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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by the Patents (Amendment) Act, 2(
effective from 01 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being publisbedveekly basis on every Friday covering the various proceedings
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public shoukdteessed to the Controller

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

4™ MAY, 2018

The Patent Office Jonal No. 18/2018 Dated 04/2®18 16639
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THE PATENT OFFICE
KOLKATA, 04/052018
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and th e Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union

Territories of Daman and Diu & Dadra and Naga r

Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)83) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents A@,/Q
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Callgr of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give reprebgmntatyoof
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of thé’atents (Amendment) Act, 2006ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that &@ny interested person requests for copies of the complete specification, drawing and
abstract of any application already published, the photocopy of the same can be supplied by the Patent Offic
per the jurisdiction on payment of prescribed fees of/Rge8 page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS

The Patent Office Jonal No. 18/2018 Dated 04/2®18 16643



SPECIAL NOTICE

Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2(
and Rules there undePublication of the matter relating to Patents in the Official Gazette of India Part I,
Section 2 has been discontinued and instead The Official Journal of the Patent Office is being publist
containing all the activities of The Patent Office such adigatipn of all the patent applications after™.8
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis dfrielagry

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents A
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six mont

from the date of secondiplication, provided that there is there is no third party representation.

The Patent Office Jonal No. 18/2018 Dated 04/2®18 16644



Early Publication:

The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (AmendmentRules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711012961 A
(19) INDIA
(22) Date of filing of Application :11/04/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : IMPROVELEFFICACIOUS AND SAFE ANTIVENOM PREPARATION WITH MINIMUM
ANAPHYLACTIC REACTION

(51) International classification :A61K8/6E|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ANIL KUMAR CHAWLA
(32) Priority Date :NA Address of Applicant :M46, DELTA-IIl, GREATER NOIDA,
(33) Name of priority country ‘NA UTTAR PRADESH201310 INDIA Uttar Pradesh India
(86) International ApplicatioNo ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ANIL KUMAR CHAWLA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the preparation and use of improved as well as safe antivenins for clinical managakeecort of
other poisonous animal bite envenoming. In the present inventions, the immunisation of animais@systems are caetl out
using a set of additional antigens besides venom components. This appropriate antigen mixture along with the venoms pro
antivenom antibodies in immunized animals/in vitro systems having reduced anaphylactic potential. Further, in this oew prc
fractionation, purification process and selection of right components of antibodies, also reduces the anaphylacticTieactions.
improved antivenin is having multiple sizes of antibody fraction such as a mixture of Fab and F(ab)2 fragments. Tdducew pi
composition of different size antibody fractions has a dual effect of neutralizing venom components. One part of threleadilex
molecular weight and neutralizes the smaller components of the venom causing systemic affects. The other gativehth has
high molecular weight and is localized around the bite site, neutralizing higher molecular weight components of the ¥enom.
higher molecular weight components of antivenin also have longer presence in the body of victim till venopteitelyoateared or
neutralised. The present invention also has excipients to counter any residual anaphylactic reaction and can be aidrfiglter:
conditions by victim himself or an assistant with the aid of ready to use medical devices or skis.ptehinjection device can
administer the antivenom by single or multiple route of administration. The multiple route of injection by a single dindceadds
into dual treatment effect of the antivenin. Further, when the victim reaches the hsetgiitgl, the liquid or the lyophilized
formulation of the new innovative product can be safely administered intravenously to continue the treatment with minimun
anaphylactic shock.

No. of Pages : 1No. of Claims : 1.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2017

(21) Application N0.201711012962 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD AND COMPOSITION OF CONVERTING INHERENTLY THERMOLABILE LIVE
ORGANISM AND THEIR COMPONENTS TO THERMOSTABLE FORMS

(51) International classification :A61K8/6E|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ANIL KUMAR CHAWLA
(32) Priority Date :NA Address ofApplicant :M-46 DELTA-IIl GREATER NOIDA
(33) Name of priority country :NA UTTAR PRADESH201310 INDIA Uttar Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ANIL KUMAR DHAWLA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to the method for stabilizing a live cell, bacteria, virus or-tikérparticle (VLP). This is done by
growing and multiplying them into modified growth medium containing molecules and/or their mixture which are dugled to
consumed during multiplication of the organism in media or host vector system. Thus produced live cell, bacteria, miglger v
particle is internally thermgtabilized and free from its weakness of thermolability due to insertion of tksteitizing molecules o
their mixture. Processing and containerization of these organisms could also be carried out without freezing due to increas:
thermostability. Such live organisms or vislilee particles could be further formulated into final prodwah additional therme
stabilizer and used for human & animals consumption, administration or treatment. The containerization and drying o ttues:
is carried out by Infrared rays or heating by direct/ indirect/convection/conduction method usairgonaingle gas or a mixture of
gases, using microwave spinning or laser or their combination at temperature bésvBeg C to 125 deg C without freezing or
boiling the liquids under drying. The final live vaccine produced either in dry or liquilistthermostable and is resistant to higk

temperature and/or to freezing.

No. of Pages : 1No. of Claims : 1!

The Patent Office Jooal No.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/04/2018

(21) Application N0.201811013164 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : LOW COST HERBAL MOSQUITO REPELLANT USING ARM BASED DEVICES

(51) International classification :A01M29/0€|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)CYBORG CYBER FORENSICS AND INFORMATION
(32) Priority Date ‘NA SECURITY PRIVATE LIMITED
(33) Name of priority country :NA Address of Applicant :27 DEFENCE COLONY NEW
(86) International Application No :NA DELHI-110024, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)PRABHJYOT SINGH SODHI
(61) Patent of Addition to Application Number  :NA 2)MR. RAIJNESH TANWAR
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention discloses the studies directed towards the development of safe and efficient herbal mosquito repella
formulations obtained by mixing a solutions of 20ml Neem extract,20ml Turmeric Oil,20ml Turmeric Oi1,20ml Orange Peel
Oil,20gm Clo . This unique solution is coposed of herbal components and thus has no side effects on the human beings.
innovation also defines a unique mosquito repel/ant sensor which is based on the density of mosquito in a given anesafltis
describes . unique approach through which this sensor automatically sense the mosquito density and then regulate the qu
fumes of our unique solution which is specially prepared from the herbal components, in order to repel mosquitoespasifyell
theair . We conducted several tests on different compositions and mosquito density and thus we conclude that our appeoac
and unique than other existing mosquito repel/ants available- in the market.

No. of Pages : 1No. of Claims : !

The Patent Office Jonal No. 18/2018 Dated 04/2®18 16647



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/04/2018

(21) Application N0.201811013165 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : DEVELOPING AN EFFECTIVE BROWSER FORENSIC APPROACH THROWBHQUE ID
BADED AUTHENTICATION USING BLOCK CHAIN DATA STRUCTURE

(51) International classification :GO6F9/489 | (71)Name of Applicant :
(31) Priority Document No :NA 1)CYBORG CYBER FORENSICS AND INFORMATION
(32) Priority Date ‘NA SECURITY PRIVATE LIMITED
(33) Name of priority country :NA Address of Applicant :27 DEFENCE COLONY NEW
(86) International Application No ‘NA DELHI-110024, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)DR. J.S SODHI
(61) Patent of Addition to Application Number  :NA 2)MR. UTTKARSH SAXENA
Filing Date ‘NA 3)MR. MUNESH KUMAR
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This Present Invention discloses a Browser Forensics approach which is an important concepts regarding Activity Moséoril
identification, Location identification etc. There are several tools available in the market which helps in Browser torengjes

browser log analysis or by using DAT file of the browser. But this research presents a simple and efficient approackdor Brc
forensics through ID based authentication and tracking using Blockchain Technology. This approach is quite effegtigdHere
no any Hardware involved and can be implemented in an existing-stever infrastructure in a very efficient manner. This rese
also demonstrate the Browser Table Structure and caching Features that will help in Browser speed emnlaaneelhas user and

browser authentication.

No. of Pages : 1No. of Claims : ¢

The Patent Office Jooal No.

18/2018 Dated 04/(®18 16648



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811013241 A
(19) INDIA
(22) Date of filing of Application :06/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : IOT ENABLED SOLAR POWER BASED REAL TIME ENVIRONMENT MONITORING DEVICE

(71)Name of Applicant :
1)Dr. Ashish Sharma
: B ) . Address of Applicant :Dept. Of CEA, GLA university Math
83 g‘:i%rrﬂitg’ggbﬂﬁf'a‘;at'on j:24W4/ 14281406 (U.p) India Uttar Pradesh India
(32) Priority Date ‘NA g;g;nYkgggigr?nipta
(33) Name of priority country ‘NA 4)U tkarth Sharma
(86) International Application No ‘NA
Filing Date ‘NA 5)Varun Kumar Sharma
(87) International Publication No " NA (;;))Qr;rtr)]gs:f (Isn?/régn?cljr .
(61) Patent of Addition to Application Number ‘NA . )
Filing Date ‘NA 1)Dr. Ashish Sharma
(62) Divisional to Application Number ‘NA 2)Dr. Yogesh Gupta
Filing Date ‘NA 3)Pankaj Sharma
4)Utkarsh Sharma
5)Varun Kumar Sharma
6)Ambrish Gangal
(57) Abstract :

This project focuses on implementation of Environment monitoring device. This device provides-timeaekta of air quality into
cloud dashboard. All of this data are represented in graphs so that it becomes very easy to analyze and take pBiper Htepta
is real time, we can easily figure out at what time, which area is highly polluted. This would give major benefits tpgssopieby
that area, hence they can avoid such polluted area and find alternative routes. Also the city atirnimdtrknow where the most
polluted area are and they can install air filters, plant trees to keep the pollution level under control. Another agpliddtie to
put signs/display systems to warn citizen the general air quality around the atba.dsta collected from the Atmega328
Microcontroller is send to the cloud server. Cloud store the all data for future analysis. This system is based onAd&@TOfinter
Things) which connects the data to the internet to be accusable form any coreewoflth IOT provide better safety, Comfort ar
efficiency. This data can be analysed and preventive measures to control pollution can be taken. The data collectaaisetire
can be shown on the graph which not only makes the data understandaii$m ltells about the value of maximum concentratior
under which the air is pollution free.

No. of Pages : 1No. of Claims : {
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811013443 A
(19) INDIA
(22) Date of filing ofApplication :09/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : A QUANTUM SECURE COMMUNICATION SYSTEM BASED ON THE APPARATUS OF ANGL
TIME-SHIFT METHOD

(51) International classification :H04L9/085:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VINEET KUMAR
(32) Priority Date :NA Address of Applicant :UIET, KURUKSHETRA
(33) Name of priority country ‘NA UNIVERSITY, KURUKSHETRA THANESAR HARYANA-
(86) International Application No ‘NA 136119, INDIA Haryana India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)VINEET KUMAR
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A quantum communication system based on the potential of-tingeshift scheme as a novel way of communication with comg
security is disclosed in the present invention. The aagletime-shift scheme, as a method, based on which potential system, ¢
apparatus, includes different electiptic systems where an electrooptic generating part contain laser as one of the important
incorporation with a controller to it so thide optical pulses that comes out go to their respective rotation polarizers after getti
the configured beam splitter system thereof. Further, the presenttemgiehift scheme based potential quantum communicatior
system also includes an electiptic shutter system as well; that provides the passage of optical pulses through it in desired i
that the encoded optical pulses receives by an eleptio decoder system of other side. Further, within the said-singgeshift
scheme based fEntial quantum communication system of present invention, like different etguticosystems an electaptic
decoder system also include an elements of important that detect the encoded optical pulses and display the corresgagesn
satisfacion with the certain threshold to electronic elements but after getting converted to the electric signals.

No. of Pages : ZNo. of Claims : °
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811013445 A
(19) INDIA
(22) Date of filingof Application :09/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : A DUAL DETECTOR SPECTRUM SENSING TECHNIQUE FOR COGNITIVE RADIO NETWOF

(51) International classification :H04L9/085:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ASHISH BAGWARI
(32) Priority Date :NA Address of Applicant :Dirghayu Bhawan, Lat® Dinkarpath
(33) Name of priority country :NA Pratimayan Chowk, Lower Nathanpur, Mohkampur, Dehradu
(86) International Application No :NA UttarakhaneR48001, Indh Uttarakhand India
Filing Date ‘NA 2)GEETAM SINGH TOMAR
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)ASHISH BAGWARI
Filing Date ‘NA 2)GEETAM SINGH TOMAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The dual detector spectrum sensing technique for cognitive radio networks, according to the present invention c&igpasts a
noise ratio (SNR) estimator and an energy detector with adaptive thresholddXBnr Combination of maximumminimum eigen
value (CMME) detector. Said SNR estimator calcul at e sois«
power (PW) from the received signal and compares said SNR value 10 (ES) with a predetermingd aatlisgid either EIADT
or CMME performs sensing operation to confirm whether licensed band is free or not.

No. of Pages : 4No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811013750 A
(19) INDIA
(22) Date of filing of Application :10/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : INTELLIGENT SYSTEM TO UTILIZE INTERNET OF THING8JT) TO MONITOR CROPS

(51) International classification :A01G9/2¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. AJAY KUMAR BANSAL
(32) Priority Date :NA Address ofApplicant :S/O RAM KISHAN BANSAL, PLOT
(33) Name of priority country ‘NA NO. 363, GALI NO. 10, BARKAT NAGAR, LAL KOTHI,
(86) International Application No :NA JAIPUR, RAJASTHANPIN CODE 302015 INDIA Rajasthan
Filing Date ‘NA India
(87) International Publication No *NA 2)AJAY SAINI
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. AJAY KUMAR BANSAL
(62) Divisional to Application Number ‘NA 2)AJAY SAINI
Filing Date :NA
(57) Abstract :

An intelligent system to utilize internet of things (IoT) to monitor crops in an agriculture field and further enables &ofanareage
the crops and the agriculture field in réiahe. The intelligent system comprises sensor units, a wireless unit, aseityeomputing
device, and software application. The sensor units configured with the crops to periodically detect parameters peftaiciog$o
and the agriculture field. The parameters comprise temperature and humidity around the agricdltaredtedtacle in the agriculti
field, soil condition and predefined vibrations frequencies. The wireless unit transmits the detected data to a reradteryac

unit via a communication network. The server unit is configured with a databaseetthstoietected data. The computing device
receives the detected data from the server unit. The software application is integrated with the computing deviceitwl jpatoick
pertaining to crops and weather forecast.

No. of Pages : zNo. of Claims: 9
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811013850 A
(19) INDIA
(22) Date of filing of Application :11/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : KNEE REHABILITATION DEVICE

(51) International classification :A61H1/02¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RAJIB LOCHAN DHAR
(32) Priority Date :NA Address of Applicant :Assistant Professor, Department of
(33) Name of priority country :NA Management Studies, Indian Institute of Technology Roorkee¢
(86) International Application No :NA Roorkee- 247667, Uttarakhand. Uttarakhand India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)RAJIB LOCHAN DHAR
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This is related to knee rehabilitation device. This can prove to be bentfip@bple experiencing knee movement impairment. T
device can help the user in undertaking different movements of the knee by means of two different platforms (58, 7¢ )cmalac
and flat one. The foot is held in a pedal (34), movement of whi¢heoplatform helps the user to rehabilitate the impaired knee.
construction of the foot pedal has been done in such a way that additional weights (52, 53) can be attached to emeagte ofie
the knee along with its free movement on both thdgias. Further, the angle of the platform (58), which is flat, can be change
per the need of the user.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :11/04/2018

(21) Application N0.201811013897 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : TRUST BASED NETWORK SERVICES AND TRANSACTIONS

(51) International classification :G06F9/489 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ankur Sanghi
(32) Priority Date :NA Address of Applicant A, Ring Road Opposite Maharani
(33) Name of priority country :NA Bagh New Delhi Delhi India 110014 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Ankur Sanghi
(87) International Publication No NA 2)John Elias Kumar
(61) Patent of Addition to Application Number  :NA 3)Prakram Sehgal
Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

Described herein is a system and method for-tsased network services and transactions. The system includes a commitmen
for receiving commitment data for a netweskised transaction. Based on the processing of the commitment data, a trust engi
including a trusted processor of the system derives a trust score, a reputation value, a life graph for users invahasgattioa. |
an aspect, the trust score is being computed based on multiple factors associated with the transactioatidinevedpetis being

calculated based on the feedback of the users involved in the transaction, and the life graph is being indicative ofrttatitm
of a user in previous transactions. The system also includes a trust level engine for ascetsinavglt based on the trust score.

FIG. 2A
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/04/2018

(21) Application N0.201811013952 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : SMART MEDICINE DISPENSER

:B65D88/163.
‘NA

(51) International classification
(31) Priority Document No

(71)Name of Applicant :
1)Purnendu Shekhar Pandey

Address of Applicant :Assistant Professor, Department of
Electronics & Communication Engineering, THDC Institute ol
Hydropower Engineering & Technology (Constitute Institute ¢
UTU), Govt.of Uttarakhand & Scientist, Consilio Intelligse
Research Lab Private Limited, India, Department of Electroni
Communication Engineering, THDC Institute of Hydropower
Engineering & Technology (Constitute Institute of UTU), Gov
Uttarakhand, B.Puram ,Tehri,Uttarakhand,INB249124

(32) Priority Date :NA Uttarakhand Idia
(33) Name of priority country ‘NA 2)Dr. Mayank Singh
(86) International Application No ‘NA 3)Dr. Sandhya Tarar
Filing Date ‘NA 4)Umang Kant
(87) International Publication No *NA 5)Dr. P. K. Gupta
(61) Patent of Addition to Application Number :NA 6)Dr. Sanjeev Kumar Raghuwanshi
Filing Date ‘NA 7)Prof.G.S.Tomar
(62) Divisional to Application Number ‘NA 8)Dr. Viranjay M. Srivastava
Filing Date ‘NA (72)Name of Inventor :
1)Purnendu Shekhar Pandey
2)Dr. Mayank Singh
3)Dr. Sandhya Tarar
4)Umang Kant
5)Dr. P. K. Gupta
6)Dr. Sanjeev Kumar Raghuwanshi
7)Prof.G.S.Tomar
8)Dr. Viranjay M. Srivastava
(57) Abstract :

This invention relates to a smart medicine dispenser for dispensing medicine on time, sawlesticare dispenser comprising: a
storage module 100, wherein said storage module 100 comprises a pluratghabé cylinders 101 in which a plurality of medici
holding boxes 102 are placed; a rotating accessories 200, wherein said rotating ac@¥»oaegrises a stepper motor 105, a
stepper motor driver 106, and a DC motor driver 108;An electromagnetic transformer 103 which assists in attracting a mag
material attached on said medicine holding box 102 and as resultant said medicine haldidg dispenses from saiddhape
cylinders 101; a conveyer belt 104 on which said electromagnetic transformer is attached; a relay 111, said relay a1 switc
ON/OFF to said electromagnetic transformer 103; a real time clock (RTC) 109; an Arduino/uaad @ buzzer 110.A method of
dispensing medicine by said smart medicine dispenser is also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811014021 A
(19) INDIA
(22) Date of filing ofApplication :12/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : A PACKAGING BOX FOR A TOY CAR

(51) International classification :FO1IM9/1(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PRACHI GUPTA
(32) Priority Date :NA Address of Applicant :43/1, RAJPUR ROAD, CIVIL LINES
(33) Name of priority country :NA NEW DELHI, INDIA, 110054 Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)PRACHI GUPTA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosurelates to packaging boxes for toy cars. The packaging box of the present disclosure serves a dual pu
firstly for packaging the toy car and secondly, the packaging box serves as an accessory for the toy car. The packagjprisbe
a container lement and a lid element, each comprising at least one upright longitudinal sidewall and at least one lateral fold
sidewall, wherein the longitudinal sidewall and the foldable sidewall of the container element and the lid element dngagke w
otherdefining a track, which can be employed for displacing the toy car thereon.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811014073 A
(19) INDIA
(22) Date of filing of Application :12/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : DEVICE TO PROVIDE COMFORT COOLING TO A USER

(51) International classification :F16D65/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AUS Innovations LLP
(32) Priority Date :NA Address of Applicant :&, Major Shaitan Singh Colony,
(33) Name of priority country :NA Shastri Nagar, Jaipur 302016, Rajasthan, India. Rajasthan Ir
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SHARMA, Anirudh
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A cooling deviceto provide comfort cooling to a user is disclosed. The device includes a cooling machine configured to prov
air; and a jacket configured to be worn by the user and receive the cool air to provide the comfort cooling. The codlieghthe
device includes a housing configured to receive air; a Peltier plate disposed at least partially within the housing, thlateeltier
configured to cool the received air ; and an outlet configured in the housing to discharge cool air. The Peltier ptatesedyop
coupled to an exhaust unit to cool hot side of the Peltier plate, and is further operatively coupled to a set of mthatargimwhict
air is passed in order to cool the air. The jacket of the cooling device includes a plurality of entbbdsdethe tubes configured tc
receive the cool air and discharge the cool air i nimiladye
configured by reversing the power supply to the Peltier plate.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/02/2018

(21) Application N0.201811007172 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : A DEVICE FOR SECURING DATA IN IOJSING NOVEL CRYPTORAPHY AND

STEGANOGRAPHY TECHNIQUE

(51) International classification :H04L.9/323:
(31) Priority Document No :NA
(32) Priority Date :NA

(71)Name of Applicant :
1)MANJU KHARI
Address ofApplicant :AMBEDKAR INSTITUTE OF
ADVANCED COMMUNICATION TECHNOLOGY AND

(33) Name of priority country ‘NA RESEARCH, GEETA COLONY, DELH110031 Delhi India
(86) International Application No ‘NA 2)RASHMI GUPTA

Filing Date ‘NA 3)RAJIV KAPOOR
(87) International Publication No *NA 4)GARIMA SRIVASTAVA
(61) Patent of Addition to Application Number  :NA (72)Name of Inventor :

Filing Date ‘NA 1)MANJU KHARI
(62) Divisional to Application Number ‘NA 2)RASHMI GUPTA

Filing Date ‘NA 3)RAJIV KAPOOR

4)GARIMA SRIVASTAVA

(57) Abstract :

A device adopted to analyze and to secure large amount of data , said device capable of steganographic encoding dharact
processing of / encrypting sensitive information any type of media.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/02/2018

(21) Application N0.201811007329 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : A DEVICE ADAPTED TMINIMIZE TEST DATA AUTOMATICALLY

(51) International classification :GO1N33/4879|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANJU KHARI
(32) Priority Date :NA Address of ApplicantAMBEDKAR INSTITUTE OF
(33) Name of priority country ‘NA ADVANCED COMMUNICATION TECHNOLOGY AND
(86) International Application No :NA RESEARCH, GEETA COLONY, DELH{110031 Delhi India
Filing Date ‘NA 2)PRABHAT KUMAR
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number :NA 1)MANJU KHARI
Filing Date ‘NA 2)PRABHAT KUMAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The Present Invention related to a devicecfamducting to minimize test data automatically adopted to carry out the process of

heuristic EABC algorithm using path coverage based testing.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201811007407 A
(19) INDIA
(22) Date of filing of Application :27/02/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SURGICAL LIGHT PANEL HAVING MULTIPLE FOCUS AND MULTIPLE FREQUENCY LED

(51) International classification :H02J7/007 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hospedia Medicare Pvt. Ltd.
(32) Priority Date :NA Address of Applicant :F 2634, Palam Vihar, Gaon 122017
(33) Name of priority country :NA Haryana India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Ramesh Kumar
(87) International Publication No " NA 2)Sushma Kapoor
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present surgical light panels use LED lights of mediagilyroved intensities and variable intensity light proves effective du
various surgical operations which is not conventionally implemented in the surgical lights. Also, the conventiaralligintgpanel
have fixed focal area and to control a focal area, the surgical panel is moved up and down or in lateral directionmsoféing bye
surgical panel up and down the intensity light falling focal area increases and decreases that nfiatapdoving surgical
operations. The present invention solves this problem by implementing reflective panels with can be angularly movedaviti
fixed centre to create a desired light intensity for the increased as well as decreased fodad gmesent invention also addresse
another issue by integrating a compact control panel for controlling the light intensities of each surgical light pangidaldight
assembly is individually controlled. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201711013973 A
(19) INDIA
(22) Date of filing of Application :19/04/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : SYSTEMS, METHODS, AND COMPUTER PROGRAM PRODUWOR OPERATING
ELECTRONIC TOLL COLLECTION

(51) International classification :G08G1/1:[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Anil Goel
(32) Priority Date :NA Address of ApplicantB3/3224 Vasant Kunj New Delhi Dell
(33) Name of priority country :NA India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Anil Goel
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

For traffic optimization and toll collection, a user computer application module (UCA) is downloaded onto a smartphoo&te «
the total toll fees for applicable toll plaza in a journdpon successful payment an associated the traffic optimizatmbiod
collection server system (TOTCSS) issues a journey pass to the user computer application module (UCA). When the vehic
approaches at the toll plaza, the toll plaza management application module (TMA) captures the still image from the valeo c
installed at the exit lane and sends it to the traffic optimization and toll collection server system (TOTCSS) to alyoemdiice)
the vehicleEs |icense number plate from the stil letrafinag:
optimization and toll collection server system (TOTCSS), the toll plaza application module (TMA) opens the exit barriczideld
to pass. The invention pnades a method for traffic optimisation at toll plazas, the method comprising parépstatistical analysis
to deduce the need of converting a number of standard/current exit lanes to Gat&gpeétdhNorBtop exit lanes to decongest the
traffic at certain routes/ Toll plazas and progressively eliminate the large queues and longtiwetireg toll plazas. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811010126 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : HERBAL EXTRACTS BASED AIR FILTER AND A PROCESS FOR THE SAME

(51) International classification :A61L9/01%|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ENVIRON CARE PRODUCTS LLP
(32) Priority Date :NA Address of Applicant :B, SiteB, Surajpur Industrial Area,
(33) Name of priority country :NA Greater Noida (UP) 201308 ,India Uttar Pradesh India
(86) International ApplicatioiNo :NA (72)Name of Inventor :
Filing Date ‘NA 1)Surana, Ramesh
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed is a air filter purifiecomprises of herbal extracts namely Neem/Tulsi, activated carbon, hardeners and binders in €
predetermined amount angeocess for impregnation of Neem and Tulsi to a support substrate such as activated carbon
powder/granules, activated carbon cloth, peter felt and poly urethane sponge.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811009016 A
(19) INDIA
(22) Date of filing of Application :12/03/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : CONTINUOUS AIR VENT

(51) International classification :F16K1/200 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tushar Jain
(32) Priority Date :NA Address of ApplicantD-231, Vivek Vihar, Delhi110095,
(33) Name of priority country :NA INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Durga Pada Ghosh
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Present invention provides an efficient mechanism for continuous air vent. It is invented for releasing high volumetofueusty
from the system. The system provides two float separate to each other whereas lower float act instantly whenever agdccu
inside the body of air vent. Combination air valve with lower dancing float so that it release accumulate air on minsmcivareye
pressure and flow also in pressurized condition. Following invention is described in detail with the help of Figuretllcfteheia(
the schematic diagram of the proposed mechanism.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201811012467 A
(19) INDIA
(22) Date of filing of Application :02/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : A TEXTILE PRODUCT HAVING APPLIED THEREON WITH A TREATING COMPOSITION

(51) International classification :D06M15/27°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SACHDEV, Rajiv Rai
(32) Priority Date :NA Address of Applicant :B, 2nd Floor, East of Kailashew
(33) Name of priority country :NA Delhi-110065, India Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SACHDEV, Rajiv Rai
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present description discloses a Textile Product having applied thereon with a treating composition, said composisioig c(
an extract of a pine needle in a concentration of 1% to 8% by weight of the Textile Product; wherein the said TextilbaRradtic
microbial, antiodor, antifungal, antioxidant, insect repellent, aromatic and an additive binding properties, and optionally an ¢
The additive is selected from a group comprising of a herbal extract having insect & moth repelletiepr@peerbal extract havir
medicinal properties; a piezoelectric effect mineral powder; a natural aroma and fragrance; natural dye, syntheticdigbemica
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/03/2018

(21) Application N0.201811009257 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : A METHOD FOR DETECTING COLIFORMS IN A WATER AND KIT THEREOF

(51) International classification :C12Q1/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ashish Tambi
(32) Priority Date :NA Address of Applicant :Research Scholar, Department of C
(33) Name of priority country :NA Engineering, Malviya National Institute of Technology (MNIT)
(86) International Application No :NA Jaipur, Rajasthan Pin 302017 India Rajasthan India
Filing Date ‘NA 2)Dr. Urmila Brighu
(87) International Publication No *NA 3)Dr. A. B. Gupta
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Ashish Tambi
(62) Divisional to Application Number ‘NA 2)Dr. Urmila Brighu
Filing Date ‘NA 3)Dr. A. B. Gupta
(57) Abstract :

This invention relates to a kit for the detection of coliforms in drinking water or in contaminated water which is cotdigietedt a
least 2 coliforms / 100 ml within 10 hours. Kit of the present invention is very cheap in comparettethét@vailable in the
market. Further, kit is a more suitable alternative P/A test kit useful for field application in the monitoring of driaténguality,

particularly during outbreaks of watborne infectious diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811009832 A
(19) INDIA
(22) Date of filing of Application :17/03/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SEMI AUTOMATIC DISC FILTER

(51) International classification :B0O1D29/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tushar Jain
(32) Priority Date :NA Address of Applicant :E231, Vivek Vihar, Delhi110095,
(33) Name of priority country :NA INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Durga Pada Ghosh
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to fluid filtering and cleaning device comprising a housing having fluid inlet and a éuidrabd
fluid to be filtered, and a flushingutlet for the dirt separated from the fluid. The apparatus provided for filtering an upstream 1
fluid with filtering elements in the form of a plurality of stackable discs during filtering mode utilizing a first flogtidireapparatu
also configired to self clean said filtering elements with said upstream flowing fluid during slel&ning mode utilizing a second
flow direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811009833 A
(19) INDIA
(22) Date of filing of Application :17/03/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SEMI AUTOMATIC SCREEN FILTER

(51) International classification :B0O1D29/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tushar Jain
(32) Priority Date :NA Address of Applicant :E231, Vivek Vihar, Delhi110095,
(33) Name of priority country :NA INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Dinesh Kumar
(87) International Publication No *NA 2)Brijesh Kumar
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

(57) Abstract :

The present invention relates to a semiautomatic screen filter device, belongs to the technical field of filters, apdosidiagthe
semiautomatic screen filter device which has the advantages of simple structure and convenienthérsesgautomatic screen
filter device is applied to fluid filtering. The present invention provides a filter system which can filter to a higf [diration and
is required in many commercial and industrial applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811009834 A
(19) INDIA
(22) Date of filing of Application :17/03/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SPRINKLER LOCKING ADAPTOR

(51) International classification :F16L23/02:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Tushar Jain
(32) Priority Date :NA Address of Applicant :E231, Vivek Vihar, Delhi110095,
(33) Name of priority country :NA INDIA Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Durga Pada Ghosh
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Sprinkler irrigation is a method of applying irrigation water which is similar to natural rainfall. Curious people unseseth@aw
sprinklers, although sprinkler price is retpensive, but after being unscrewed, Sprinklers cannot work normally, there will be
greater impact on plants and trees. The present invention provides irrigation sprinklers with locking adaptor havikgyspecial
Sprinkler tie through the pipes by sai® and the outer surface of that connector is rounded so that ordinary people cannot ur
the sprinkler without key.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811014688 A
(19) INDIA
(22) Date of filing of Application :18/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : 5. TITLE OF THE INVENTION AUTOMATIC SIMULATION FAILURES ANALYSIS FLOW FOR
FUNCTIONAL VERIFICATION

(51) International classification :GO6F9/489 | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HCL Technologies Limited
(32) Priority Date :NA Address of Applicant :A, Sector 3, Noida 201301, Uttar
(33) Name of priority country :NA Pradesh, India Uttar Pradesh India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MUTHIAH, Manickam
(87) International Publication No NA 2)KRISHNAMOORTHY, Sathish Kumar
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a system (102) and method for automatically diagnosing an error by performing failure affalysinal simulation
pertaining to a Design Under Verification (DUV) or System Under Verification (SUV) (104). A prediction unit (202) genesdte
of expected output packets upon processi ng asas actual oufput paok
from the set of actual output packets, with an expected output packet, from the set of expected output packets, coteipond
actual output packet. When there is a mismatch, the actual output packet is comparekbasgttoat subsequent expected outpu
packet until the match is found. The diagnosing unit (206) automatically diagnoses at least one of a packet drop éerimgan o
error, an error in routing, by performing a systematic failure analysis and repdatgagtic information and/or default diagnostic
information associated with the error.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201841015510 A
(19) INDIA
(22) Date offiling of Application :24/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : IMAGE SEGMENTATION FOR MRI BASED BRAIN TUMOR DETECTION USING CLUSTERIN
TECHNIQUES

(71)Name of Applicant :
1)MALLA REDDY COLLEGE OF ENGINEERING &
TECHNOLOGY (AUTONOMOUS)
Address of Applicant :DEPARTMENT OF COMPUTER
SCIENCE ENGINERING,MALLA REDDY COLLEGE OF
‘GO1E ENGINEERING & TECHNOLOGY, MAISAMMAGUDA,
(51) International classification '33/00 DHULAPALLY POST VIA KOMPALLY, SECUNDERABAD-
(31) Priority Document No ‘NA 500100, TELANGANA, INDIA Telangana India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country :NA 38: \SELPJ(J,T\ESEY
(86) International Application No ‘NA 3)Dr.SISHANTHI
Filing Date ‘NA o
(87) International Publication No :NA ggg:ngﬁQLESRVXQERQAEED DY ELURI
(61) Ilziﬁ;znt[)(;ft?ddltlon to Application Number mﬁ 6)D CHANDRA SEKHAR REDDY
(62) Divisional to Application Number ‘NA /JMADADI VIJAYAKAMAL
Filing Date ‘NA 8)SRINIVASA RAO KONGARANA
9)Dr. R.NIDHYA
10)JAYAPAL MEDIDA
11)M SANDEEP
12)MANOJ KUMAR GOTTIMUKKALA
13)GUGULOTH RAVI
14)Dr.G.SHARADA
(57) Abstract

The invention relates to the development of a new clustering technique i.e. Distributed Fdeap£(DFCM) to determine a mor
reliable and accurate segmentation to detect brain tumors which is implemented through Hadoop map reduce framework. -
clugering technique is implemented on big data set using computer aided technology. A method for image segmentation u
clustering technique is disclosed. The method comprises the following steps:-fadqassing of brain images for enhancement
purpose (b) Segmentation of prerocessed images for separation of GM, WM, CSF and tumor; (c) area extraction and decisi
making of segmented images using morphological operation; and (d) classification of segmented images using SVM to ide
normal and abnonal tissues.
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:CO1E
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(31) Priority Document No :NA
(32) Priority Date ‘NA
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Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
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Filing Date ‘NA

(51) International classification

(57) Abstract :

The invention relates to hybrid nanoparticles of NiSiO2 were mixed in different proportions (hybrid) in water Glyceliqulthse
and estimation oflispersion behavior, determination of the effective thermal conductivity and viscosity asdith&tion of forced
convection heat transfer coefficients undertaken whicliseéul in the design of heat exchangers. The fundamental knowledge
interactions of various parameters due to enhanced nanofluid thermal conductivity by 25% is ssafukiduction by 812% and
consequently the cost of an automobile radiator and heat exchangers. In the present invention a method for heat tramisteos
said method comprises:(a) Preparing nanoparticles of Ni; (b) synthesizing of SiO2 natespdc) Preparing N5iO2 hybrid
particles from said nanoparticles of Ni and said SiO2 nanoparticles; and(d) Synthesizing of stable hybrid nanofluis &i€fd
hybrid particles in WateGlycerin base liquid is disclosed.
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(57) Abstract :

Planar Inverted= Antenna (PIFA) with improved bandwidth ameipedance [0032] The present inventmrercomes the drawback

of the technology models available in the state of the art by providing Planar InFekt@eénna (PIFA) with improved bandwidth.

The PIFA comprises a top plate (102) which is placed at a predetermined height above a groun@jlafeldrality of shorting

pins (104) is placed in contact between the top plate (102) and the ground plane (101). A feed element (103) is placed at a

predetermined distance away from each of the shorting pins (104) within the interior area of theet(0g)). The shorting pins

(104) provide the ability to tune the PIFA using a tuning element to achieve desired bandwidth over a wide range oéfequel
(FIGURE 1)
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9 ‘ 5)MANONMANI MOHANDOSS

(57) Abstract :

The present invention disclosure reveals a novekiilrming nanocomposite and @&pplication in disinfection of water. Also,
disclosed are methods to release silver ions at a controlled and sustained rate into water for the applications ohdi$iwseti.
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(54) Title of the invention : ANALYSIS OF AGRICULTURE DATA USING MACHINE LEARNING TO MAXIMIZE RICE
YIELD CROPPRODUCTION (ERICE)

(71)Name of Applicant :
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(57) Abstract :

A method of designing the mobile applicatiornREice) for agriculture usage and to predict the most suitable crop for the given
with the help of soil information which ™aimed from figure 3 to 6 is designed. Farmers will login the system with their perso
credentials like name, phone number and aadhar number in the interface as claimed in figure 3. Farmers then entedethds le
like Area of land, Source of wateseason and Location in the interface which is claimed in figure 4. Machine learning algorith
classification and clustering will run on the data provided by the farmer. If the soil is suitable for cultivating emedformatio
will be displayed to the fanner using the interface as claimed in figure 5. If the given land is suitable for growing rice theprss
regarding which type of rice grains such as Samba Mashuri, Sonam Mashuri, Winner etc, are displayed in the interfates If t
not suitable for cultivating the rice, same information will be displayed to the farmer.using the interface as claimesl 6n ffigpks
are also provided for further details like manure selection, farming guidance, suggestions and marketiadliikseare also
provided to the farmers in agriculture sector for further information of government policies.
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(54) Title of the invention : METHOD FOR TREATMENT OF SUBSTANCE USING BIOREMEDIATION TECHNOLOGY
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(57) Abstract :

7. ABSTRACTExemplary embodiments of the present disclosure are directed towards a method for treatment of a substan
bioremediation technology by performing a Fourier Transform Infrared Spectroscopy (FTIR) analysis to obtain a spectuamt
band for aample and the collection of samples is from the effluents and storing them at a predetermined temperature unde
refrigerated conditions; performing the analysis of the substance detected from the relevant band obtained of the Hpectra a
substance detted is subjected to steam distillation to obtain a concentrate of the substance and a microorganism degrading
substance is selectively isolated through quadrant streaking; and estimation of substance degrading percentages of free ar
immobilized cellsand comparing the estimated percentage, and the metabolic pathway of substance degrading microorgani
identified, and a statistical optimization of medium components and growth conditions by response surface methodoliogy is
by Box Behnken méiod to isolate the strain of the microorganism resistant to the substance.
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(57) Abstract :

The present invention relates to the wireless vehicle monitoring system. More particularly, the present inventionwelaltessto
vehicle monitoring system and method thereof. The invention particularly relates to a system for dynamic and real time dat
collection, storage, and dissemination in vehicle monitoring information using river formation dynamics basadpoltiting
protocol for vehicle monitoring (RFDMRPV). The wireless vehicle monitoring system comprises one or mgysteuis mounted
in the vehicle, one or more wireless communication protocols [6], one or more computing devices, a base station (BS)f[9],
intermediate routers [8], a central server [10] and a database embedded in the central server [10]. Advantageously,systeito
identifies the vehicle pollution parameter values such as CO, CO2 and provides information about alcohol drunken |eviseof
Figure 1.
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(57) Abstract :

The negative voltage required in telecom sectors can be produced by the proposed Modified QatmativBupetift Luo
Converter. With this employed voltage, data pulse of 50Hz is transmitted through RLCG transmission line. Primarily, tihégL
transmitted is ANDed with a high switching frequency pulse, then, the resulting ANDed pulse isgas/iie energizing trigger tc
the MOSFET switch of the converter with the required duty ratio. It switches ON and OFF the circuit and produces theutpot
voltage across the load of MNOSLC circuit. The boosted output obtained is again transmatigd RLCG line from which the
50Hz data pulse is retrieved by comparing with the comparator signal.
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(57) Abstract :

The present disclosure relates to the field of security systems. A conventional security system fails to provide tytaligemutri
any human intervention. The presdigclosure envisages a security system 100, which comprises at least one sensor 102 thi
any activity and generates a detection signal. A control unit 106 receives the detection signal and generates anigwtivaltion <
activation signal triggrs an image capturing device 104 to capture an image of a visitor. An image processing unit 106 inclu
memory 120, a processor 118, a database 114, a preprocessing module 110, an image extractor 112, and a comparatag:
processing unit 106eceives the captured image and generates an image recognition signal. Based on the activation signal :
image recognition signal, an alerting unit 124 generates an alerting signal and an actuating unit 122 provides a miaahamiaal
door.
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(57) Abstract :

A Semiautomatic smart electric bike lock comprising of manual locking mechanism and an automated unlocking mechanis
enables access to multiple users withgutsical key and enables to communicate to the server through network of hand held
device[mobile phone, tablet, wrist watch etc.] and unlocks, upon receiving of the authentication signal from the web server.
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(57) Abstract :

This work describes the fabrication of a space capsule module using Carbon Fabric Reinforced Polymer (CFRP). A spige
often a manned spacecraft which has a simple main structure without any wings or other features to produce lift during the
atmogpheric reentry. Composites are the future scope of aerospace industry due to its high weigh, to strength and stiffness
many researches were done on the composites. The main aim of the project is to fabricate a space capsule module using ¢
conposite which has a very high strength and stiffness at the same time having a lesser weight than the conventional #bys
used to make the structure of space capsule model. The carbon fiber has very good structural rigidity and can withstgnd ve
temperature produced during theamtry to the earth. The carbon fiber has a temperature range of 23000¢C. The binding
material for the CFRP composite is taken as epoxy ré3ie. Space capsule module is made using the CFRP composite byyja
up process. This prototype is used to study the structural damage and impact resistance by doing the axial drop t@sting ex|
Each module is dropped from with certain velocity and made to impact on the base plate made of mild steel. Cracks prioduc
the experiments are studied under Scanning Electron Microscope (SEM). Simultaneously the 3D design of the space cajss!
done on Solid works® 2015x64. The 3D design is then imported into Hiré/®st® 4.3x64 for FE modelling. The IE3est® is
an advanced pre and pgsbcessor delivered with the L3yna. The FE modelling is done for specified velocities as in drop tes
This FE modelling is solved using the solver Ansys® 18.2. The simulation and results are obtained frofArg@ok®® This result
from the analysis and the experiments are correlated with .he experimental results. Different results and graphsladt, stress
displacement plot, total energy plot, velocity plots are generated using the post processor. The restttatthevidFRP structure
has a very good strength and impact resistance than the conventional aluminium alloys.
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(57) Abstract :

ABSTRACT There are several patents on trResveratrol extraction from peanuts with or with out using toxic chemicals but t
not taken care of the quality of traR&esverauol generated. This patent reveals a simpkoxanmethod of extraction of good
quality (as verified by the UV absorption spectrum) trResveratrol from sprouted peanut kernels by using a pulsed Induction
heater. The peanut kernels are sprouted for about 4 days (with emerging white root length of 1 to 1.5 cm). These splutesl
then boiled (at temperatures of less than 90 degree or so) by adding water in a steel utensil on anHedtestithat had a pulsed
variable heater power, by using the lowest duty cycle (less than 6%) for example at 120 watts average (Peh@(pdvedisy.
When the water gets heated to about 80 degree C (average) and when the heater power is pulsed ON, the living peaceits €
pulse of heat (with the water tending boil with bubbles) and was seen to make the sprouted peanuts to disecheatyelRbdubble:
come out of each peanut kernel for some time whenever the heater turns OFF in the pulsed mode of heating. Within ha# ai
peanut kernels become dead (cooked) and do not discharge any more Resveratrol. The water extrasugbtdroailing consists
of good quality tranfResveratrol that is not contaminated with other ingredients of the peanuts like fat, proteins, carbohydrat
Peanuts contain anywhere from28.4% protein, 18% carbohydrates, aneb386 fat. [1]. The UV pectrum of the liquid
Resveratrol obtained showed double peake around 308nm (306 nm reported in the literatyray an other peak around 284nn
For good quality tranfResveratrol, the peak around 284 nm (due to some proteins) should be weakgatthbBA8 nm. The solid
sprouted kernel part also has Resveratrol but mixed widi fat, proteins and carbo hydrates. The boiled sprouted kernstsaaén
an electric grinder by adding some water and a dense white color peanut juice was extrawigmhgBgnd stirring this white peant
juice with a liquor or ethnol and allowing to settle, three layers are formed with the top layer consisting of oil oidfat|ayer that
is liquor containing dissolved Resveratrol (plus some proteins) and thenbotist layer that appeared as a white particles. The
oil layer can be removed. The middle layer can be extracted that has liquor pltRdsxesatrol (plus some extra proteins). The
bottom most layer appeared to produce a solid like sediment thatmilked with water and layered gives a good quality trans
Resveratrol in water (the UV first peak around 284 nm is much weaker than of the second peak around 308 nm). Thelpade!
to one product of a good quality Amiging Supplement of trarRes\eratrol that is derived from the edible peanuts and another
product of a Liquor loaded with traii®esveratrol (along with some proteins of peanuts).
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(57) Abstract :

The portable ascensor has been developed to cater to the needs of small and medibeeleragarages, which are normally mai
powered with minimum skilled labour. In these garages there arises a necessity to lift the vehicle. Presently in ngastyeiiee
vehicles are lifted by using scissor ramps. These ramps are fixed and thus rob us of precious garage space. Theyside don
complete access to the vehiclBome garages even use a hydraulic lifting system operated either manually or byofreean
compressorThe usage of compressor increase the cost of maintenance and makes it difficult to move vehicles from one ple
other. The cost of lifting can be effectively decreased by implementation of power screws. Power screws are usedrtdagnve
motion into reciprocating motion. The portable ascensor uses a power screw in which a small force applied in a horiedstal |
used to raise or lower a large load. In this fabricated model, a socket nut driver attached to a drilling mihbleinetegrated with
the power screw and the electricity needed for the operation will be taken from a normal A.C switch board terminal. izeel mc
drive sustainably decreases the time required for lifting and lowering the two wheeler in an effetgaéeamanner. The portable
ascensor provides the service personal with the comfort of lifting the vehicle to waist level and unparalleled 360°asoess. |
provides the user with the advantage of moving thewtweeler in a lifted position even whdretwheels are dismantled.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015909 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title ofthe invention : CURVED CAVITY HELICAL SEAL FOR REDUCING LEAKAGE OF AIR/WATER

. e :FO2C|(71)Name of Applicant :

(51) International classification 7/00 | 1)Dr.S.PASOK
(31) Priority Document No :NA Address of Applicant :SENIOR PROFESSOR,
(32) Priority Date :NA |DEPARTMENT OF MECHANICAL ENGINEERING, MEPCO
(33) Name of priority country :NA |SCHLENK ENGINEERING COLLEGE, MEPCO
(86) International Application No :NA |ENGINEERING COLLEGE POST, SIVAKASI,

Filing Date :NA |VIRUDHUNAGAR -626005, TAMIL NADU, INDIA. Tamil
(87) International Publication No : NA [Nadu India
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Dr.S.P ASOK
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

There is a need to reduce the cooling air leakage in internal cooling system of gas turbines. In this project circuanferesliizal
square grooves are formed around the rotor. By introducing this design, the leattageaiofs reduced and the efficiency of the g
turbine cooling system gets increased. The mass flow rate characteristics for leakage of air through circumferentizail gmadfibed
are investigated. The mass flow rate for circumferential and heglicaled profile is obtained by CFD (Computational Fluid
Dynamics) analyzing software (ANSYS FLUENT) and found to be close with experimental results .The flow rate in helical ¢
profile is comparatively lower than the circumferential profile.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015910 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : COCONUT SHELL POWDHREINFORCED NATURAL FIBRE COMPOSITE FOR NON LOADIN
STRUCTURAL AND COMMERCIAL AP

(51) International classification :B32B5/2¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VENKATRAMAN.B
(32) Priority Date :NA Address of Applicant :ASSISTANT PROFESSOR,
(33) Name of priority country ‘NA DEPARTMENT OF MECHANICAL ENGINEERING MEPCO
(86) International ApplicatiotNo ‘NA SCHLENK ENGINEERING COLLEGE , SIVAKASI Tamil
Filing Date ‘NA Nadu India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)VENKATRAMAN.B
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Natural Fibres such adax & Jute and Coconut shell have been used for centuries, however only recently it is considered fol
resin Composites. A major motivation of this purpose trail their way back to two important global issues stfthessadion and
pollution due © burning of Coconut Shell. Current experimental study deals with the replacement of plastic doors and certai
loading wooden applications. It can also be used for soméoading wooden infrastructures along with Aoading commercial
purposes. Cocuit shell being a major agricultural waste is not disposed in a proper manner. This coconut shell which has ¢
specific mechanical properties is pulverised and used as a reinforcement in our natural fibre composite in the ratidué Frtas
Coconut shell powder) and Epoxy (LY556) resin at6@s. It has been experimentally found out that the incorporation of Cocc
shell powder significantly improves various mechanical properties of our composite. On considering impact strengtey thanb:
both plastics and commercial plywood. Its fOvater absorption characteristics is nominal since the composite material has lo
moisture absorption <D (COrate than wood but significantly higher value than plastics. Horizontal flammability ratenpiosite Q
.2 materials, plastics and wood are experimenlally studied and it is observed that the composite rhatedabjroximately the
same results as that of plywood. Shore D Hardness test shows that the hardness
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015911 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : DOUBLE PLATE FREEZER

. e :F25C|(71)Name of Applicant :
(51) International classification 11/00| 1)Bala Manikandan .c
(31) Priority Document No :NA Address of Applicant :ASSISTANT PROFESSOR,
(32) Priority Date :NA |DEPARTMENT CGF MECHANICAL ENGINEERING, MEPCO
(33) Name of priority country :NA |SCHLENK ENGINEERING COLLEGE, SIVAKASI,
(86) International Application No ‘NA |VIRUDHUNAGAR -626005, TAMIL NADU, INDIA. Tamil
Filing Date :NA |Nadu India
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Bala Manikandan .c
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The design and construction of the double plate freezkeimodified version of conventional freezer. The presence of plate
evaporator increases the surface area and reduces the time for freezing. The freezer is intended to freeze the fdié predt)ct
fruits and vegetables. Freezing happens quicklhastea required to freeze is decreased by increase in the plate contact arei
main principle of operation is heat transfer through conduction processes. The refrigerant used for this process isié¢Rili3Zm v
ecofriendly Refrigerant that has ndfect on ozone layer of the atmosphere. The freezer use the vapour compression cycle tc
the desired output. The vapour compression cycle contains a piston type compressor that increases the pressure rainthe ret
which later passed through andenser to reduce the temperature by a certain value. Later the high pressure and low temper
vapour is passed through an expansion device where the temperature and pressure decreases. This low temperature gapc
the cooling effect requirednathe aluminium plate. The freezer can produce a slab of frozen food product that is very easy to
while transporting from one place to another. The freezer has a tray that is made up of aluminium that can handle ifixéd que
which the food neeztl to be frozen is placed. As the tray is in direct contact with the food there is better heat transfer and th
rate is increased. The optimum temperature required for the meat to be fro%e@,igven temperatures up-t40°C can be obtaine
in this freezer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015912 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of theinvention : GESTURE CONTROLLED FIRE EXTINGUISHING EQUIPMENT

. e :A62C|(71)Name of Applicant :

(51) International classification 3/00 1)C.UTHRANARAYAN
(31) Priority Document No :NA Address of Applicant :ASST PROF OF MECH ENGG,
(32) Priority Date :NA [MEPCO SCHLENK ENGG COLLEGE, AMATHUR,
(33) Name of priority country :NA |SIVAKASI - 626 005. Tamil Nadu India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)C.UTHRANARAYAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Robots are usually used to speed up the process, accuracy and places where humans are liable to injury or lossgittlifg.iEire
one such profession where fire fighters are more vulnerable to injury or loss of life. Everyday firemen fight vigkirigetheir
lives. Considering this fact we planned to do a project on firefighting bots which can aid the fire fighters duringctieeioires
firefighting operation. Gesture controlled fire extinguisher project employs the gesture control technplatgyftdire in confined
and hazardous environment where firemen cant enter .The robot has a lilypad Arduino for controlling the actuation déttieen
extinguisher and its hose direction. The wireless control is controlled by the user at arabtesidistance from the target. A
Bluetooth camera is used to locate the fire through a display carried by the controller. The robot is capable of transmsiginads.
It is sure that it would be of a great support for the fire fighters. It can réldeiceimber of fire fighter accidents to a greater extel
Keywords: Wireless Gesture Control Technology, Dry powder fire extinguisher, Bluetooth camera, Arduino, DC motor, Enc
Decoder and RF module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015913 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : AUTOMOBILE ARMREST MADE WITH LUFFA FIBRE REINFORCED BIORESTOMPOSITE

. e :GO6F|(71)Name of Applicant :

(51) International classification 19/00| 1)Mr.M.sankaranarayanan
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OMECHANICAL
(32) Priority Date :NA |ENGINEERING MEPCO SCHLENK ENGINEERING
(33) Name of priority country :NA |COLLEGE, SIVAKASI, Tamilnade626005 Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Mr.M.sankaranarayanan
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

This project focuses on Natural Fibre Reinforced composite made of Luffa and Coir Fibres. The work is carried out with sat
made of different percentages of fibres and resin. The samples made between 30% to 40% fibre are prepared in 1501504
Epoxy resin LY556 along with Hardener HY951 is used to prepare the samples which are also compared with Poly Lactic A
Bioresin. The luffa fibre is used in mat form which takes the.size of the die and the straightened coir fibre is cpetifitek sze
and are arranged to provide bidirectional orientation. The samples are prepared by compression moulding method in comp
moulding machine. The fibres are treated with 10% NaOH solution for 12 hours. This treatment is done to remove unwante
impurities on the surface of fibres and also to enhance the surface bonding property of the composite. Totally 7 samplesdar
of which 2 samples are untreated. The weight of fibre and resin added depends on the volume fraction of the fibrerand resi
which mass is arrived based on density. The samples are subjected to Tensile, Flexural and Impact Tests, which argeziit tc
size as per ASTM standaréBhe test results of various samples are compared and found that sample with 30% luffa fidess prc
better values in all mechanical properties. This sample made of epoxy resin, is compared with a sample of same voluing fri
by replacing the resin with Poly Lactic Acid. Solvent casting method was used for producing the composite. Chlousfetrads
solvent to dissolve the bioresin. The testing results of these two samples are compared and the Cofntonentiile Armrest is
made with same proportion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015914 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : EFFECT OF ANTOXIDANTS ON THE PERFORMANCE AND EMISSION CHARACTERISTICS
OF A DIESEL ENGINE FUELED

(51) International classification :C07C67/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)J. NAGARAJAN
(32) Priority Date :NA Address of Applicant :MEPCO SCHLENK ENGINEERINC
(33) Name of priority country ‘NA COLLEGE, MEP® ENGINEERING COLLEGE POST,
(86) International Application No :NA SIVAKASI, VIRUDHUNAGAR TAMIL NADU INDIA 626005
Filing Date ‘NA Tamil Nadu India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)J. NAGARAJAN
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Now- a days bio diesel is gaining attention for its positive impact on the environment. The vegetables oils are vital sdowces
diesel. Its oils content Is about 35% and its calorific value is closer to that of diesel fuel. The present studyhdeatatidn
stability of biodiesel with the addition of antioxidants. To improve the oxidation stability, biodiesel have been blended with
antioxidants at varying proportions and the induction periods was calculated with Rancimat apparatus1Z2&4ESshndards
recommends an oxidation stability limit of 6hrs.Also the performance characteristics such as BTE and NOx emission tibara
are also analyzed for the bitiesel sample with antioxidants.it has been found that oxidation stability has idlcvatisthe addition
of ant oxidation and NOx emission decreased for the same reason.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015915 A
(19) INDIA
(22) Date of filing of Application27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : EXPLORATION OF MECHANICAL PROPERTIES OF PROSOPIS JULIFLORA / GLASS / EPO
HYBRID COMPOSITE&NBSP;LAMINAT

(51) International classification :C04B18/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANOJ KUMAR.G
(32) Priority Date :NA Address of Applicant :DEPARTMENT OF MECHANICAL
(33) Name of priority country ‘NA ENGINEERING MEPCO SCHLENK ENGINEERING
(86) International Application No ‘NA COLLEGE, MEPCO ENGINERING COLLEGE POST,
Filing Date ‘NA SIVAKASI, VIRUDHUNAGAR TAMIL NADU INDIA 626005
(87) International Publication No *NA Tamil Nadu India
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MANOJ KUMAR.G
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This work aims on utilising the potential benefits of Prosopis Juliflora which is abundantly available in the natureshitialisca
threat to the nature. This work extracts the mechanical benefits of Prosopis Julifiora powder, glass fibrameeepoxy resin to
be suitable for the structural applications. Specimens with above hybrid composites were madend tested. Scanning
electron microscope were used to study the fractured surface of thecomposites. Experiental values were observed to be in
very good agreement with the theoretical.
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(19) INDIA
(22) Date of filing of Application27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : FLOOR CLEANING ROBOT WITH 3D PRINTED VACUUM IMPELLERS AND BLADES

. e :A47L[(71)Name of Applicant :

(51) International classification 11/00|  1)C.UTHRANARAYAN
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF MECHANICAL
(32) Priority Date :NA |ENGINEERING, MEPCO SCHLENK ENGINEERING
(33) Name of priority country :NA [COLLEGE, AMATHUR, SIVAKASI Tamil Nadu India
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(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The main purpose of this project is to design a floor cleaning robot that cleans the floor with less or no human efiotivatien
of this project is the person who cleans the floor experiences muscular fatigue and are easily prboen® diseass .Also already
available floor cleaning robots are more expensive. Thus cleaning could be performed by a robot that cleans the fldarmatinc
intervention at comparatively very low cost that a middle class family could afford.A Floor cleaninghathuges obstacle sensor
(Ultrasonic sensor and IR sensors) and Arduino. programming to follow a spiral path is proposed. The robot moves vithf the
four motor powered wheels. The vacuum units are modelled and 3D printed and are powered bysEyGhhastor. A D.C. Pumg
pumps the water to the sprinkler. The setup consists of two vacuum units. A dry type and dry and wet type unit. Theunomimi
sucks the dust. The sprinkler sprinkles the water and a scrubber is used to clean thetbetheiih of the water. The rear vacuun
unit sucks the debris water. A 12v battery is used to power the whole setup and an Arduino board controls the wholedproce
movement with the help of the program dumped. Keywords3D Printing, Arduino, BLDC Mdistace Sensors, Path.
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(54) Title of theinvention : DESIGN OF SEMAUTOMATED TYRE-VENT PIPS TRIMMER

. e :B29C|(71)Name of Applicant :

(51) International classification 37/02| 1)VENKATRAMAN B
(31) Priority Document No :NA Address of Applicant :DEPARTMENT OF MECHANICAL
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Filing Date ‘NA 1)VENKATRAMAN B
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(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The main consideration of any tinreanufacturing process is wear resistance. One of the factors that cause tire wear is improg
removal of vent and flash from the tire surface. The plane where the lire surface and vent meets is highly supposédhentba
vehicle running at higher spd with heavy load, the tire vent and flash is wearing initially and it makes few of the tire surface
to wear along with it. Hence, provision must be given to efficient removal vent and flash thereby tire wear. Human teiffiomgnig
of tire vent results in tim&onsuming and inaccurate output. Hence, this lead to the reduction in production rate and profit. Tl
development of automated system can help to meet least time consumption and offer a possible way to get the profitide
Semiautomated system that employs Pneumatic actuators and sequencing circuits are focused in this study. By implemen
one can meet the right results with reduction in time and profitable output. Key words: Vent pips, trimming, tyre fsgshing,
automation, mass production.
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(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

When soldiers go on long missions, they need to carry the weapons and food materials. The supplies are heavy andiheacx
lot of human effort. This is tiresome and disturbing during mission critical operations. In order to overcome thityddficydlan is
to fix an exoskeleton, which acts as an armour for the soldiers and enables them to carry more loads. We got insplieedriaijlp
ants which have an exoskeleton and this will not have injured when fall from certain height, antbatsenhé¢o lift heavy weight
more than its body weight. By fabricating an exoskeleton, this will overcome both the difficulties faced by the sottienterior
part it is completely a frame work, and this frame will act as a load carrying memberfsaie is made of mild steel pipe and thi
will help to reduce the net weight of the exoskeleton while compared to solid sections or rectangular section. The ex®skele!
designed in such a way that it is easy to wear and to remove by using remangél@ints in the front frame. The anterior part is
turn attached to legs which support the entire load and so the wearer wont feel any load acting on him. Two arms ior tharais
designed to lift heavy weights of about 40 kg for each handrasavill be balanced by using spring counterbalance mechanism
mechanism is actuated by DC gear motor, which rotates the lead screw which will increase the tension dfie spring anc
keep the weight to be balanced at that paldicposition. As a result of this mechanism a person can lift very heavy weight
with less human effort.
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(57) Abstract :

The present invention is a coir pith drier comprising of a roller with plurality of rectangular fins attached atinégywials to avoid
attachment to the said roller. A hopper with two ends, wherein the said coir pith is inserted in the first end andethe coliects
the dried coir pith. The shaft with fings is placed in the roller to split the said coit pithydaedrying. The blower comprises of a
primary blower and a secondary blower which are centrifugal in type and comprises of plurality of fins attached to tishafow
The present invention comprises of one or more motor and heating coil to progluéerhperature to heat air. The roller maintair
temperature of 400 °C to 600 °C by means of heating coil.
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(57) Abstract :

ABSTRACT The present invention relates to an ultrasonic sensor device for capnography application. Capnography, themt
of carbon dioxide in respiratory gases is a worldwide accepted medical standard of monitoring during anaesthesiathe spite
extensive use of capnography for intubated patients, capnography is an underutilized tool for the diagnosis of many auothmol
respiratory diseases. The development of a portableinvasive, low power consuming, and small size sensor for capnograph
extend the use of capnography from intubated patients togs@tal applications. Such a sensor can be designed arldpvesin
the speed of sound technique. The gas concentration measurement using speed of sound is based on the change of sount
according to the concentration of medium through which the sound wave is travelling. The prediction of carbonatiogitteatior
from speed of sound can be done using acoustic virial equation.
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(54) Title of theinvention : A MOTOR CUM DRIVE MECHANISM IN A WET GRINDER FOR ACHIEVING COMPACTNESS
WEIGHT REDUCTION

(51) International classification :GO2E|(71)Name of Applicant -
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(57) Abstract :

A MOTOR CUM DRIVE MECHANISM IN A WET GRINDER FOR ACHIEVING COMPACTNESS & WEIGHT
REDUCTION,comprising of a motor, motor pulley (6), pulley with gear (7) pinion, output gear (2), top lock mechanism. Tihe
pulley (6) is driven by a motor and is in turmeoected to a pulley with gear(7) pinion through a belt. The pulley with gear(7) pi
connected to an output gear (2). A Top Lock mechanism is provided to lock stone rollers to the flat stone below.ltfaon#ists
start thread both on the centleaft (1) and the top lock.The Grinder has abottom cover (9) designed like a four legged spider
which serves as both motor cover and support frame for whole product. A top cover is designed to serve both as motbr cov
housing place for both pulleand gear (7) drive.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/03/2018

(21) Application N0.201841008270 A

(43) Publication Date : 04/05/2018

(54) Title of theinvention : FETAL HEARTBEAT SOUND CAPTURING DEVICE

(51) International classification :A61M21/00 |(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)PREGNITIVE TECHNOLOGIES PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :H: No:-#0/12/1, Raja Nagar Colony
(33) Name of priority country :NA Uppal, Hyderabad 500039, Telangana, India. Telangana Indi
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)G., Avinash Pavan Kumar
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present disclosure provides a fetal hearthmand capturing device that can enable detection of fetal heartbeat. The disclc
fetal heartbeat sound capturing device includes a conical sound chamber that can be placed over abdomen of a pregoant \
capture the fetal heartbeat sound, and a &rtndlumn that is adapted to channel the fetal heartbeat sound to a microphone. F
the fetal heartbeat sound capturing device is operatively coupled to a computing device configured to amplify andofitignalsd
pertaining to the fetal heartltesound to generate processed signals pertaining to audible fetal heartbeat sound. The disclose
heartbeat sound capturing device is passive, portable andffagtve.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201841012573 A
(19) INDIA
(22) Date of filing of Application :03/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : A METHOD AND DEVICE BASED ON GLOWWORM SWARM OPTIMIZATION FOR DETECTI
OF SINKHOLE ATTACKS IN COGNITIVE RADIO ADHOC NETWORKS FOR IMPROVED OPPORTUNISTIC ROUTING

(51) International classification :G06Q50/01| (71)Name of Applicant :
(31) Priority Document No :NA 1)APPUSAMY VENKATARAMAN SENTHIL KUMAR
(32) Priority Date :NA Address of Applicant :Site no 6, Sridevi Nagar, Ganapath
(33) Name of priority country :NA Coimbatore 641 006, Tamil Nadu, India Tamil Nadu India
(86) InternationaApplication No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)APPUSAMY VENKATARAMAN SENTHIL KUMAR
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Secured data transmission in Cognitive radio adhoc networks (CRAHN) has become critical nowadays. In spite of many ro
techniques wittextraordinary cryptography schemes for data security, malicious intents persist. Although encrypti@s schem
increase the data security, the routing protocols should have separate intrusion detection systems for monitoringyamgititenti
malicious nodes exhibiting sinkhole attacks. This process averts the loss of data and energy. An intrusion dategtjds st
developed using Glowworm swarm optimization (GSO) for detecting the sinkhole attack nodes and prevents them from ent
routing process. GSO is used for rule matching which suggests the suspect nodes from which the malicious nodes ekhidéil
attacks are identified by a voting method. By utilizing this process of malicious node detection, the sinkhole noddedfeoaver
the data transmission routes. This methodology is utilized with the modified SMOR routing models to enhantieghe rou
performance. Experimental results show that the proposed model of sinkhole attack detection enabled routing method ensi
routing performance with secured data transmission by averting the intruders.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015731 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : STEPPED SLOT PATCH ANTENNA WITH COPPER AND SOLAR CEHROUND STRUCTURE

. e :HO1C|(71)Name of Applicant :

(51) International classification 1/00 1)D.SIVAKUMAR
(31) Priority Document No :NA Address of ApplicantPLOT NO.1, SRIVARI HOMES,
(32) Priority Date :NA |FIRST FLOOR, CRR PURAM MAIN ROAD EXTENSION,
(33) Name of priority country :NA |L&T COLONY, MUGALIVAKKAM, CHENNAI -600125,
(86) International Application No :NA [TAMIL NADU, INDIA. Tamil Nadu India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No *NA 1)D.SIVAKUMAR
(61) Patent of Addition to Application Number ‘NA 2)T.N. SURESH BABU

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention providea plurality of stepped slot multi band radiating patchantenna with copper ground plane and a plurality
stepped slot multi band radiating patch antenna with polycrystalline silicon solar cell as a microwave ground plane Bdedmul
patch antenna fordansceiving electromagnetic waves comprises a first elongated stepped slots including at least three steps
ground radiating array, a second elongated stepped slots including at least five steps arranged in parallel to tixepgddisdt) a
third elongated stepped slots including at least three steps arranged in parallel to the said first and second steppmEakilbts,
power feed connected at pdetermined location for obtaining an impedance matching and a ground radiating bstagteplane
with a top and a bottom surface wherein the said substrate is either a copper ground plane or a polycrystalline sdelbftsslar
antenna covers the entire band of UWB range between 3.1 GHz and 10.6 GHz.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015755 A
(19) INDIA
(22) Date of filing of Application :26/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ARTIFICIAL INTELLIGENCE ENABLEOFERTILIZER DISPENSATION SYSTEM FOR BETTER
YIELD OF CROPS

(71)Name of Applicant :
1)MALLA REDDY COLLEGE OF ENGINEERING &
TECHNOLOGY (AUTONOMOUS)

Address of Applicant :DEPARTMENT OF ELECTRONIC
AND COMMUNICATION ENGINEERING, MALLA REDDY
COLLEGE OF ENGINEERING & TECHNOLOGY,
MAISAMMAGUDA, DHULAPALLY POST VIA KOMPALLY,
SECUNDERABAD500100, TEANGANA, INDIA Telangana

. e :A01C|India
(51) International classification 15/00 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr V.S.K REDDY
(32) Priority Date ‘NA 2)Prof.P SANJEEVA REDDY
(33) Name of priority country ‘NA 3)Dr. S SRINIVASA RAO
(86) International Application No ‘NA 4)Dr. B JYOTHI
Filing Date ‘NA 5)Dr. C RAVI SHANKAR REDDY
(87) International Publication No :NA 6)Dr. P LAKSHMI DEVI
(61) Patent of Addition to Application Number ‘NA 7)K SUBHAS
Filing Date ‘NA 8)G SRINIVASA NAVEEN KUMAR
(62) Divisional to Application Number ‘NA 9)K MALLIKARJUNA LINGAM
Filing Date ‘NA 10)M RAMANJANEYULU
11)P ANITHA
12)P SWETHA
13)D ASHA

14)R CHINNA RAO

15)M ARUN KUMAR

16)N RAMESH

17)M SREEDHAR REDDY
18)P RAJI REDDY

(57) Abstract :

The invention relates to an artificial intelligerneeabled fertilizer dispensation system for better yield of crops. The present inv
is useful in dispensing the required amount of fertilizers for the crops in need by monitoring the chlorophyll and ténegentbe
crops at regular intervals tifme as defined by the Al enabled system using Image Processing techniques, which directly hel
farmers to realize an yield more than expected. A fertilizer dispensation system for better yield of crops comprises an imag
processing system, a RF moeluhn antenna, a control unit, and a fertilizer dispensation unit. A method for dispensing fertilize
a fertilizer dispensation system for better yield of crops is disclosing.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201844014887 A
(19) INDIA
(22) Date of filing of Application :19/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SOLAR PANEL WATERLESS CLEANING SYSTEM AND METHOD WITH POTENTIAL INDUC
DEGRADATION RECOVERY

. . :B41F (71)Name of Applicant :

(51) International classification 35/00 1)ECOPPIA SCIENTIFIC, LTD.
(31) Priority Document No :62/647,83 Addressof Applicant :89 Medinat Hayehudim St., P.O. Bo:
(32) Priority Date :26/03/201:|12297, 4673300, Herzliya, Israel Israel
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)MELLER, Moshe

Filing Date ‘NA 2)MELLER, Eran
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

Solar panel waterless cleaning system with potential induced degradationgEidry, for cleaning a plurality of solar panels in
least one solar row and for reversing PID, the system including a body, at least two wheels, a cleaning cylinder, of plesityy
fins, a power supply, including a positive terminal and aatieg terminal, and a controller, the cleaning cylinder mechanically
coupled with the body for moving the body over the solar panels in the solar row, the wheels being electrically isolt#tedtrdy
the body, the wheels, the cleaning cylinder ancctbaning fins being made from a conductive material, the cleaning fins rotate
the cleaning cylinder and touching an upper surface of the solar panels, the controller electrically coupling the positivevidn a
grounded connection and the negatierminal with the cleaning fins when the cleaning cylinder is rotated.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/04/2018

(21) Application N0.201844016300 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR DETERMINING CALL QUALITY AT DEVICES IN A VOIP

SESSION
(51) International classification :HO4L 29/00
(31) Priority Document No 110201703797\
(32) Priority Date :09/05/2017
(33) Name of priority country :Singapore
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Number:NA

(71)Name of Applicant :
1)COMVERG TECHNOLOGIES PTE. LTD.
Address of Applicant :#101/02, 18 Cross Street, China
Square Central, Singapore 048423. Singapore
(72)Name of Inventor :
1)Anand lyer
2)Vikram B S

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Embodiments herein provide methods and systems for determining call quality at the devices in VolP network and presenc
information of devices. The embodiments include determining the presdoeation of the devices in the VolP network based
metadata associated with the devices in the network. The embodiments include broadcasting the presence informationiog, ¢
associated metadata, and other relevant information of each desaledted devices in the VolP network. The embodiments ini
periodically detecting occurrence of at least one event at a device, which may lead to termination of a VolP sessioméstidis:
of the device from the VolIP network. The embodiments ohelperiodically analyzing RTP packets, determining call quality at t|
devices based on the analysis of the RTP packets, and providing a feedback of the call quality by comparing the ddtermine
guality with a predetermined threshold based on a de@o&i FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741028642 A
(19) INDIA
(22) Date of filing of Application :11/08/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention AN ANIMAL DETERRENT APPARATUS AND A METHOD THEREOF

. e :AO1M |(71)Name of Applicant :

(51) International classification 20/00 | 1)MAYILSAMY, KATHIRESH
(31) Priority Document No :NA Address of Applicant :43/58, VANJIMA NAGAR,
(32) Priority Date :NA |PALAMALAI ROAD, PERIYANAICKANPALAYAM,
(33) Name of priority country :NA |COIMBATORE, TAMIL NADU INDIA -641020. Tamil Nadu
(86) International Application No :NA [India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No *NA 1)MAYILSAMY, KATHIRESH
(61) Patent of Addition to Application Number ‘NA 2)RAMACHANDRAN, NEELAVENI

Filing Date ‘NA 3)PAUL JOSE, SWEETY JOSE
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to an ultrasonic Animal deterrent apparatus and a method to deter trespassing animats froto -
agriculture farmlands and other places like villages. The Animal deterrent apparatus comprising diléteimgant device, a powe
supply arrangement, data transferring means, monitoring station and a communication unit characterized in that saig@aimh:
apparatus is wirelessly connected with monitoring station and alarming device through bft&inags (IoT).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841016283 A
(19) INDIA
(22) Date of filing of Application :30/04/2018 (43) Publication Date : 04/05/2018

(54) Title of theinvention : A TOLL COLLECTION SYSTEM AND A METHOD THEREOF

. e :GO7E|(71)Name of Applicant :

(51) International classification 15/00 | 1)SRM Institute of Science and Technology
(31) Priority Document No :NA Address of Applicant :Kattankulathur, Chen&®i3203, Tami
(32) Priority Date :NA |Nadu, India Tamil Nadu India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)MURUGAN AMBIGAPATHY

Filing Date :NA 2)ANURAG MARAVI
(87) International Publication No NA 3)TANVI BHANDARKAR
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT A TOLL COLLECTION SYSTEM AND A METHOD THEREOF The present disclosure relates to the field of tol
collection systems. The system of the present disclosure eliminates layover time at toll plazas and minimizes the fictes af
the toll plazas. The toll claction system comprises at least one user terminal associated with users, a vehicle identification r
and a server. The vehicle identification module is configured to capture at least one image of a vehicle, and is figtined ¢onf
identify vehtle registration number from the captured image. The server is communicatively coupled to the user terminal ar
vehicle identification module. The server is configured to receive the identified vehicle registration number from the vehicl
identification module, and is further configured to deduct toll charge value from a user of the identified vehicle, thereby allov
user to bypass the toll plaza by allowing the identified vehicle to pass througipaigtane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841015927 A
(19) INDIA
(22) Date of filing of Application :27/04/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : DEVELOPMENT OF A NONNVASIVE DETECTION AND CLASSIFICATION SYSTEM OF FIVE
TYPES OF DIABETES THROUGH BREATH

. . :A61K|[(71)Name of Applicant :

(51) International classification 51/00 | 1)Dr. SUCHETHA. M
(31) Priority Document No :NA Address of Applicant :ASSOCIATE PROFESSOR, SCHC
(32) Priority Date :NA |OF ELECTRONICS ENGINEERING, VELLORE INSTITUTE
(33) Name of priority country :NA |OF TECHNOLOGY, CHENNAI CAMPUS, CHENNAI,
(86) International Application No :NA [TAMILNADU 6000127 Tamil Nadu India

Filing Date ‘NA 2)Ms. S. LEKHA
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. SUCHETHA. M

Filing Date ‘NA 2)Ms. S. LEKHA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Diabetes, a chronic disorder affecting nearly 422 million people worldwide, is measured through an invasive p
Although this process is highly accurate it is painful and uncomfortable especiallynwittigsle readings are needed. The inventit
focuses on developing a Hybrid Quartz Crystal Micrpbalance (QCM) sensor with Optical Waveguides to measure the acetc
concentration (biomarker for diabetes). Present studies have found that diabetes exestdiffierfient types and this classification
can help patients to treat this chronic disorder more efficiently. The invention focuses on used deep learning algoasyifg tioe
raw signals obtained from the hybrid sensor into these five differesgadanamely Severe Autoimmune Diabetes, Severe Insuli
Deficient Diabetes, Severe InsulResistant Diabetes, Mild ObesiRelated Diabetes and Mild Ageelated Diabetes. This system
shall help diabetic patients continuously mpnitor their glucose levalinmpsively and thus help them improve their quality of lif
by controlling this disorder effectively.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201841011285 A
(19) INDIA
(22) Date of filing ofApplication :27/03/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : VARIABLE AUTOMATIC ELECTRICAL TRANSFORMER CAPABLE OF WORKING UNDER
DIFFERENT VOLTAGES USED FOR STABILIZERS REGULATORS AND ISOLATORS

. . :GO5F|(71)Name of Applicant :
(51) International classification 110 1)SEETHARAMAN PONRAJ
(31) Priority Document No :NA Address of Applicant :VALABA DARSHAN
(32) Priority Date :NA |APARTMENTS, NO 102ND FLOOR, VALABA
(33) Name of priority country :NA |AGARAHARAM STREET,TRIPLICANE HIGH STREET,
(86) International Application No :NA |CHENNAI - 600005, TAMIL NADU, INDIA. Tamil Nadu India
Filing Date ‘NA 2)RAMAKRISHNA IYER
(87) International Publication No *NA 3)CHEYYUR JAYA ANAND
(61) Patent of Addition to Application Number :NA |(72)Name of Inventor :
Filing Date ‘NA 1)SEETHARAMAN PONRAJ
(62) Divisional to Application Number ‘NA 2)RAMAKRISHNA IYER
Filing Date ‘NA 3)CHEYYUR JAYA ANAND
(57) Abstract :

A Variable Automatic Electrical Transformecapable of workinginder different voltages used for stabilizers, regulators and isc
is provided. It is provided with th&tate of art sensing technology for onlmenitoring of thephase and amplitude of the voltage ¢
current wave forms for givingeaktime output for monitoringand control applications. An Analytic comparator is provided whicl
dynamicallymonitoringmicro controller withadaptive firm war¢o comparea cycle b cyclevariationsin the input supply system,
and giving feedback for dynamic adjustments. The Variable Automatic Electrical Transformer is having advantages of
Fastresponsevariation & correction in voltages No rotating parts, hencewess & Tear, Paer quality improvement ( Fast
correction ofsupply voltage systems) Lelsalky and lowerelectricityloss and ease of programmiagdremotecontrol and also
capable of being used with IOT (Internet of Things) and Cloud based computing.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/03/2018

(21) Application N0.201831008930 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : ANELECTRONIC CIRCUIT FOR PERFORMING ANY DETERMINISTKCOGIC-GATE

FUNCTIONS ON BINARY ELECTRONIGSIGNALS

. . :HO5B|(71)Name of Applicant :

(51) International classification 37/00| 1)ADITYA ROY
(31) Priority Document No :NA Address of Applicant :149 HAZARIBAGH ROAD
(32) Priority Date :NA [LALPUR,RANCHI,JHARKHAND-834001,INDIA
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)ADITYA ROY

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention relates to an automatic control switching system for Bgieeand in particular, this invention relates tc
automatic control switching system for street light which can operate {2428olts A.C supply. More particularly, th
present invention relates to an automatic control switching system which detierassty of light and can act according
the climatic conditions of the environment. Furthermore, this invention also relates to the automatic control switc
system which has the beneficial effects of having saving manpower cost, reducing lalsayjrded having safety anc

reliability.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2088y
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611036819 A
(19) INDIA
(22) Date of filing of Application :27/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : GENERATION OF STRES®LERANT TRANSGENIC PLANT

(51) International classification :C12N|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)INDIAN COUNCIL OF AGRICULTURAL RESEARCH
(32) Priority Date ‘NA  |(ICAR)
(33) Name of priority country ‘NA Address of Applicant :DR. RAJENDRA PRASAD ROAD,
(86) International Application No :NA |NEW DELHI-110001, INDIA Delhi India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)SOLANKE, AMOLKUMAR UDDHAORAO
(61) Patent of Addition to Application Number ‘NA 2)CHOPPERLA, RAMAKRISHNA
Filing Date ‘NA 3)PADARIA, JASDEEP CHATRATH
(62) Divisional to Application Number ‘NA 4)SHARMA, TILAK RAJ
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a cDNA fragment comprising a sequence encoding a recombinant polypeptide represeniz
NO: 4, which is responsible for exhibiting stress tolerance in plants. Also provided are recombinant construéhaeteaator,
recombinant host cell and transgenic plant comprising said cDNA fragment. The disclosure also provides with methodsnaf ¢
the cDNA fragment, the recombinant construct, the recombinant vector, the recombinant host cell, and thi tpéensige
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611036865 A
(19) INDIA
(22) Date of filing of Application :27/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention AN IMPROVED FUEL TANK LOCK SYSTEM

(51) International classification :GO8C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MINDA CORPORATION LIMITED
(32) Priority Date :NA Address of Applicant :D1, Sector 59, Noida, Uttar
(33) Name of priority country :NA [Pradesh, P#201301, India Uttar Pradesh India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Arvind Rawat
(87) International Publication No " NA 2)Arpit Rastogi
(61) Patent of Addition to Application Number ‘NA 3)Sushil Sharma
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present disclosure relates to an imprduetitank lock system for vehicles. The improved fuel tank lock system comprises
assembly comprising a mounting ring having a neck portion and being secured at an opening of a fuel tank. A cap assemb
removably configured with the base assembhe cap assembly comprises a cover being securable with the base assembly fi
locking the opening of the fuel tank. A sealing ring being mounted below the cover. The sealing ring has a flangedrsiealiagd
a locking projection. A locking lever isafigured to translate laterally by means of a lock mechanism. The locking lever is
engageable with the neck portion of the mounting ring in a locked condition of the fuel tank lock system. The locking lever i
engageable with the locking projection inarlocked condition of the fuel tank lock system. [Fig. 2]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611036955 A
(19) INDIA
(22) Date of filing of Application :27/10/2016 (43) PublicatiorDate : 04/05/2018

(54) Title of the invention : A DETERGENT DISPENSER ASSEMBLY

(51) International classification :FO1P5/11|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WHIRLPOOL OF INDIA LIMITED
(32) Priority Date :NA Address of Applicant :Plot no. 40, Sector 44, Gurgaon 12
(33) Name of priority country :NA 002, Haryana Haryana India
(86) Internationapplication No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Hemachandran Umakanthan
(87) International Publication No *NA 2)Shantha Kumar S
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A detergentispenser assembly of a washing machine comprises a base member, wherein the base member is connectabl
washing machine. A detergent dispenser tray is configured with plurality of slider arms, wherein each of the plurdktyaofrsdiis
configured with at least one protrusion. At least one damper member provisioned with at least one lateral plate member cor
with at least one first skid plate and at least one second skid plate. Also, one or more resilient members are colttfigatcldisin
one lateral plate member, wherein one or more resilient members and either of the at least one first skid plate ast dme at le
second skid plate provide resisted sliding motion to the detergent dispenser tray when the plurality of slideresimscoonact
with the at least one damper member. Figure 5.

’I
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037017 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : ADVANCED NON'OXIC RED MUD BASED NANO GEL TYPE FUNCTIONAL RADIATION
SHIELDING MATERIALS AND THE PROCESS THEREOF

(51) International classification :G21F1/1t|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2, RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventa :
(87) International Publication No *NA 1)AMRITPHALE SUDHIR SITARAM
(61) Patent of Addition to Application Number ‘NA 2)VERMA SARIKA
Filing Date ‘NA 3)DAS SATYABRATA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The conventional radiation shielding materials are made using lead, barite and hematite ore which are either toxid, arestigra
replinshable possessitiguited functionality. In view of above, we develop a novel process for making advancedximRed Mud
based functional radiation shielding materials utilizing appropriate novel matrixes like Advanced geopolymer, geopolymeric
polymeric matrix, putty, ament and phosphatic based matrix and are also compatible with conventional matrixes. The appra
physicachemical consolidation and or densification of red mud using advanced or conventional matrix helps in obtaining fu
radiation shielding mat&l by simultaneous and synergistic chemical reactions among various mineralogical and chemical
compounds of red mud with complementary various chemical compounds present in citrus fruit peel waste especiallytoitric
form nano gel material to obtathe fine tailored shielding powder .The developed material has broad application spectrum fr
diagnostic radiation installations like diagnostiga§ to CT scanner room.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201611037446 A
(19) INDIA
(22) Date of filing of Application :02/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A SYSTEM FOR EXCHANGE OF INFORMATION USING FACEF DETECTION

(51) International classification :HO4N21/2!|(71)Name of Applicant :
(31) Priority Document No :NA 1)ZERONE MICROSYSTEMS PVT LTD.
(32) Priority Date :NA Address of Applicant :HL584, Second Floor,ttaranjan
(33) Name of priority country :NA Park, New Delhi 110019, INDIA, Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)BHATTACHARYYA, JAJIT
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A faceoff is initiated when a first device DI detects a nearby second device D2, with or without direct device tinfavicdion
exchange, at the same place and in time t | usingcoatact proximity sensors where tI=t200 and t2 is the time recorded by D2
autonomically establishes one way or duplex communication
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/11/2016

(21) Application N0.201611037518 A

(43) Publication Date : 04/05/2018

(54) Title of the inventionA WAL KI NG

GUI DE FOR PATI ENTS SUFFERI NG FROM

. e :A45B|(71)Name of Applicant :

(51) International classification 3/00 1)BansalSandeep
(31) Priority Document No :NA Address of Applicant :Pukhrayan Medical Centre, Near N
(32) Priority Date :NA |Palika Office, Pukhrayan, Did€anpur Dehat, India Uttar Prade
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Bansal Parth Sandeep
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :
A walking guide for patients sufferifgr om Par ki nsonEs di sease, said wal king

emitting mechanism (14) fitted at its operative bottom end, said light emitting mechanism configured to emit a bea(@®f lighi

parallel to ground but transversed user.

36
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037523 A
(19) INDIA
(22) Date of filing of Application :02/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention SYNERGISTIC HERBICIDAL COMPOSITION COMPRISING A COMBINATION OF
HALOSULFURON METHYL AND ATRAZINE

(51) International classification :AO01N43/1(|(71)Name of Applicant :
(31) Priority Document No :NA 1)DHANUKA AGRITECH LIMITED
(32) Priority Date :NA Address of Applicant :82, Abhinash Mansion, First Floor,
(33) Name of priority country :NA Joshi Road, Karol Bagh, New Delhi0005, India. Delhi India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SINGH, O. P.
(87) International Publication No *NA 2)KUMAR, Vijay
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present disclosure generally relates to a synergistic herbicidal composition, applied as pre or post emergenoépfor cont
sedges, narrow leaf weeds and broad leaf weeds in maize (Zea mays L) crop. An aspect of the present disclosure pesgidtc
herbicidal composition including a combination of: (a) Halosulfuron methyl in an amount of about 5% by weight of the wmy
(b) Atrazine in an amount of about 48% by weight of the composition; and (c) at least one agrochemically acgeipiginie €he
present disclosure further relates to a process for the preparation of synergistic herbicidal composition(s).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037584 A
(19) INDIA
(22) Date of filing of Application :03/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : SYSTEM ARBITER WITH PROGRAMMABLE PRIORITY LEVELS

(51) International classification :GO6F13/36 [ (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Microchip Technology Incorporated
(32) Priority Date :NA Address of Applicant :2355 West Chandler Blvd. Chandle
(33) Name of priority country :NA Arizona, USA 85224199 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SeanSteedman
(87) International Publication No NA 2)Kevin Kilzer
(61) Patent of Addition to Application Number  :NA 3)Ashish Senapati
Filing Date ‘NA 4)Justin Milks
(62) Divisional to Application Number ‘NA 5)Prashanth Pulipaka
Filing Date :NA
(57) Abstract :

A programmable system arbiter for granting access to a system bus among a plurality of arbiter clients and a centngl ymide
disclosed. The programmable system arbiter may include one or more interrupt priority registers, each of the one arupobre i
priority registers associated with an interrupt type; and system arbitration logic operable to arbitrate access to thessysteng
the plurality of arbiter clients and the CPU based at least on an analysis of a programmed priority order, the progranityrerde
comprising a priority order for each of the plurality of arbiter clients, each of a plurality of operatites f the central processin
unit, and each of the one or more interrupt types.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037596 A
(19) INDIA
(22) Date of filing of Application03/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A RESPIRATORY MONITORING SYSTEM, A RESPIRATORY DEVICE AND A METHOD FOR
INTAKE OF MEDICINE FROM SAID RESPIRATORY DEVICE

(51) International classification :A61B5/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Saini, Ajay Kumar
(32) Priority Date :NA Address of Applicant :448/4, Ward No.1, Sainipura, Near
(33) Name of priority country :NA Subji Mandi, Sonepat, Haryaii81001, India Harana India
(86) International Application No ‘NA 2)Gopinath, Roshit
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Saini, Ajay Kumar
(61) Patent of Addition to Application Number ‘NA 2)Gopinath, Roshit
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The problem to be solved is to provide a respiratory device and a method for intake of medicine form said device foceampl
proper intake of medicine i.e. to ensure that the user has properly exhaled before inhaling the medicine and the srsdfatienti
for proper intake of medicine to ensure effectiveness of medicine at any time when the user is required to vedesitliti¢ons
and locations, and the problem is solved by providing a handy respiratory device that includes a control unit having anmem
with a first and a second predefined pressure of airflow and a first and a second predefined interfiast @etsing unit that sens
the pressure of airflow during exhalation and inhalation and compares the pressure of airflow during exhalation anal wittalat
the first and second predefined pressure of airflow for the first and second predefingd ietgrectively, and ensure proper intak
said medicine by the user by confirming that the pressure of airflow during exhalation and inhalation is at leastitisdicsina
predefined pressure of airflow for the first and second predefined intandthat pressure of airflow during inhalation is at least
second predefined pressure of airflow for the second predefined interval. Figure 2 is the representative figure.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201611037018 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : METAL SALTS OF AMINO ACIDS USEFUL FOR G@@DLYMERIZATION OF EPOXIDES AND
ITS PREPARATION THEREOF

(51) International classification :BO3C1/0:|(71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2, RAFI
(86) International Application No ‘NA MARG NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)PADMA LATHA PATNAM
(61) Patent of Addition to Application Number ‘NA 2)PAWAN KUMAR
Filing Date ‘NA 3)SUMAN LATA JAIN
(62) Divisional to Application Number ‘NA 4)SIDDHARTH SANKAR RAY
Filing Date :NA
(57) Abstract :

This invention describes metal salts of amino acids for the copolymerization of carbon dioxide and epoxides. The spliseatdy
the reaction of low cost, biodegradable amino acids selected from the group glycine, aspartic acid, glutamic amdetcywithi
metal precursors such as zinc(ll) chloride, zinc(ll) acetate, cobalt(N) chloride, copper(ll)chloride, nickel(ll) chldride tatic
reaction solvent. Thus obtained metal salts of amino acids derived from low cost, biodegradable amiravadiden used as
catalyst for the synthesis of poly(alkylene carbonate) polymers from the copolymerization of carbon dioxide and epoxides.
conversion of epoxides is in the range of80% and selectivity of poly(alkylene carbonate) polymers is 100%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037019 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : AROCESS FOR THE SYNTHESIS OF AIR STABLE METAL SULPHIDE QUANTUM DOTS

(51) International classification :C30E|(71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA |RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN 2, RAFI
(86) International Application No :NA [MARG NEW DELHI-110001, INDIA Delhi India
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No NA 1)BHAGAVATULA LAKSHMI VARA PRASAD
(61) Patent of Addition to Application Number ‘NA 2)ABHIJIT BERA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present inventiodiscloses a process for the preparation of metal sulphide quantum dots by using a very low cost sulpht
precursor as a sulphur source. The metal sulphide quantum dots finds application in in optical devices selected fra@ighelis
photodetectorand lightemission devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037020 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : AN IMPROVED PROCESS FOR THE SYNTHESIS OF DIPHENYL METHANE CATALYSED B!
PHOSPHORUS PENTOXIDE

(51) International classification :CO7F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA |RESEARCH
(33) Name of priority country :NA Address of Applicant :CSIR, ANUSANDHAN BHAWAN 2
(86) International Application No ‘NA |RAFI MARG, NEW DELHI-110001, INDIA Delhi India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)SANJAY PANDURANG KAMBLE
(61) Patent of Addition to Application Number ‘NA 2)ARUMUGAM SUDALAI
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
The present invention disclosed an environment friendly, cost effective and improvedprocess for synthesis of diphenylmeth
reaction of benzene with pformaldehyde using phosphorus pentoxide (P205) as catalyst.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037060 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A PROCESS FOR PREPARATION OF INNERMEDIATE OF SILODOSIN

(51) International classification :A61B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MANKIND PHARMA LTD
(32) Priority Date :NA Address ofApplicant :208 OKHLA INDUSTRIAL STATE
(33) Name of priority country :NA |PHASE 3, NEW DELH{110020 INDIA Delhi India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)BHAVSAR, JIGAR TARUN KUMAR
(87) International Publication No NA 2)GANGWAR, KULDEEP SINGH
(61) Patent of Addition to Application Number ‘NA 3)BHASHKAR, BHUWAN
Filing Date ‘NA 4)KUMAR, ANIL
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relatesa process for preparation of an intermediate of Formula Ill by purification involving simple pro
and use of said intermediate in the synthesis of the known pharmacologically active agent silodosin. The present irikhention
relates to the recowg of intermediate of Formula Il that is lost in the mother liquor during the purification process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037064 A
(19) INDIA
(22) Date of filing ofApplication :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : MECHANISM FOR INSERTING THREAD INTO THE NEEDLE EYE/HOLE

(51) International classification :A01D|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMIT KUMAR MOURYA
(32) Priority Date :NA Address of Applicant :Student, Department of Mechanical
(33) Name of priority country :NA [Engineering, Chandigarh University, Gharuan, Mohali, Punja
(86) International Application No :NA [Pin-140413,India Ema#:amit13225020@gmail.com Moleit
Filing Date :NA 8699606450 Punjab India
(87) International Publication No *NA 2)GURVIR SINGH SURI
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :
Filing Date ‘NA 1)AMIT KUMAR MOURYA
(62) Divisional to Application Number ‘NA 2)GURVIR SINGH SURI
Filing Date :NA
(57) Abstract :

The inventors of the present invention have developed a mechanism for inserting thread into the need|eTégeifhedators have
developed a mechanism in which any type and size of needle and thread can be fitted easily. The mechanism developegl it
to needle standards in which the provision for insertion of needle up to particular depth is providied¢sahp needle eye/hole
always above the base surface on which thread is placed. The thumb support is provided to easily slide the needlmgeséttes
thread into the needle opening. For using the mechanism no special skill and expertiseeid.r8q the inventor have developed
portable, reliable, easy to use and low cost mechanism for inserting thread into the needle eye/hole that resolvawiadicke afr
existing inventions.

N
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201611037086 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : BIOREACTOR TRAY

(51) International classification :BO1F11/0([(71)Name of Applicant :
(31) Priority Document No :NA 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :NA Address of Applicant :1 River Road, Schenectady, New Y
(33) Name of priority country :NA 12345 United States of America, U.S.A
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)JOHN, Sebastian
(87) International Publication No *NA 2)BHARGAYV, Anoop
(61) Patent of Addition to Application Number ‘NA 3)PATIL, Haresh, Digambar

Filing Date ‘NA 4)PAUL, Praveen
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A tray configured to be provided on a base station of a bioreactor system, said tray comprising a bottom and swictundilie
and being configured to hold a bioreactor bag, said bottom comprising at least two bottom parts, whereof one is a rofdtie p
bottom, wherein at least one of the bottom parts is movable into at least a first and a second positiorsaichérsimposition
provides the bottom parts substantially flush with each other providing a substantially plane bottom of the tray armhdaid sec
position provides a bottom of the tray having a recessed middle part. (Fig. Ib)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037149 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : BRAKE DEVICE OF TWO WHEELEYEHICLE

(51) International classification :B60H|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Hero MotoCorp Limited
(32) Priority Date :NA Address of Applicant :34 Community Center, Basark,Lo
(33) Name of priority country :NA |Vasant Vihar New Delhi Delhi India 110057 Delhi India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Ashton Menezes
(87) International Publication No :NA 2)Aashish Goyal
(61) Patent of Addition to Application Number ‘NA 3)Prateek Srivastava
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A braking system (170) includes front brake unit (165), rear brake unit (166), brake pedal (167), brake linkage (183e nesatt b
(192), intermediate brake cable (194) and brake casing (150). Brake units (165) and (166) are configured to appliydirake or
wheel (123) and rear wheel (127), respectively. Brake pedal (167) is supported on lower portion of down frame membek@.(
linkage (193) includes plurality of interconnected links for enabling combined braking of brake unit (165) and ib@k&urone
end of rear brake rod (192) is operatively connected to rear brake unit (166) and other end is operatively couplethkageake |
(193). One end of brake cable (194) is connected to brake linkage (193) and other end is operatively tofmakéesdnit (165).
Brake casing (150) is adapted to be mounted on frame member (106) and adapted to cover brake linkage (193). Ref.: Figu
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201611037169 A
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A UBIQUITOUS SYSTEM FOR TRACING CURRENCY.

(51) International classification :G06C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Gupta Jagjiwan
(32) Priority Date :NA Address of Applicant :255, Sector 22A, Chandigarh
(33) Name of priority country :NA [Chandigarh India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Gupta Madhur Jagjiwan
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An ubiquitous system for tracing currency is provided that facilitates tracing of the currency notes involved in depdtsit emaal
transactions. Currency bills involved in the transaction are scanned in order tatlobitagerial numbers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037186 A
(19) INDIA
(22) Date of filing of Application :29/10/2016 (43) Publication Date : 04/05/2018

(54) Title of theinvention : CYLINDER LOCK INPARTICULAR FOR VEHICLE

. e :B41.|(71)Name of Applicant :

(51) International classification 5/18 | 1)MINDA CORPORATION LIMITED
(31) Priority Document No :NA Address of Applicant :D-1, Sector 59, Noida, India Uttar
(32) Priority Date :NA [Pradesh India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Vikram Puri

Filing Date ‘NA | 2)Deepak Goswami
(87) International Publication No :NA | 3)Rajesh Kumar
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present disclosure relates to a steering lock for a vehicle. Partieulant exclusively relates to a steering lock assembly
comprising an improved mechanism for enhanced ease in operability and safety. The steering lock assembly for a vekrgléoi
an embodiment of the present disclosure comprises a body, a oy, a locking means, a lock plate, a torsion springs, a ¢
slide plate and a lock bar. Wherein, movement of lock plate because of the rotation of rotor and due to a stationaayrgpoofile.
available within the body, permits removal of a kem a key slot only when the rotor is in lock position and progressive unloc
position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037187 A
(19) INDIA
(22) Date of filing of Application29/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : SYNOZ

. o . (71)Name of Applicant :
[

gB g‘:i%rrﬂatg’ggbﬂﬁf'a‘;at'on jHRA'B?/ 18 1)JIASPREET KAUR D/O DR. HARMINDER SINGH
(32) Prioritz Date :NA Address of Applicant :# 186, Ward No. 8, Randhawa Roa
(33) Name of priority country ;NA Kharar, Distt. SAS Nagar (Pb.) Punjab India
(86) InternationaApplication No ‘NA 2)Gaurav Chaudhary s/o Sh. Adarsh Kumar

Filing Date :NA 3)Manish Mahajan s/o Sh. Rahesh Mahajan
(87) International Publication No NA 4)Dapinder Kaur d/o S. Harjinder Singh
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)JASPREET KAUR D/O DR. HARMINDER SINGH
(62) Divisional to Application Number ‘NA Z)Gaufa" Chauqlhary s/o Sh. Adarsh K“”?ar

Filing Date ‘NA 3)Man.|sh Mahajan s/o Sh. Rahesh _Mahajan

4)Dapinder Kaur d/o S. Harjinder Singh

(57) Abstract :

A synonym table needs to be constructed which will map a query to the appropriate synonyms. Hence it will enhance apprt
results. More appropriate synonyms will provide effective results because it will search for more documents contaifémgrthe
data. A synonym table can be in the form of chained hash table in which a keyword entry will contain links to its sySeayohsi:
performed by searching the exact keywords entered by the user. But this may not result in the effective searcisdrecayseot
know exact keywords. For examggearch for data mining may not result in documents related to knowledge discovery, class
and outliers because these documents may not contain keyword data mining. A synonym table needs to el echistnuetl|
map a query to the appropriate synonyms. Hence it will enhance appropriate results. More appropriate synonyms will provi
effective results because it will search for more documents containing the relevant datQuery input 2. Assaation or
identification of synonyms 3. Matching the keywords and synonyms on web 4. Displaying relevant results. 1. Query |ipuaits
the query on which he wants to perform the search. User will mention keywords relevant to his query. 2. Assbsiatimyms:
After the query is fed; it is then taken up for further processing. In this phase synonym table is looked up for theekegweordnd
the corresponding synonyms are fetched from chained hash table. Each entry of synonym will cordaitetht® phe next synonyi
of the keyword; search will end when null pointer is encountered. Hence the list of synonyms relevant to keyword is Betrieve
Matching the keywords and synonyms on web: Web is searched for relevant documents based orakeyetbad synonym.
Example search for data mining will include search for data mining as well as knowledge discovery, classification, etc. 4. D
relevant results: Documents found relevant to query are returned and displayed on SERP(Sear&te&intgrigage).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037188 A
(19) INDIA
(22) Date of filing of Application :29/10/2016 (43) Publication Date : 04/05/2018

(54) Title of theinvention : GCHAT

(51) International classification ‘GLLE|(71)Name of Applicant :
20/00 | 1)GAURAV CHAUDHARY S/O SH. ADARSH KUMAR
(31) Priority Document No :NA Address of Applicant :Village Bhuraheri, Post Purkazi, Dis
(32) Priority Date :NA |Muzaffar Nagar, Uttar Pradesh Uttar Pradesh India
(33) Name of priority country ‘NA 2)Jaspreet Kaur d/o Dr. Harminder Singh
(86) International Application No ‘NA 3)Manish Mahajan s/o Sh. Rahesh Mahajan
Filing Date ‘NA 4)Dapinder Kaur d/o S. Harjinder Singh
(87) International Publication No :NA [(72)Nameof Inventor :
(61) Patent of Addition to Application Number ‘NA 1)GAURAV CHAUDHARY S/O SH. ADARSH KUMAR
Filing Date ‘NA 2)Jaspreet Kaur d/o Dr. Harminder Singh
(62) Divisional to Application Number ‘NA 3)Manish Mahajan s/o Sh. Rahesh Mahajan
Filing Date ‘NA 4)Dapinder Kaur d/o S. Harjinder Singh
(57) Abstract :

This application is a smart chatting applicatidnich is made by using the concepts of advance JAVA and several other technologies like JAVASCRIPT, JSF
HTML, CSS, MYSQL, etc. This is actually the same as other chatting applications but with a load of new features thataiaginglapplicatin is providing right
now. This application defines several different modules for performing different operations like a module for downloaalimglaodtext, images, and also many
other kind of files like a word file, PDF file, compressed files, egheet, power point presentation or what so ever the kind of file you want you can think of th
application can handle that. As mentioned earlier this application will have the capability to compress file in the cteesideeof your file is too laegto send as ¢
message. This application will have the ability to send and download the whole folder containing several other filgp@faonte unlike any other application.
This application is provided with a bunch of media files like imagespapdideos, etc. which the user of the application can download free of cost and then s¢
downloaded files as a message to any friend he/she want without a glitch. Another important feature of this applieattonilisptovide the user choicd o
downloading the files and folders or any document data at different file speeds for instance 64kbps, 128kbps, 256&ppadetg.upon the internet speed of the
useri.e. 2G, 3G, 4G, etc. This application will also provide the user the ability smmaancurrent multiple downloads i.e. the user can set the maximum numt
concurrent file downloads to be 1, 2, 3, etc. It will work according to the type of internet connection the user ofcéiteoapmive like if the user set it to 2G then 1
maximum number of files that could be downloaded at once will be one for large files and 3 for a file whose size ishe kbeif $elects the connection as 3G th
the maximum number of files that could be downloaded at once is going to be 3 oa#dites for large files and up to 10 for small files, and if the connection i
then there will be no restriction on concurrent file downloads and in this case the user can download any numbepntéleBhgg feature will provide the user of
this application a choice of configuring the application according to his/her needs which will save him/her from that sitwaiintime file stops downloading in tl
middle because of multiple concurrent downloads which exceeds the capacity of the aateneetion he/she have. One another feature of this application is th:
downloading timeout feature. In this the user of the application will be shown a message if in case the currently dofilelégathking too much time to start its
downloading proess according to the current selected internet connection. For an instance if the internet connection is selectedtas @@viflead should start i
less than 5 seconds. If in case it does not start in five seconds the user will be shown a messelgéhteir internet connection or try download the file later. Anc
unique feature of this application is that this application will show the list of all the current downloads at a singkevpigake user from the task of going and ct
for eachdownloading media on their respective locations. This list feature of this application does not restricts itself toijugtisa@urrently downloading files b
will provide other features with the help of which the user can pause any downloadtogfied up the downloading of other files or can cancel the download
file if he/she want. There is one another list available in this application which the list of all the download historyilvhédp the user in case he/she want to kee
trackof the downloads. The biggest and best feature of this application is that it will help the user to save his/her iatantehdanhory space to a great extent b
notifying the user in case of duplicate downloads which means if any file has been pyeldoudoaded by the user the application will show a alert message tc
user showing that the file has been previously downloaded and there is no need to download the file again. Here theidednistip a choice download the file
again or cancehe download. This feature of this application will drastically save the internet data and memory space and it wilbggyesth@oblem of these da
the situation in which the same file is downloaded multiple times by the user accidently whithinesaktage of internet data and memory space. This feature
the duplicate files through many different processes like first it will check the name of the file in case when thewitdomdd from media that is provided with t
application freeof cost. Now if the duplicate file is in the messages of the user then the following actions will be carried out: ile Isthevideo file then the
application will download the first five seconds of the video so that the user can check ifthprii@ously downloaded or not. 2. If the file is an audio file then t
application will do the same i.e. it will download the first five seconds of the file so that the user can check if dBiplicite file is an image then first the name c
the file will be checked against the previously downloaded files if any match occurs then the user will be notified if nobitpes imdex number of the image will
calculated with the help of a mask and then this index number will be checked agaitstratidex numbers that are currently present in the database, if any m
occurs then the user will be notified for the same and if not then the file will be downloaded without any glitch. 4oflamasther kind of files like a word file, ar
excelfile, a pdf file, a power point file, compressed file, etc. only the name of the file will be checked for duplicity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037189 A
(19) INDIA
(22) Date of filing of Application :29/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : STREAK SHARING PEERS (SSP)

. . . (71)Name of Applicant :

gB g‘:i%rrﬂatg’ggbﬂﬁf'a‘;at'on :(N:/lwa " 1)RAHUL PHUTELA S/O SH. CHARAN DAS PHUTELA
(32) Priority Date :NA Address of Applicant :# 1155, Old Abadi, Sukhwant Ciner
(33) Nameyof priority country :NA Road, Sri Ganganagar, Rajasthan. Rajasthan India
(86) International Application No :NA 2)Mohit Mahajan s/o Sh. Shakti Mahajan

Filing Date :NA 3)Manish Mahajan s/o Sh. Rahesh Mahajan
(87) International Publication No NA 4)Dapinder Kaur d/o S. Harjinder Singh
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor -

Filing Date ‘NA 1)RAH'UL PHUTELA S/O SH. CHARAN DAS PHUTELA
(62) Divisional to Application Number ‘NA Z)MOh!t ’V'ahala.” s/0 Sh. Shakdi Mahajan.

Filing Date ‘NA 3)Man.|sh Mahajan s/o Sh. Rahesh _Mahajan

4)Dapinder Kaur d/o S. Harjinder Singh

(57) Abstract :

21st century is the era of speed and time. To cope up with the fast moving world we need to pace up with it whethemwitisae.
it is virtual world. This is the reason why we are developing and couingith new technologies and enhancement. Data sharir
one of the aspects in this regard. We want high speed and efficient sharing of data without any loss or interruptpuFfmorshi
we come up with SSP i.e. Streak sharing peers that enablés simere data within one organization. In this problem of high
bandwi dth consumption of targeted .we donEt need to do)
Through SSP, you just need to download data in one PC and shitethie others without using of internet. It is client server me
in which a single server and multiple clients share data between themselves without use of external bandwidth. This is the
feature of SSP.A local server is configured in order dmce the consumption of bandwidth. Mainly FTP and Samba server is L
this purpose. In SSP FTP and Samba is assembled together and hence increase its productivity and efficiency.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201611037190 A
(19) INDIA
(22) Date of filing of Application :29/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : COMMUNICATION WITH A PASSENGER IN A TRANSPORTATION SYSTEM

(51) International classification :HO04B7/18%|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)OTIS ELEVATOR COMPANY

(32) Priority Date :NA Address of Applicant :1 Carrier Place, Farmington,
(33) Name of priority country :NA Connecticut 06032, U.S.A.

(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)JYOTIK , Ashwini Ramarao
(87) International Publication No NA 2)HALINGALE, Paras Kumar
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A method to communicate with a passenger in a car within a transportation system includes receiving an alarm signehfrom
and initiating a text communication session via a communication system associated with the car in response to thelalarm s
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037217 A
(19) INDIA
(22) Date of filing of Application :31/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : LOAD ADJUSTABLE PARALLEL PROPORTIONING VALVE IN DUAL BRAKING SYSTEM

(51) International classification :B60T8/3(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi110070, India Delhi India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)RAJESH VYAS
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present subject matter relates to a load adjustable parallel proportioning valve in dual braking system in vehiesent kead
adjustable parallel proportioning valve has a sprewgiving plate (304) which is integrated with a magnetic coil (304a). Furthe
magnetic coil (304a) integrated spring receiving plate (304) adjusts the magnetic field around the spring receiving)batsc(B80
the number of passengers in theigkh Based on the number of passengers, current flow in the magnetic coil is increased wt
directly increases the magnetic field of the spring receiving plate. Due to change in magnetic force, force requineg (802pri
compression changes thus nfang the cutoff point in the load adjustable parallel proportioning valve in dual braking system.
published with Fig. 4

b
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037218 A
(19) INDIA
(22) Date of filing of Application :31/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A PLASTIC BRACKET STRUCTURE FOR DAMPER FRONT STRUT ASSEMBLY

(51) International classification :F16F9/5:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road, Vasant Kt
(33) Name of priority country :NA New Delht110070, India. Delhi In@i
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MANJARI JAISWAL
(87) International Publication No *NA 2)AMRITASHU BARDHAN
(61) Patent of Addition to Application Number ‘NA 3)VIVEK TRIVEDI

Filing Date :NA 4)S K MAHINDROO
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present subject matter relates to a plastic bracket structure (300) for holding ABS sensor hose and brake hase inbdyrof
a vehicle. The plastic bracket structure (300) has a cylindrical structure (301) which inserts in strut dampeeouts plastic
bracket structure (300) has an integrated bracket structure (302) which comprises an ABS sensor hose bracket (308jpagd |
bracket (304) to hold ABS sensor hose and brake hose. The ABS sensor hose bracket (303) and the braketh@:peae
integrated with each other. Further, the integrated bracket structure (302) connected with the cylindrical structutee(301). T
cylindrical structure (301) has at least one vertical extension (305) which mounts the plastic bracket S0@toreknuckle brack
(400) of the strut assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037219 A
(19) INDIA
(22) Date of filing of Application :31/10/2016 (43) Publication Date04/05/2018

(54) Title of the invention : DRIVESHAFT BOOT GUARD FOR VEHICLES

(51) International classification :FO1P5/11|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MARUTI SUZUKI INDIA LIMITED
(32) Priority Date :NA Address of Applicant :1 Nelson Mandela Road Vasant Ku
(33) Name of priority country :NA New Delhi, Delhi110070 India. Delhi India
(86) International ApplicatioiNo :NA (72)Name of Inventor :

Filing Date ‘NA 1)KULDEEP KUMAR
(87) International Publication No *NA 2)AMRITASHU BARDHAN
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The present subject mattediates to A driveshaft boot guard (200) for protecting boot cover of constant velocity (CV) joint of
driveshaft from stone, mud, and rock. The driveshaft boot guard (200) includes a semi cylindrical body (202) to coverloarag
front and back sidef boot cover (502) of the CV joint of the driveshaft (502a). The semi cylindrical body (202) has upper ma
leg (204) which mounted on knuckle bracket of Macpherson strut. Further a lower mounting leg (206) provided on outer
circumference of the seraylindrical body (202) which mounted on lower arm ball joint. The driveshaft boot guard (200) is mc
on the knuckle bracket and lower arm ball joint with the help of nuts to protect the rubber boot cover. To be publishgd2aith
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037240 A
(19) INDIA
(22) Date of filing of Application :31/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : SYSTEM AND METHOD FOBREATING AN INTERNET IDENTITY BASED ON THE USER'S
EXISTING VERIFIABLE IDENTITY

. . :HO4H|(71)Name of Applicant :

(51) International classification 60/82 | 1)RANA, Mohit
(31) Priority Document No :NA Address of Applicant :F9, 2nd Floor, Hauz Khas Enclave,
(32) Priority Date :NA [New Delh110016, Delhi, India. Delhi India
(33) Name of priority country ‘NA 2)GOYAL, Vivek
(86) International ApplicatiotNo :NA [(72)Name of Inventor :

Filing Date ‘NA 1)RANA, Mohit
(87) International Publication No *NA 2)GOYAL, Vivek
(61) Patent of Addition to Application Number ‘NA 3)RANA, Damini

Filing Date ‘NA 4)GOYAL, Sarah
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a system and method that generates email account on the fly for a user based on atyroue
the user in order to send/receive email communication. The unique identity of user may be mobile number, driving Gizénce,
security number, credit card number, car number plate, biometrics (such as retina scan, fingerprints and face scamestat Tt
invention allows an email to be sent to a recipient from any email account, even if the recipient is not redibtdrednessaging
service provided by the present invention. The invention also enables creation of a customized interface (such assktitbasi
tabsorquasa pp) for a sender on the user Es s ma sage bythewsecf®m the send
The enhanced interface allows sender and user to perform additional tasks relevant to their relationship in a fasteqreepler
Figure 1
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201611037247 A
(19) INDIA
(22) Date of filing of Application :31/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : KIASSAN.

(51) International classification :A01D41/0zZ|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RAIJNEESH DEV MAKHLOGA
(32) Priority Date :NA Address of Applicant :NEGI COMPLEX SHOP NB)
(33) Name of priority country ‘NA HANUMAN CHOWK, UTTAR KASHI, UTTRAKHAND -
(86) International Application No :NA 249193, INDIAUttarakhand India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)RAIJNEESH DEV MAKHLOGA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This machine is not coasths tractor. Easy to transport,even poor farmers can afford it. It is faster than traditional farming an
operate. Only 2 persareeded for this machine. There is not too much comlexity withAd§n So every one can adopt it. Expact
Budget for one KiAssan machine is-8 thousand. Which is affordable. We also (Rajneesh & vipendra singh Aswal)trying to n
in one betop portdé hope within a year there things will also reaédy Ki-Assan In Three words it is : >Cheaper >2Portable >3
Fast Assan
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037298
(19) INDIA
(22) Date of filing of Application :28/10/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A NOVEL ANTIGRAVITY BODY GEAR

. e :A41D|(71)Name of Applicant :

(51) International classification 13/00 | 1)Kishore K Deepak
(31) Priority Document No :NA Address of Applicant :Department of Physiology, AlIMS,
(32) Priority Date :NA [New Delhi110608, India Delhi India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Kishore K Deepak

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention discloses a gravity body gear (10) to for modulating gravitational loading comprising: (i) Hea#t and Nt
compartment (A) consisting a helmet (100), a right siglek strap (200), a left side neck strap (300), freot and back necktraps
(400, 450) for connecting the helmet and shoulder strap, a belt (500) consigtihgok (600); (ii) Torso compartment (B) consis
front side spring (700) and rear side spring (800); (iii) Lower limb compartment the tRigher(sisting front spring (900) and rea
spring (1000) (iv) Lower leg compartment (D) consisting hooks (1100,1150) and a strap (1200) (v) A waist belt (130®armckn
(1400) Optionally, (vi) shoes fitted with Velcro and magnet (1500) (vii) floor siitips of Velcro and magnet with stripe ( 1600,
1700) (viii) Adjustable waist belt with hook ((1300, 1900, 2000) (ix) Loops to fix the belt in groin (2100). wherein tharidedeck
compartment (A) is joined to Torso compartment i )means of hook (600fompartment (C) is connected to the waist belt(13(
and the knee band (1400) and is joined by means of the $piig1000); Lower leg compartment (D) is joined to Lower limb
compartment (C) by means of the kriseportingband (1400).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037311 A
(19) INDIA
(22) Date of filing of Application :01/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : TOP COVER FOR A SOFHROTTLING VALVE BODY, SOFT THROTTLING VALVE AND
METHOD FOR ASSEMBLING A SOFT THROTTLING VALVE

(51) International classification :B60K1/0¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DANFOSS A/S
(32) Priority Date :NA Address of Applicant :Nordborgvej 81 D8430 Nordborg,
(33) Name of priority country :NA Denmark Denmark
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)RAGHAVENDRA, Venkatesh
(87) International Publication No *NA 2)KANAJAM, Rajakumar
(61) Patent of Addition to Application Number ‘NA 3)MATZEN, Detlef
Filing Date ‘NA 4)FABRICIUS, Torben Schack
(62) Divisional to Application Number ‘NA 5)VESTERGAARD, Niels P
Filing Date :NA
(57) Abstract :

The present invention relates to a top cover (5) for soft throttling valve body (2), the top cover (5) comprising ondlaidmore
conduits for transferring a pilot fluid flow for setting a degree of opeafregmain valve situated in a soft throttling valve body to
soft throttling valve body. Furthermore, the invention relates to a soft throttling valve (1) and a method for assenguifhg the
throttling valve (1). The object of the invention is to allawyood control of the pilot fluid flow while protecting the soft throttling
valve body from damage due to valve failure. The object is solved by having a follower arrangement arranged to thilottRutte
flow depending on the degree of openinghe main valve, further having a manual opening arrangement for manually openin
main valve and/or by further preventing a stépe opening of the main valve in less than two opening steps. A method for
assembling a soft throttling valve is also dised.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037357 A
(19) INDIA
(22) Date of filing of Application :01/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention HEADGEAR WITH WEDGELOCK ADJUSTMENT BAND

(51) International classification :B60K1/0¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)HONEYWELL INTERNATIONAL INC.
(32) Priority Date :NA Address of Applicant :115 Tabor Road, Morris Plains, NJ
(33) Name of priority country :NA 07950, United States of America, U.S.A.
(86) International Application No :NA (72)Name of Inventor :

Filing Date :NA 1)GANGWAL, Piyush Uday
(87) International Publication No *NA 2)PATIL, Swapnil Gopal
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A headgear for a head safety product such as a hafdbatshield or welding helmet includes a headband with hangers extend
therefrom to engage the head safety product being worn, a crown assembly engaged with the headband to support theehe
the wearer Es he adockadiustmantbad i whiec wWweegeends across the occ
provide a strong retention, adjustable fit, and simple thbagded operation.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201611037407 A
(19) INDIA
(22) Date of filing of Application :02/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : A PROCESS FOR PRODUCING ACQUIRED ALUMINUM NITRIDE INHIBITOR PRECIPITATIC
IN COLD ROLLED GRAIN ORIENTED STEEL

(51) International classification :C01B | (71)Name of Applicant
21/07:| 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of Applicant :ANUSABHAN BHAWAN 2, RAFI
(33) Name of priority country :NA |MARG NEW DELHI-110001, INDIA Delhi India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)RAVI KUMAR BANDARI
(87) International Publication No *NA 2)KRISHENDU MUKHERJEE
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The current investigation provides an improved process for producing an acquired inhibitor, Aludiiriden(AIN) precipitation, tc
produce abnormal grain growth of Goss nuclei formed in the hot band®2Beelectrical steel sheets during hot rolling process
The scope of present invention limits to nitriding annealing process to develop AIN @tecifitat are critical for inducing selecti
abnormal growth of grains having Goss orientatitime hotrolling method to prepare hstrip for Fe3.2Si CRGO was similar to tt
co-pending patent by the authors. This method involvessta&ge nitriding proess of cold rolled sheet after primary recrystallisal
in the temperature ranges of 8880 C to precipitate AIN which is expected to act as grain growth inhibitor, except Goss gitsér
cold rolled and primary recrystallised annealed sheet candaeassstock material for production of cold rolled grain oriented ste
secondary recrystallisation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611037409 A
(19) INDIA
(22) Date of filingof Application :02/11/2016 (43) Publication Date : 04/05/2018

(54) Title of the invention : C5, C6 SUBSTITUTED AND/OR FUSED OXINDOLES AS ANCANCER AGENTS AND
PROCESS FOR PREPARATION THEREOF

(51) International classification /ABLK|(71)Name of Applicant -
31/00 | 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL

(31) Priority Document No ‘NA |RESEARCH
(32) Priority Date :NA Address of Applicant :ANUSANDHAN BHAWAN 2, RAFI
(33) Name of priority country ‘NA [MARG, NEW DELHI-110001, INDA Delhi India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)CHADA RAJI REDDY
(87) International Publication No " NA 2)KOTAMRAJU SRIGIRIDHAR
(61) Patent of Addition to Application Number ‘NA 3)KARNEWAR SANTOSH

Filing Date ‘NA 4)BATHINI NAGENDRA BABU
(62) Divisional to Application Number ‘NA 5)ATULYA NAGARSENKAR

Filing Date ‘NA 6)SINGAMPALLI ANURADHA
(57) Abstract :

The present invention describes the C530Bstituted and/or fused oxindole compounds useful asamnter agents and process f
preparation thereof. Particularly the present invention relates to C5,C6 Substituted and/or fused oxindole compountts lof for
Formula | wherein, A= C, CH, CH2,dvie B = C or CH part of open chain and/or cyclic alkyl/aryl/heteroaryl moiety G = alkyl,
alkenyl, alkynyl, aryl, heteroaryl, heteroalkyl, alkoxy, aryleedythese optionally substituted with one or more substituents D ="
S, OH, SH, NH, None Z = C, CHRing E = aryl/heteroaryl/cycloalkyl optionally substituted with one or more substituents Rin
aryl/heteroaryl/cycloalkyl optionally substituted with one or more substituents L = H, alkyl, alkoxy, halogen, CN, OH N0,
= H, alkyl, alkoxy, halgen, CN, OH, amino, NO2 X = H, alkyl, alkoxy, halogen, CN, OH, amino, NO2 Y = H, alkyl, alkoxy,
halogen, CN, OH, amino, NO2 R1 = H, alkyl R2 = H, alkyl, halogen, CN, NO2, alkoxy, amino, OH
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201714036664 A
(19) INDIA
(22) Date of filing of Application :16/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : RECIPROCATING CYLINDER LINER SEAL ASSEMBLY

(51) International classification :FO1K15/0(|(71)Name of Applicant :
(31) Priority Document No :15/339,80:| 1)DANA AUTOMOTIVE SYSTEMS GROUP, LLC
(32) Priority Date :31/10/201 Address of Applicant :P.O. Box 1000, Maumee, Ohio, U.<
(33) Name of priority country US.A (72)Name of Inventor :
(86) International Application No ‘NA 1)BUUCK, Glenn
Filing Date ‘NA 2)HELLER, Thomas G.
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A reciprocating cylinder seal assembly has an elastomeric seal with a radially inwardly directed oil sealing lip ary iaweady
directed gas sealing lip, wherein both lips are in elastortemmeetal sealing contact with a reciprocating enginerliifhe assembly
further has a kshaped seal retainer that is attached to the elastomeric seal, wherghifyeeld seal retainer is placed in direct
intimate contact with a cylindrical engine housing. TheHaped seal retainer and a reciprocating enginsihg may be separated
and be in contact with a major portion of-ahhped gas shield with a hook portion that is located between the oil sealing lip ar
manifold port, where the hook portion of thellaped gas shield has a metal backer ring eneleiddt.

FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714036712 A
(19) INDIA
(22) Date of filing of Application :16/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention VEHICLE AND SUPPLY DEVICE

(51) International classification :B60R16/0:|(71)Name of Applicant :
. :2016 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 212793 Address of Applicant :1, Toyoteho, Toyotashi, Aichi-ken,
(32) Priority Date :31/10/2011{471-8571, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Takahiro MISAWA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A vehicle includes a power reception apparatus (10) and an electric vehicle communication c{3itjolitle power reception
apparatus (10) includes a secondary device (20) configured to wirelessly receive power from a primary device (60) afevisey
configured to transfer power and including the primary device {8®.electric vehicle commurdtion controller (31) is configurec
to acquire information indicating whether or not the supply device has a function of adjusting power transferred fromamtpe pri
device (60).
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201714036713 A
(19) INDIA
(22) Date of filing of Application :16/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : DATA DRIVER OF A MICROLED DISPLAY

(51) International classification :G09G3/32|(71)Name of Applicant :
(31) Priority Document No 10513514, 1)PRILIT OPTRONICS, INC.
(32) Priority Date :28/10/201 Address of Applicant :N0.26, Zilian Rd., Xinshi RisTainan
(33) Name of priority country :Taiwan City, TAIWAN, R.O.C. Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Wu, Biing-Seng
(87) International Publication No *NA 2)CHEN, FA-MING
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A data driver of a microLED display includes clock generators that generate pulse width modulation (PWM) clocks of comge:
primary colors respectively; counters that receive the PWM clocks of corresponding primary colors respectively and gccord
generate corresponding PWM signals; and comparators associated with corresponding data channels respectively for befd
data signal with the corresponding PWM signal, thereby generating a comparison result signal. In one embodiment, viee da
further includes switches configured to electrically short output nodes of channel amplifiers of corresponding primary colors
respectively for testing uniformity of microLEDs of one color.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714036799 A
(19) INDIA
(22) Date of filing of Application :17/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : POWER GENERATION CONTROL SYSTEM

(51) International classification :HO1H9/54 | (71)Name of Applicant :
. :2016 1)SUZUKI MOTOR CORPORATION

(31) Priority Document No 211576 Address of Applicant :300, Takatsukho, Minamiku,
(32) Priority Date :28/10/201/|Hamamatstshi, ShizuokaKen, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Masato ARAI

Filing Date ‘NA 2)Yasuo OTA
(87) International Publication No *NA 3)Toru HIGUCHI
(61) Patent of Addition to Application Number ‘NA 4)Yuichi UDA

Filing Date ‘NA 5)Masakazu SAITO
(62) Divisional to Application Number ‘NA 6)Tomoaki MORIKAWA

Filing Date :NA

(57) Abstract :

A power generation control system for a vehicle is provided which is capable of avoiding revving up of an engine whichnais
rapid decrease in power producing torque wen an electrical generatopped from generating electric power. Specifically, whe
is required to stop the electric generator from generating the electric power when a catalytic device is being warmad up, an
ignition timing of the engine is retarded, an ECU decredmepdwer producing torque at a rate lower than that when it is requir
stop the electric generator from generating the electric power when the ignition timing of the engine is not retardedteStobsa
not necessarily need to be set constant. Vithsrrequired to stop the electrical generator when the ignition timing has already
retarded, the ECU may change the rate of decrease in power producing torque in a set range in which the rate of deeeease
producing torque is lower than thahen the ignition timing is not retarded.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037251 A
(19) INDIA
(22) Date of filing of Application :21/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : VEHICLE BODY FRONT STRUCTURE

(51) International classification :B62D25/0¢| (71)Name of Applicant :
. :2016 1)Suzuki Motor Corporation

(31) Priority Document No 211691 Address of Applicant :300, Takatsukho, Minamiku,
(32) Priority Date :28/10/201¢|Hamamatsu, Shizuoka 4&511, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) InternationaApplication No ‘NA 1) KAWAMURA, Kazuo

Filing Date ‘NA 2)KAWAI, Keisuke
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

Provided is avehicle body front structure that can maintain a good-atzbrption performance of a cowl top garnish while
advantageously preventing entry of foreign substances and raindvatemfiguration of a vehicle body front structure 100 accord
to the preserninvention includes a cowl top garnish 110 that is fixed to a windshield 102 and a cowl front panel 104; an oper
formed in the cowl top garnish; and a shielding plate 130 that covers the opening, wherein the cowl top garnish hasahli@p
that is located on the upper side of the opening, the upper wall extending from a lower edge of the windshield torbeptdtie|di
being fixed to the shielding plate, and extending further forward from the shielding plate; a lower wall 120 thtgdoiothe lowe
side of the opening, the lower wall extending in a fa@ar direction from a leading end of the cowl front panel and being engay
with the shielding plate at a rear end; and an attachment portion that attaches the lower wall tmtherldaaf the cowl front pane
and is provided with a first fragile portion 140. FIG. 3

No. of Pages : ZNo. of Claims : !

The Patent Office Jonal No. 18/2018 Dated 04/(®18 16744



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037335 A
(19) INDIA
(22) Date of filing of Application23/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : THRUST VECTORING NOZZLE

(51) International classification :FO2K1/00 |(71)Name of Applicant :
(31) Priority Document No :1618339.4| 1)ROLLS-ROYCE plc.
(32) Priority Date :31/10/201 Address of Applicant :62 Buckingham Gate, London SW1
(33) Name of priority country UK. 6AT, United Kingdom, U.K.
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)COLEBROOKE, Jack F
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

A variablegeometry exhaust nozzle arrangement (20) comprises a plurality of hingeable exhaust petals (22) defining a peri
exhaust duct (21) and an annular ring (24) slidably engagable against a radially outer surface of each petal (22).rrhngasnul
coupled to a plurality of circumferentially spaced actuator arrangements (32), each comprising first and second cirallynferer
spaced parallel actuator arms (34, 36) pivotably coupled to the annular ring (24) at a first end and to a slide ar(a8patreent
second end. Each slide arrangement (38) is mounted for linear sliding movement relative to the annular ring (24),lslich that
movement of each slide arrangement (38) causes pivoting of the first and second actuator arms (34, 36)ttaribkiehihe annul
ring (24) in one or both of a longitudinal direction and a lateral direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037373 A
(19) INDIA
(22) Date of filing ofApplication :23/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : DATA DRIVER AND DISPLAY DEVICE USING THE SAME

(51) International classification :g09¢g (71)Name of Applicant :

o :10-2016 1)LG DISPLAY CO., LTD.
(31) Priority Document No 0143997 Address of Applicant :128 Yeowlaero, Yeongdeungpgu,
(32) Priority Date :31/10/2011| Seoul, 07336, Republic of Korea Republic of Korea

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)LIM, Myunggi

(86) International Application No ‘NA 2)WOO0, Kyoungdon
Filing Date ‘NA 3)HONG, Seokhyun
(87) International Publication No " NA 4)KIM, Hyuckjun
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a display device comprising a display device comprising a display panel (150) that dispige's
and has a data line (DL) andensing line (VREF), a data driver (130) that drives the display panel (150), and a power suppl
(160) that delivers a driving reference voltage (Vref _CH) through a wiring line (VL) connected to the data driver (18@)aThe
driver (130) supplies data signal (DATA) to the data line (DL), supplies the driving reference voltage (Vref _CH) through the
line (VREF), senses the sensing line (VREF) based on an internally generated sensing reference voltage (Vref_ClI),tagdint
sensing resulfSEND).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037377 A
(19) INDIA
(22) Date of filing of Application :23/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention OPERATION PLAN CREATING APPARATUS, OPERATION PLAN CREATING METHOD, AND
RECORDING MEDIUM

(51) International classification :G05B13/0:|(71)Name of Applicant :
. 2016 1)KABUSHIKI KAISHA TOSHIBA

(31) Priority Document No 212044 Address of Applicant L, Shibaura £home, Minateku,
(32) Priority Date :28/10/201¢| Tokyo, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Shotaro YAMANE

Filing Date ‘NA 2)Shizu SAKAKIBARA
(87) International Publication No NA 3)Takufumi YOSHIDA
(61) Patent of Addition to Application Number ‘NA 4)Jin MURATA

Filing Date ‘NA 5)Atsushi HASHIMO TO
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

In one embodiment, an operation plan creating apparatus creating an operation plan for a generator which indicateksbaier &
a unit time. The apparatus includes a first, a second and a third calculator, and an gparaticzator. The first calculator calcula
a time frame constituted by a successive multiple unit times. The second calculator calculates multiple operation pitas dand
the generator in the time frame. The third calculator calculates coefficissbciated with the operation plan candidates on the |
of an initial solution of the operation plan of the generator in the time frame. The operation plan creator identifitseoneenétior
plan candidates in the time frame as the operationgfldre generator in the time frame by solving an optimization problem tha
the coefficients at least either in an objective function or in a limitation condition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037746 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : DRAWING METHOD AND APPARATUS FOR AIR SPINNING MACHINES WITH MULTIPLE
FEEDS

(51) International classification :D0O1H5/00 (71)Name of Applicant :
(31) Priority Document No :10201600010927| 1)SAVIO MACCHINE TESSILI S.p.A.
(32) Priority Date :28/10/2016 Address of Applicant :Via Udine, 10538170
(33) Name of priority country Jltaly PORDENONE, ltaly Italy
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1) DEAGNOLO, Fabio
(87) International Publication No *NA 2)DEOTTO, Luca
(61) Patent of Addition to Application Numk:NA 3)GIUDICI, Carlo

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A drawing method for air spinning machines with multiple feeds, comprising the stegseparing at least two webs of textile
fibers to be fed by at least a respective first introducer element and a second introducer element, upstream of augy died@pani
feeding with said webs, separate from each other, a plurality of pairs of drawing rollers, comprising at least onesdpee pait,
said drawing rollers being suitable to progressively draw each web simultaneously intercepted by thegrsdebdiebs, drawn ar
separate from each other into a spinning chamber so as to blend them within said chamber and to obtain a single ydesveatt
features.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037765 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : SENSOR ON ESCALATOR LANDING PLATE

(51) International classification :B66B (71)Name of Applicant :
(31) Priority Document No :15/337,78.| 1)OTIS ELEVATOR COMPANY
(32) Priority Date :28/10/201 Address of Applicant :One Carrier Place, Farmington,
(33) Name of priority country US.A Connecticut, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SEKI, Hisanori
(87) International Publication No :NA 2)MEGURO, Daisuke
(61) Patent of Addition to Application Number ‘NA 3)MIYAJIMA, Hiromitsu
Filing Date ‘NA 4)IKEDA, Muneo
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A sensor system for controlling operation of an escalator arranged on a landing plate at the eagtaalah@r includes a plurality ¢
sensors arranged over a landing area of the landing plate. Each sensor is disposed at predetermined intervals withereggéci
direction along the width between two balustrades and the length direction alongvihg direction of the escalator, and is

configured to detect a predetermined pressure so as to obtain a transition of ON/OFF states in response to a load presenc:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037780 A
(19) INDIA
(22) Date of filing of Application :25/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : A METHOD FOR OPTIMIZING THE WHEEL PROFILE OF A RAILWAY VEHICLE

(51) International classification :GO6F17/5!|(71)Name of Applicant :
(31) Priority Document No 16 60449 | 1)ALSTOM TRANSPORT TECHNOLOGIES
(32) Priority Date :27/10/201 Address of Applicant :48 rue Albert Dhalenne, 93400 Sair
(33) Name of priority country :France Ouen, France France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ALBON, Adrien
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The method includes:a step for developing a computer model of the railway vehicle intended to bedradls (20) and to travel
the railroad track, specifying a suspension thickness of this railway vehicle, an architecture of the railway vehicightadfilee
railway vehicle; a step for simulating the travel of the railway vehicle on the ratiraeld with a speed varying along the railroad
track according to actual operating conditions; a step for evaluating values qualifying the operating quality, comfatsiitg a s
value, a safety value, a comfort value and a wear value of the wheelstamifar optimizing the wheel (20) profile by genetic
algorithm as a function of the evaluated operating quality values, compared with predefined optimal values
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714037916 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : ELECTRONIC DEVICE

(51) International classification :HO4N 5/0(|(71)Name of Applicant :

. :10-2016 1)Samsung Display Co., Ltd.
(31) Priority Document No 0141421 Address of Applicant :1, SamswiRp, GiheungGu, Yongin
(32) Priority Date :27/10/2011| Si, GyeonggiDo, Korea Republic of Kaa

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)Hyungchul KIM

(86) International Application No ‘NA 2)Mi-hee SON
Filing Date ‘NA 3)Youngseok YOO
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is an electronic device. The electronic device includes a base layer including a sensing area and a surrounding al
configured to surround theensing area, a plurality of sensor patterns disposed on the sensing area, and connection patterns
the plurality of sensor patterns to each other. A boundary between the sensing area and the surrounding area congutises a
boundary, and theonnection pattern, which is disposed adjacent to the curved boundary, of the connection patterns is dispc
spaced a predetermined distance or more from the curved boundary.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201714037984 A
(19) INDIA
(22) Date of filing of Application :26/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : PROJECTILE

(51) International classification ‘F41A (71)Name of Applicant :

o :10-2016 1)KIM, HYUNG SE
(31) Priority Document No 0141881 Address of Applicant :80801, 3, Baeul 20, Yuseonegu,
(32) Priority Date :28/10/201/| Daejeon, Republic of Korea Republic of Korea

‘Republic | 2)JUNG, IN

(33) Name of priority country of Korea |(72)Name of Inventor :

(86) International Application No ‘NA 1)KIM, JUN KYU
Filing Date ‘NA 2)KIM, HYUNG SE
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A projectile includes a head portion, a middle portion and a tail pofftee middle portion is disposed between ltlead portion anc
the tail portion A recess is defined from a terminal end of the tail portion extending into the middle portion.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/10/2017

(21) Application N0.201714038064 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : FLOW REGULATING PUMP, SYSTEM, AND METHOD

(51) International classification :E21B43/1:|(71)Name of Applicant :
(31) Priority Document No :62/414,16!/] 1)GRACO MINNESOTA INC.
(32) Priority Date :28/10/201 Address of Applicant :88 11th Avenue NE, Minneapolis,
(33) Name of priority country US.A Minnesota 55413, United States of America U.S.A.
(86) International Application No :NA (72)Name ofInventor :
Filing Date ‘NA 1)ANDERSON, Todd A.
(87) International Publication No *NA 2)NGUYEN, Vu K.
(61) Patent of Addition to Application Number ‘NA 3)BOSCHERT, Paul F.
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A regulator pump provides disconnects an inflow from an outflow, such that a downstream pressure is unaffected by an up
pressureThe regulator pumpeceives a fluid through an input valve, while an output valve remains in a closed padsigdtuid
continues to flow to the regulator pump until the regulator pump isVilith the regulator pump filled with the fluid, the inlet valve
shifts to a closd position, thereby isolating the regulator pump chamber from the fluid sdtkeeegulator pump drives the fluid
downstream to an applicator with the inlet valve clo3édt regulator pump fully isolates the upstream fluid from the downstrea
fluid such that the upstream pressure has no effect on the downstream pressure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038263 A
(19) INDIA
(22) Date of filing of Application :27/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : SYSTEMS AND METHODS OF CONTROLLING ADHESIVE APPLICATION

(51) International classification :C09J (71)Name of Applicant :
(31) Priority Document No :62/414,79/] 1)NORDSON CORPORATION
(32) Priority Date :30/10/201 Address of Applicant :28601 Clemens Road, Westlake, O
(33) Name of priority country US.A 44145, USA U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ESTELLE Peter W.
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to ApplicatiorNumber ‘NA
Filing Date :NA
(57) Abstract :

Systems and methodisr controlling adhesive application are disclosed. The systems and methods may include a controller ¢
more sensors configured to measure an amount of adhesive applied to a plurality of substrates by a pump, detect &aumbe
substrates, detmine an amount of adhesive applied per substrate, compare the adhesive applied per substrate to a target v
adjust a pressure of the pump based on the comparison. The sensor(s) may include one or more of a valve sensor couplec
adhesive suppl| a flow rate sensor coupled to a manifold, a flow rate sensor coupled to one or more hoses, and a flow rate :
coupled to a gun.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038400 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD AND APPARATUS FOR IDENTIFYING UPLINK TIMING ADVANCE IN A WIRELESS
COMMUNICATION SYSTEM

. . :HO4W (71)Name of Applicant :

(51) International classification 28/00 1)ASUSTeK COMPUTER INC.
(31) Priority Document No :62/415,81 Address ofApplicant :No.15, Lite Rd., Peitou Dist., Taipei
(32) Priority Date :01/11/201|City 112, Taiwan (R.O.C.) Taiwan
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)Tsai, Hsin-Hsi

Filing Date ‘NA 2)Guo, Yu-Hsuan
(87) International Publication No :NA 3)Kuo, Richard Lee-Chee
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A method and apparatus are disclosed from the perspectivdi®fla one embodiment, the method includes maintaining a first
timing advance for a cell, wherein the first timing advance is associated with a first identifier. The method furthey jrecfodeingc
a random access procedure in the cell. The methodnalsles receiving an initial value of a second timing advance for the cel
random access response of the random access procedure. In addition, the method includes receiving a second ideaitfier tc
with the second timing advance. Furthermahe method includes maintaining the first timing advance and the second timing

advance for the cell.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038457 A
(19) INDIA
(22) Date of filingof Application :30/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : THIN FILM TRANSISTOR SUBSTRATE HAVING COLOR FILTER

(51) International classification HOIL (71)Name of Applicant :

29/786 1)LG DISPLAY CO., LTD.
. :10-2016 Address of Applicant :128 Yeowlaero, Yeongdeungpgu,
(31) Priority Document No 0144000 |[Seoul, 07336, Republic of Korea, Republic of Korea
(32) Priority Date :31/10/2011| (72)Name ofInventor :

‘Republic 1)WOO, Changseung

(33) Name of priority country of Korea 2)LEE, Byunghyun

(86) International Application No ‘NA 3)HONG, Soonhwan
Filing Date ‘NA 4)WON, Gyusik

(87) International Publication No *NA

(61) Patent of Addition to Application Number :NA
Filing Date :NA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention relates to a thin film transistor substrate having a color filteTlaggmesent disclosure provides a thin filn
transistor substrate comprising: a plurality of pixel areas (PA) disposed in a matrix manner on a substrate (SUB), a&eh(PiAg
including an aperture area (AP) and a-+aperture area (NP); a first color filter and a second color filter stackbd abraperture
area (NP) on the substrate (SUB); an overcoat layer (OC) disposed on the first color filter and the second colonfittendustor
layer (A) disposed at the naperture area (NP) on the overcoat layer (OC); a gate insulating @yem(d a gate electrode (G)
stacked on a middle portion of the semiconductor layer (A); a third color filter at thepeoture area (NP) on the semiconductor
layer (A) and the gate electrode (G); and a source electrode (S) and a drain electrod®$e)l disfhe third color filter. Ref: Fig.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038458 A
(19) INDIA
(22) Date of filing of Application :30/10/2017 (43) Publication Date04/05/2018

(54) Title of the invention : ULTRA HIGH RESOLUTION LIQUID CRYSTAL DISPLAY

(51) International classification :GO2F 1/0C|(71)Name of Applicant :

o :10-2016 1)LG DISPLAY CO., LTD.
(31) Priority Document No 0143999 Address of Applicant :128 Yeowlaero, Yeongdeungpgu,
(32) Priority Date :31/10/2011| Seoul, 07336, Republic of Korea Republic of Korea

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)LEE, Sul

(86) International Application No ‘NA 2)LEE, Sunhwa
Filing Date ‘NA 3)CHO, Seongjun
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an ultra high resolution liquid crystal display having a compensation thin film trEnsiptesent
disclosure provides an ultra high density liquid crystal display comprising: a gate line (GL) lmstratel(SUB); a first gate
insulating layer (GI1) on the gate line (GL); a first semiconductor layer (SE1) crossing the gate line (GL) on the iiitstlgtitey
layer (GI1); a second gate insulating layer (GI2) on the first semiconductor layer (SEtyra semiconductor layer (SE2) cross
the gate line (GL) on the second gate insulating layer (G12); an intermediate insulating layer (IN) on the second seamieyedu
(SE2); a data line (DL) connected to the first semiconductor layer (SE1) ortdimeediate insulating layer (IN); and a drain
electrode (D) connected to the second semiconductor layer (SE2) on the intermediate insulating layer (IN).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/10/2017

(21) ApplicationN0.201714038459 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : LIQUID CRYSTAL DISPLAY HAVING LIGHT VALVE

(51) International classification
(31) Priority Document No
(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date
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Filing Date
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‘NA
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(71)Name of Applicant :
1)LG DISPLAY CO., LTD.

Address of Applicant :128 Yeowlaero, Yeongdeungpgu,
Seoul, 07336, Republic of Korea Republic of Korea
(72)Name of Inventor :

1)KIM, Wondoo
2)PARK, Kibok
3)LEE, Joondong
4)KIM, Kakyung

(57) Abstract :

The present invention relates to a liquid crystal display (or, LCD) including aviedye. The present disclosure provides a liquid
crystal display comprising: a back light unit (BLU); a light valve panel (LV) disposed in front of the back light unit @idJ),

including a plurality of first unit pixel areas (UPL); and a video displayepérV) disposed in front of the light valve panel (LV), i
including a plurality of second unit pixel areas (UPR).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038623 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : FOLDABLE DISPLAY DEVICE

(51) International classification :GO6F (71)Name of Applicant :
LG 1)LG DISPLAY CO., LTD.

(31) Priority Document No DISPLAY Address of Applicant :128 Yeowlaero, Yeongdeungpgu,
CO., LTD. |Seoul, 07336, Republic of Korea Republic of Korea

(32) Priority Date :31/10/2011|(72)Name of Inventor :

‘Republic 1)MOON, Young-Gyu

(33) Name of priority country of Korea 2)HAN, Jong-Hyun

(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a foldable display device which may prevent defects in touch sensing, caused by stress concentratedsra foihd
foldable display device includes a lower base material anghper base material, each base material including at least one fold
part and noffolding parts, a thin film transistor array located on the lower base material, an organic light emitting array locat
thin film transistor array, and a touch electe array located on one surface of the upper base material, bonded to the organic
emitting array disposed oppositely to the touch electrode array by an adhesive layer. The touch electrode array isiffravided
plurality of wirings having a zigzpshape and uneven depth level in at least the folding part.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038624 A
(19) INDIA
(22) Date of filing of Application :31/10/2017 (43) Publication Date : 04/05/2018

(54) Title of the invention : TOUCH ORGANIC LIGHEMITTING DISPLAY DEVICE

(51) International classification :GO6F (71)Name of Applicant :

o :10-2016 1)LG DISPLAY CO., LTD.
(31) Priority Document No 0143980 Address of Applicant :128 Yeowlaero, Yeongdeungpgu,
(32) Priority Date :31/10/2011| Seoul, 07336, Republic of Korea Republic of Korea

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)CHOE Young-Jin

(86) International Application No ‘NA 2)CHOI Nack-Bong
Filing Date ‘NA 3)YOO SeJdong
(87) International Publication No " NA 4)HAN Jong-Hyun
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional toApplication Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an organic liglemitting display device that has improved color viewing angle characteristics while including a m
pattern. The organic ligkemitting displaydevice includes an organic lighmitting array including a plurality of pixel openings, a
a touch electrode array bonded to the organic-kghitting array. The touch electrode array includes a plurality of first mesh
electrodes arranged in a firstelition and having a lattice structure, and a plurality of second mesh electrodes arranged in a
direction and having a lattice structure. Each of the first mesh electrodes and the second mesh electrodes inclutiesfa plural
overlapping portions #t overlap the pixel openings, and a plurality of4seerlapping portions positioned between the pixel
openings. At least some of the overlapping portions include brighimagssing portions, which are formed of a material differe
from that of the no-overlapping portions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201714038855 A
(19) INDIA
(22) Date of filing of Application :01/11/2017 (43) Publication Date : 04/05/2018

(54) Title ofthe invention : FLEXIBLE COUPLINGS WITH ANGULAR LIMITERS

(51) International classification :F16D3/76,|(71)Name of Applicant :
(31) Priority Document No :15/342,61:| 1)GOODRICH CORPORATION
(32) Priority Date :03/11/201 Address of Applicant :2730 West Tyvola Road, Four
(33) Name of priority country US.A Coliseum Centre, Charlotte, NC 28217, USA U.S.A.
(86) International ApplicatioiNo :NA (72)Name of Inventor :
Filing Date ‘NA 1)GOEKE Jerry Lee
(87) International Publication No " NA 2)MATHIS Jeffrey
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A flexible coupling includes a flexur@, first drive member defining an axis and connected to tbe flexure, and a second drive 1|
The second drive member defines an axis and is connected to the flexure on a side of the flexure opposite the firsbdrivérm
angular stop is fixed withithe first drive member, extends through a portion of the second drive member, and is arranged to
angular misalignment of the first drive member axis relative to the second drive member axis while transmitting torgneHmetv
first and second drevmembers.
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(21) Application N0.201817002822 A

(43) Publication Date : 04/05/2018

(54) Title of the invention SALT OF DIHYDROPHENYLGLYCINE METHYL ESTER

(51) International
classification
(31) Priority Document

:C07C229/32,C07D499/00,C07D501

o :15179710.7

(32) Priority Date :04/08/2015

(33) Name of priority ‘EPO

country

fG)“':;fig”na}\'I%”a' "PCT/EP2016/068384
PP :02/08/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition t

:WO 2017/021390

(71)Name of Applicant :

1)DSM SINOCHEM PHARMACEUTICALS
NETHERLANDS B.V.

Address of Applicant :Alexander Fleminglaan 1 2613 AX

Delft Netherlands
(72)Name of Inventor :

1)VAN DER DOES Thomas

2)MOODY Harold Monro

3)LI Weidong

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to the hemi sulfuric acid salt of methyl (R) 2 amino 2 (cyclohexa 1 4 dien 1 ydJaodtatally
referred to as the hemi sulfuric acid salt of D dihydrophenylglycine methyltestemethod for thereparation of said salt and to t

use of said salt in the enzymatic synthesis of antibiotics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002823 A
(19) INDIA
(22) Date of filing ofApplication :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SONOTRODE DEVICE AND METHOD FOR PRODUCING A JOIN

(51) International classification :B23K20/10,B23K101/3|(71)Name of Applicant :
(31) Priority Document No :10 2015 214 408.9 1)TELSONIC HOLDING AG
(32) Priority Date :29/07/2015 Address of Applicant :Industriestrasse 6b 9552 Brohsfdn
(33) Name of priority country :Germany Switzerland
(86) International Application No :PCT/EP2016/066652 |(72)Name of Inventor :

Filing Date :13/07/2016 1)BHM Markus
(87) International Publication No ‘WO 2017/016875 2)HNIG Thomas
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a sonotrode (18) for producing arngsarticular a welded join and/or a soldered jogtween a cable (17)
and a sheath (17) coveritige cable (17fomprising at least one working surface \{&)erein the working surface (2) is curved in ¢
concave mannet least in sectioris a second profilén particular curved in a concave manner. The invention also relates to al
(10) comprigng at least one counter surface (fjich is curved in a concave manmagideast in sectionig a second profilén
particular curved in a concave manner. The invention further relates to a device for producing a join between a cabke ghéat
(17) covering the cable (1€pmprising a sonotrode (18) joined to an ultrasound source (8) at least at a joining sudade (5)
comprising an anvil (10) arranged opposite the working surface (2) of the sonotrode (18). In #ulitiwention relates toraethod
for producing a join between a cable (17) and a sheath (17) covering the cable (17).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002824 A
(19) INDIA
(22) Date of filing ofApplication :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ENHANCED CONGESTION CONTROL BY MEANS OF SELECTIVE RESTART OF CREDIT
CONTROL SESSIONS

(51) International
classification

(71)Name of Applicant :

H04L12/14,H04M15/00,HO4L29/: 1)NOKIA SOLUTIONS AND NETWORKS OY

(31) Priority Document No :PCT/EP2015/068457 Address of Applicant :Karaportti 3 FIN 026 Espoo Finland
(32) Priority Date :11/08/2015 (72)Name of Inventor :

(33) Name of priority . 1)ZEVALLOS Cesar Augusto

country ’

(86) International

Application No :PCT/EP2015/068457
PP Fiing Date :11/08/2015
ﬁ()?) International Publ|cat|c:WO 2017/025135
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention provides apparatusethodscomputer programsomputer program products and computer readable mec
regarding enhanced congestion controhisans of selective restart of credit control sessions. The present invention comprise
an identifier of each of a plurality of credit control sessions handled by the charging entity when a failure has otharchdrating
entity and the pluraly of credit control sessions has been terminated and a bearer associated with each of the plurality of th:
control session is to be maintained; and sending a message for requesting restart of at least one of the pluralagrafaredit
session$o a gateway entity handling the plurality of credit control sesslmmsessage including an identifier of the at least one
the plurality of credit control sessions to be restarted.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/01/2018

(21) Application N0.201817002825 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING A SUBSTANCE CONCENTRATION OR A

SUBSTANCE IN A LIQUID MEDIUM

(51) International
classification
(31) Priority Document

:GO1N21/17,G01N21/27,GO1N21/3¢

No :15182702.9

(32) Priority Date :27/08/2015

(33) Name of priority ‘EPO

country

fG)“':;fig”na}\'I%”a' "PCT/EP2016/065900
PP :06/07/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition tc
Application Number

‘WO 2017/032497

‘NA

(71)Name of Applicant :
1)SWAN ANALYTISCHE INSTRUMENTE AG
Address of Applicant :Studbachstrasse 13 8340 Hinwil
Switzerland
(72)Name of Inventor :
1)WAGNER Heinz

Filing Date NA
(62) Divisional to NA
Application Number :NA

Filing Date '
(57) Abstract :

The invention relates to a method and to a device for deternmahiegst one substance concentration (c) or at least one substa
liquid medium (3)wherein the method consists in the following: liquid medium (3) having a specified flow velocity is introduc
a vessel (1) having a known shape; electromagmetives having a specified wavelength or having a specified wavelength rani
coupled into the liquid medium (3) contained in the vesseN(Erein the electromagnetic waves (8) travel a distance in the liqL
mediumwhich distance depends on a fillg (xi) of the liquid medium (3) in the vessel (1); intensities (i) of the electromagneti
waves after the distance has been traveled in the liquid medium (3) are measured at at least two specified timeaddtsoivad a
specified fill levels (xi)of the vessel (1); and after a last intensity measurethergt least one substance concentration (c) or the
least one substance is determined by using the measured intensities (i) and the at least two specified times (&pst tive at |

specifiedfill levels (xi).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003007 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of theinvention : TREATMENT OF PATIENTS DIAGNOSED WITH PANCREATIC DUCTAL ADENOCARCINOM¢/
USING MONOCLONAL ANTIBODIES AGAINST THE EPIDERMAL GROWTH FACTOR RECEPTOR (EGFR)

(71)Name of Applicant :

1)INNOCIMAB PTE LTD

Address of Applicant :WCEGA Tower # 14 78 21 Bukit Be

Singapore 659065 Singapore

2)ONCOSCIENCE AG
(72)Name of Inventor :

1)STRUMBERG Dirk

2)SCHULTHEIS Beate

(51) International classification :A61K39/395,C07K16/3 .

(31) Priority Document No :15178489.9 jigﬁ/ii?g::g'as P.

(32) Priority Date :27/07/2015 5)KERKHOFF Andrea

(33) Name of priority country :EPO 6)HOFHEINZ Ralf

(86) International Application No :PCT/EP2016/067892 7)BEHRINGER Dirk M
Filing Date :27/07/2016 '

8)SCHMIDT Wolfgang E.
9)GOKER Erdem

NA 10)DE DOSSO Sara

‘NA 11)KNEBA Michael
12)YALCIN Suayib
13)OVERKAMP Friedrich
14)SCHLEGEL Frank
15)DOMMACH Markus
16)ROHRBERG Robert
17)STEINMETZ Tilman
18)BACH Ferdinand
19)REUTER Dirk
20)ILYAS Rikrik Asiyah
21)IZNAGA ESCOBAR Normando E.

(87) International Publication No ‘WO 2017/017133
(61) Patent of Addition to Application
Number :
Filing Date
(62) Divisional to Application Number:NA
Filing Date ‘NA

(57) Abstract :

The present disclosure relates to the field of immunotherapy of cangarticular pancreatic ductal adenocarcinoma (PDAC). M
and methods for treatment of a population of PDAC patients suffering from RIDAGurs which express wild type KRASRAS or
NRAS are disclosed. The claimed antibody is Nimotuzumab. The pancreatic cancer preferably does not contain KRAS mut
position 121661 154.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201817003008 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : BISPECIFIC ANTIBODY CONSTRUCTS BINDING EGFRVIII AND CD3

(51) International classification :C07K16/28 (71)Name of Applicant :
(31) Priority Document No :62/199945 1)AMGEN RESEARCH (MUNICH) GMBH
(32) Priority Date :31/07/2015 Address of Applicant :Staffelseestrasse 2 81477 Munich
(33) Name of priority country :U.S.A. Germany
(86) International Application No :PCT/EP2016/0683:|(72)Name of Inventor :
Filing Date :01/08/2016 1)RAUM Tobias
(87) International Publication No ‘WO 2017/021370 2)KUFER Peter
(61) Patent of Addition to Application ‘NA 3)RAU Doris
Number :NA 4)MUENZ Markus
Filing Date ’ 5)HERRMANN Ines
(62) Divisional to Application Number  :NA 6)HOFFMANN Patrick
Filing Date :NA
(57) Abstract :

The present invention relatesa bispecific antibody construct comprising a first binding domain which binds to human EGFR
the surface of a target cell and a second binding domain which binds to human CD3 on the surface of a T cell.tioireaetion
provides a polynucld@e encoding the antibody constracvector comprising said polynucleotide and a host cell transformed ¢
transfected with said polynucleotide or vector. Furtherrtfmegeénvention provides a process for the production of the antibody
construct of the inentiona medical use of said antibody construct and a kit comprising said antibody construct.

_'ZI::
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :25/01/2018

(21) Application N0.201817003009 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : AMIDE DERIVATIVES HAVING MULTIMODAL ACTIVITY AGAINST PAIN

(C?als);irf‘itf;gg‘gona' :C07D401/12,C07D211/56 A61K31/

(31) Priority Document N:15382391.9

(32) Priority Date :29/07/2015

(33) Name of priority ‘EPO

country

fG)”'Q;fig”na}\'%”a' "PCT/EP2016/001309
PP :28/07/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/016668

(71)Name of Applicant :
1)LABORATORIOS DEL DR. ESTEVE S.A.
Address of Applicant :Avda. Mare de Du Mentserrat 221
08041 Barcelona Spain
(72)Name of Inventor :
1)GARCIA LOPEZ Monica
2)ALMANSA ROSALES Carmen

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to amide derivatives having dual pharmacological activity towards both thers@pti@nd the
opioid receptoto processes of preparation of such compoutagdharmaceutical compositions comprising theamd to their use in

therapyin particular for the treatment of pain.
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(12) PATENTAPPLICATION PUBLICATION (21) Application No.201817003010 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : MODIFIED MONOCYTES/MACROPHAGE EXPRESSING CHIMERIC ANTIGEN RECEPTORS
AND USES THEREOF

(51) International
classification

(71)Name of Applicant :

AB1K35/14,A61P35/00,CO7K16/ 1)THE TRUSTEES OF THE UNIVERSITY OF

(31) Priority Document No :62/197675 PENNSYLVANIA
(32) Priority Date :28/07/2015 Address of Applicant :3160 Chestnut Street Suite 200
(33) Name of priority countr:U.S.A. Philadelphia Pennsylvania 19104 U.S.A.
(86) International Appllcatlo:PCT/U82016/044440 (72)Name of Inventor :
No :28/07/2016 DGILL Saar
Filing Date 2)KLICHINSKY Michael
(87) International Publicatic 3)JUNE Carl H.

No ‘WO 2017/019848

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention includes methods and compositions for treating edretber a solid tumor or a hematologic malignancy.
expressing a chimeric antigen receptor in a monatyerophage or dendritic céie modified cell is recruéd to the tumor
microenvironment where it acts as a potent immune effector by infiltrating the tumor and killing the target cells. Omnechsject
modified cell and pharmaceutical compositions comprising the modified cell for adoptive cell thedapsating a disease or
condition associated with immunosuppression.

No. of Pages : 7No. of Claims : 3

The Patent Office Jonal No. 18/2018 Dated 04/2®18 16769



(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003018 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : AN ORAL PHARMACEUTICAL DOSAGE FORM FOR THE DELIVERY OF A PEPTIDE AND/O
PROTEIN

(51) International classificatior:A61K9/14,A61K9/19,A61K9/2|(71)Name of Applicant :

(31) Priority Document No  :1511284.0 1)UNIVERSITY OF THE WITWATERSRAND
(32) Priority Date :26/06/2015 JOHANNESBURG
(33) Name of priority country :U.K. Address of Applicant :1 Ja@muts Avenue Braamfontein 2(

(86) International Application
No

Johannesburg Gauteng South Africa

:PCT/IB2016/053825 (72)Name of Inventor :

Filing Date :27/06/2016 1)PILLAY Viness

nternational Publication M isa Claire
87) I ional Publication NWO 2016/207871 2)DU TOIT Lisa Clai
(61) Patent of Addition to NA 3)CHOONARA Yahya Essop
Application Number :NA 4)CHOONARA Bibi F.

Filing Date ' 5)KUMAR Pradeep
(62) Divisional to Application ‘NA 6)KONDIAH Pierre Pavan Demarco
Number :

Filing Date NA
(57) Abstract :

The invention relates to an oral polymeric pharmaceutical dosage form which comprises a thermoresponsive eutectic comg
which is solid at or about room temperature and fluid at or about body tempéehatetgectic composition mixed together with a
crosslinking agent and an active pharmaceutical ingredient (API) to form an API loaded region; and a porous polymerimnoor
at least partially surrounding the API loaded region to protect the APl when the dosage form is in a stomach of theahumadn
bodythe porous polymeric composition allowing the ingress of water to contact the crosslinking agent thereby facilitating th
crosslinking agent to cause crosslinking of the porous polymeric compaostioh crosslinked porous polymeric compositallows
controlled egress of API via egress of fluid thermoresponsive eutectic composition at the intestine. In a preferred ertiidim:
dosage form further comprises a coating there around.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201817003022 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD FOR THE PRODUCTION OF HYDROGEL COMPRISING CHITOSAN AND
NEGATIVELY CHARGED POLYELECTROLYTES AND CELLULAR POROUS MATERIAL RESULTING FROM SAID
HYDROGEL

(71)Name of Applicant :
1)UNIVERSITE DE LILLE 1 SCIENCES ET
TECHNOLOGIES
Address of Applicant :Cite Scientifique 59655 Villeneuve
(51) International classification :C08J3/05,C08J3/07|dAscq Cedex France
(31) Priority Document No :15 56283 2)UNIVERSITE LILLE 2 DRO IT ET SANTE
(32) Priority Date :02/07/2015 3)CENTRE NATIONAL DE LA RECHERCHE
(33) Name of priority country :France SCIENTIFIQUE
(86) International Application No :PCT/FR2016/0516¢| 4)INSTITUT NATIONAL DE LA SANTE ET DE LA
Filing Date :01/07/2016 RECHERCHE MEDICALE
(87) International Publication No ‘WO 2017/001808 5)CENTRE HOSPITALIER REGIONAL
(61) Patent of Addition to Application | UNIVERSITAIRE DE LILLE
‘NA i
Number ‘NA (72)Name of Inventor :
Filing Date ' 1)BLANCHEMAIN Nicolas
(62) Divisional to Application Number  :NA 2)MARTEL Bernard
Filing Date ‘NA 3)FLORES Claudia
4)CAZAUX Frdric
5)CHAI Feng
6)TABARY Nicolas
7)LOPEZ HEREDIA Marco

(57) Abstract :

The invention relates to a method for the production of a hydomgeprising the following successive steps: a first step (i) of
providing atleast one powder of an anionic polymer (A) and at least one chitosan powder (B) including amine functions ( Nt
second step (ii) consisting in the dry blending of at least the powders (A) and (B) from the first step in order to fbuane ami
powdes; a third step (iii) of suspending the powder mixture obtained at the end of the second step in an aqueous mediurhi}
that allows the anionic polymer (A) to be solubilised without solubilising the chitosan (B); and a fourth step (iv) ohaddidgo
the suspension obtained at the end of the third step so as to form the hydrogel. Alterthatitrerg (iii) and fourth (iv) steps can b
replaced by a fifth mixing step (v) comprising the mixing of: an acidified aqueous medium containing @deasmpound (C)
comprising at least one unit of a hexose or a unit derived from a hexose and/or at least one phosphate of said comiplotimel ('
mixture comprising at least the powders (A) and (B) obtained at the end of the second step (ii).

b
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :25/01/2018

(21) Application N0.201817003037 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : A PEST CONTRQUMONITORING SYSTEM

(51) International
classification
(31) Priority Document No :
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to

:HO4W4/00,A01M23/00,HO4WT74/(

62/195210

:21/07/2015
‘U.S.A

:PCT/CA2016/050860
:21/07/2016

‘WO 2017/011916

(71)Name of Applicant :
1)SMART WAVE TECHNOLOGIES CORP.
Address of Applicant :91 Skyway Avenue Suite 200 Toror
Ontario MOW 6R5 Canada
(72)Name of Inventor :
1)ZOSIMADIS Peter

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

ABSTRACT Pest control systems and methodsdaseribed. The systems comprise a portable electronic device which is conf
to identify one or more of multiple traps within a range of a portable electric device which have been atiyategrovide an
indication to a user corresponding to asteane of the identified activated traps.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003049 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : DISPLAY CONTROL DEVICE DISPLAY DEVICE DISPLAY SYSTEM AND PROGRAM

(51) International classification :G06F13/00,G06F3/04:((71)Name of Applicant :
(31) Priority Document No ‘NA 1)EIZO CORPORATION
(32) Priority Date :NA Address of Applicant :153 Shimokashiwano machi Hakus
(33) Name of priority country :NA shi Ishikawa 9248566 Japan
(86) International Application No :PCT/JP2015/071852 ([(72)Name of Inventor :
Filing Date :31/07/2015 1)HOTTA Kentaro
(87) International Publication No ‘WO 2017/022029 2)HIRAKI Kenji
(61) Patent of Addition to Application ‘NA 3)KOBAYASHI Koji
Number :NA 4)MORISHITA Tsuyoshi
Filing Date ' 5)IMAI Ryotaro
(62) Divisional to Application Number :NA 6)ARAI Ikumi
Filing Date :NA

(57) Abstract :

Provided is a display control devicemprising: a first icon storage unit which stores first icons; a second icon storage unit wh
stores second icons; an association informagtorage unit which stores combinations of portable terminal identification inform
and app identification information in association with the second icons; a portable terminal identification informatiorgrani
which receives the portable terralndentification information from a portable terminal; an app identification information receiv
unit which receives the app identification information from the portable terminal; and a display control unit which désayg a
unit to display the semnd icons if the combination of the portable terminal identification information which the portable termin
identification information receiving unit has received and the app identification information which the app identififatroation
receiving uiit has received is stored in the association information storagandithich causes the display unit to display the fir:
icons if said combination is not stored in the association information storage unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003051 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : INDEXED SUPPORT BAR

(51) International classification :E04B9/12,E04B9/1:|(71)Name of Applicant :
(31) Priority Document No :14/800905 1)USG INTERIORS LLC
(32) Priority Date :16/07/2015 Address of Applicant :550 West Adams Street Chicago IL
(33) Name of priority country :U.S.A. 60661 3676 U.S.A.
(86) International Application No :PCT/US2016/0418Z|(72)Name of Inventor :
Filing Date :12/07/2016 1)LEHANE James J.
(87) International Publication No ‘WO 2017/011426 2)UNDERKOFLER Abraham M.
(61) Patent of Addition to Application ‘NA 3)GULBRANDSEN Peder J.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A support baand method of its manufactuie suspendingrid members of a suspended ceilthg bar being formed of a length ¢
sheet metal strip lower portion of the bar having regularly spaced holes for receiving and supporting bulbs of gridanmupgrsr
portion of the bars having longitudinally erting formed ribghe ribs extending laterally from both sides of a central plane in w
the lower portion lies.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002853 A
(19) INDIA
(22) Dateof filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ERGONOMIC MENSTRUAL CUP

(51) International classification :A61F5/455 (71)Name of Applicant :
(31) Priority Document No 11557046 1)TEOLAB
(32) Priority Date :24/07/2015 Address of Applicant :176 AVENUE CHARLES DE
(33) Name of priority country :France GAULLE 92522 NEUILLY-SUR-SEINE CEDEX FRANCE
(86) International Application No :PCT/FR2016/0518¢|France

Filing Date :19/07/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/017340 1)MEDAS Bertrand
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a menstrual cup (10) having a bell shaped lower paxrgg¥)sing a plurality of non convex grip surface
(22 24) which are distributed in a substantially axisymmetric manner at least over said bell shappdito@e)and designed so a
to be able to be pinched by the users fingers in order to facilitate the removal of the cup.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002854 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : PROCESS FOR PRODUCTION OF SULFURIC ACID

(51) International
classification

(71)Name of Applicant :

:C01B17/765,C01B17/79,B01D53; 1)HALDOR TOPSE A/S

(31) Priority Document No:PA 2015 00377 Address of Applicant :Haldor Topses All 1 2800 Kgs. Lyy(
(32) Priority Date :02/07/2015 Denmark

(33) Name of priority ‘Denmark (72)Name of Inventor :

country ‘ 1)LYKKE Mads

(86) International . 2)SVERDRUP Rasmus

Application No :55'5550210616/065119 3)THELLEFSEN Morten

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/001463

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a process plant for production of sulfuric acid from a process gas comprngp883ag a
process gasilet a first SO2 converter having an inlet and an owtlftst condenser having a gas irdegas outlet and a liquid outla
gas mixing device having a first inlatsecond inlet and an outkeprocess gas heater having an inlet and an eusletod SO2
converter having an inlet and an outietecond condenser having a gas imlgas outlet and a liquid outlebe or more means for
cooling and storage of sulfuric acid and a purified process gas ioutiich the gas outlet of said first condenisein fluid
communication with the first inlet of a mixing devittee outlet of said mixing device is in fluid communication with the inlet of tl
process gas heatire outlet of said process gas heater is in fluid communication with the inlet tesaitsSO2 converter and thi
second inlet of said gas mixing devie@h the associated benefit of such a process plant being energy efficient and having a |
need for corrosion resistant materiedsnpared to a process plant having heating of théegaig the first condenser.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817002855 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : DEVICE AND METHOD IN WIRELESS COMMUNICATION SYSTEM

(51) International classification :HO04L1/18,H04W52/3|(71)Name of Applicant :
(31) Priority Document No :201510501585.X 1)SONY CORPORATION
(32) Priority Date :14/08/2015 Address of Applicant :1 7 1 Konan Minato ku Tokyo 108 (
(33) Name of priority country :China Japan
(86) International Application No :PCT/CN2016/09485¢|(72)Name of Inventor :
Filing Date :12/08/2016 1)CHEN Jinhui
(87) International Publication No ‘WO 2017/028746 2)GUO Xin
(61) Patent of Addition to Application ‘NA 3)SUN Chen
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is @evice and a method in a wireless communication syatehthe device comprises: a transmitting unit configured
transmit a first allocation signal synthesized by use of the superimposed coding to plenty of user equipment at le&sy ecfimgtri
anda second user equipmeanid the first allocation signal at least comprising a first power signal part for the first user equipn
a second power signal part for the second user equipment; a receiving unit configured to receive at least a feathaidsiatr
request from the first and the second user equipment; and a processing unit configured to process the first and theesesignd!
parts with a preset processing coefficient to obtain a second allocation signal in response to the stransgussand the
transmitting unit is further configured to transmit the second allocation signal to the first and the second user eguipmeetrge
the first and the second allocation signals in order to separately obtain the data for the fivetssatond user equipment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002856 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SEALING GELS PROCESS FOR PRODUCTION THEREOF AND USE THEREOF IN SEALINC
COMPOUNDS FOR SELF SEALING TYRES

(51) International
classification

(71)Name of Applicant :

:C08F212/36,B60C1/00,C08F216 1)ARLANXEO DEUTSCHLAND GMBH

(31) Priority Document No :15178531.8 Address of Applicant :Alte Heerstrasse 2 41540 Dormage
(32) Priority Date :27/07/2015 Germany
(33) Name of priority ‘EPO (72)Name of Inventor :
E:é)g)nltry | ' 1;KOHL Christdopher
nternationa 2)SCHMIDT Udo
L :PCT/EP2016/067740 .
O Jeven
ﬁ()?) International Publ|cat|c:WO 2017/017080 5)LUCASSEN Alex
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to: a sealing gel having a Mooney viscosity (ML1 +4@100C) in the range from 100 MU toal 7
sealing compoundomprising inventive sealing gel process for producing this sealing compotnel use of sealing gels for
improving viscoelastic properties in sealing compouartl$ the use of sealing gel containing sealing compounds for improving
rolling resistance mperties in tyres having sealing layers.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003052 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ABRASIVE ARTICLES

(51) International classification :B24D3/34,B24D3/0 | (71)Name of Applicant :
(31) Priority Document No :201510367793.5 1)SAINT GOBAIN ABRASIVES INC.
(32) Priority Date :29/06/2015 Address of Applicant :One New Bond Street Worcester
(33) Name of priority country :China Massachusetts 01615 0138 U.S.A.
(86) InternationaRApplication No :PCT/US2016/04011| 2)SAINT GOBAIN ABRASIFS

Filing Date :29/06/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/004217 1)WANG Canfeng
(61) Patent of Addition to Application ‘NA 2)CHEN Guodong
Number :NA 3)ZHOU Zhen

Filing Date ’ 4)SONG Xiaochao
(62) Divisional to Application Number :NA 5)SCHOCH Andrew B.

Filing Date :NA

(57) Abstract :

An abrasive article can include a body including a bond material and abrasive particles contained within the bond heatery.
can include a filler composition. In a particuanbodimenthe filler composition can include at least one filler from a fust filler ¢
and at least one filler from a second filler class. The first filler class can includegmtatesium sulfate (K2SO4ptassium chloride
(KCI) and lime (CaOand acombination thereadind the second filler class includes basaltlite zinc sulfide (ZnSharium sulfate
(BaSO4)potassium titanate (K20.nTiO2) or a combination thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003057 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : MODULAR THRUST COMPENSATING ROTOR ASSEMBLY

(51) International classification :F04C2/16,F01C1/16,F04C2i|(71)Name of Applicant :

(31) Priority Document No :62/329290 1)CIRCOR PUMPS NORTH AMERICA LLC.
(32) Priority Date :29/04/2016 Address of Applicant :1710 Airport Rd Monroe NC 28110
(33) Name of priority country  :U.S.A. U.S.A.
(86) International Application N:PCT/US2016/031769 (72)Name of Inventor :
Filing Date :11/05/2016 1)ENGELMANN Helmut
(87) International Publication NcCWO 2017/189022 2)WERNER Stefan
(61) Patent of Addition to ‘NA 3)MA Yongchun
Application Number : 4)BRODERS Jurgen
- ‘NA
Filing Date
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A modular rotor assembly for a screw pump including a poater and an idler rotor having respective first ends adapted to be
disposed in a suction side of the screw pump and respective second ends adapted to be disposed in a discharge sigde of th
pumpthe power rotor including a balance piston adaptectdisposed within a pump housing of the screw pump with a radial
clearance between an entire circumference of the balance piston and the pump housing is in a range between 1 micron an
micronswherein the power rotor is provided with a tapered beamtace configured to define a wedgepedadial gap axially
intermediate the power rotor and the idler rotor.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003058 A
(19) INDIA
(22) Dateof filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD OF BREEDING COWS FOR IMPROVED MILK YIELD

(51) International classification :A01K67/02 (71)Name of Applicant :
(31) Priority Document No :62/198455 1)GENUS PLC
(32) Priority Date :29/07/2015 Address of Applicant :1525 River Road DeForest Wiscon:
(33) Name of priority country :U.S.A. 53532 US.A.
(86) International Application No :PCT/US2016/04482|(72)Name of Inventor :
Filing Date :29/07/2016 1)DATTILO Katrina
(87) International Publication No ‘WO 2017/019996 2)ZARE Yalda
(61) Patent of Addition to Application NA 3)MARQUEZ BETZ Gabriela Carolina
Number :NA 4)STEPHAN Kaleena
Filing Date ’ 5)STARKENBURG Ryan
(62) Divisional to Application Number :NA 6)VERGARA Cristian
Filing Date :NA
(57) Abstract :

Applicants have identified that three critical phenotypic/genetic measures are highly correlated with transition pdriadchesdly
be used in selection and breeding protocols and/or in combination with traditional breeding and marker assisteths¢hectoto
improve predictability of transition period health. According to the invention genetic evaluations for rkatigisand metritis have
been found to be highly predictive of overall transition health. The genetic evaluations are producectlipyreeasuring thousand
of clinical cases of mastitiseetosisand metritis in ancestors of a particular animal and using this data in selection. Applicants !
criteria and quickly impact a breeders population by reducing transition cow disei@ssce in the initial population and in proge
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/01/2018

(21) Application N0.201817003059 A

(43) Publication Date04/05/2018

(54) Title of the invention : ANTIBODIES TO CD40 WITH ENHANCED AGONIST ACTIVITY

(51) International :CO7K16/28,A61K39/00,A61P35/
classification

(31) Priority Document No :62/186076

(32) Priority Date :29/06/2015

(33) Name of priority countr:U.S.A.

(86) International Applicatic

No :PCT/US2016/039771
Filing Date :28/06/2016
§\1807) International Publlcatlo:WO 2017/004016

(61) Patent of Addition to

(71)Name of Applicant :

1)THE ROCKEFELLER UNIVERSITY

Address of Applicant :1230 York Avenue New York NY

10065 U.S.A.

2)BRISTOL MYERS SQUIBB COMPANY
(72)Name of Inventor :

1)RAVETCH Jeffrey V.

2)DAHAN Rony

3)BARNHART Bryan C.

4)DEVAUX Brigitte

5)YAMNIUK Aaron P.

Application Number mﬁ 6)OKADA Shannon L.
Filing Date ' 7)STEVENS Brenda L.
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Provided herein are agonistic antibodiesntigen binding portions thereibfat bindto human CD40. Such antibodies optionally
comprise Fc regions with enhanced specificity for FcyRIlb. The invention also provides methods of treatment of cancge or ¢
infection by administering the antibodies of the invention to a subject in needther
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003072 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention TOTAL SYNTHESIS OF SHISHIJIMICIN A AND ANALOGS THEREOF

(51) International classification :A61K31/192 (71)Name of Applicant :
(31) Priority Document No :62/186191 1)WILLIAM MARSH RICE UNIVERSITY
(32) Priority Date :29/06/2015 Address of Applicant :6100 Main St. Houston TX 77005
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0400¢|(72)Name of Inventor :
Filing Date :29/06/2016 1)NICOLAOU Kyriacos C.
(87) International Publication No ‘WO 2017/004172 2)LI Ruofan
(61) Patent of Addition to Application ‘NA 3)LU Zhaoyong
Number :NA 4)SOHN Te Ik
Filing Date ’ 5)WOODS James
(62) Divisional to Application Number :NA 6)PITSINOS Emmanouil N.
Filing Date :NA
(57) Abstract :

In one aspedhe present disclosure provides shishijimicin analogs of the formula: wherein the variables are as defined here
another aspecthe present disclosure also provides methods of preparing the compounds disetesedn another aspetie
present disclosure also provides pharmaceutical compositions and methods of use of the compounds disclosed herein.
Additionally antibody drug conjugates of the compounds are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003076 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : FAUCET COUPLING STRUCTURE

(51) International classification :E03C1/04 (71)Name of Applicant :
(31) Priority Document No :1020150092603 1)IDIN LAB INC.
(32) Priority Date :30/06/2015 Address of Applicant :(Nonhyeon dong Myeongseong
(33) Name of priority country :Republic of Korea |building) 3rd floor 32 Hakdong ro 3 gil Gangnam gu Seoul 0€
(86) International Application No :PCT/KR2016/00695|Republic of Korea
Filing Date :29/06/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/003176 1)LEE Do Kyeong
(61) Patent of Addition to Application ‘NA 2)LEE Yong Woon
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates téaaicet coupling structure amrticularlyto a faucet coupling structure in which: a connecting b
(100) having a water supply pipe (400) connected to one end thereof has a coupling piece (120) formed on the othef amdi &t
connecting pipe (32Gprmed on a faucet (300) is inserted in the coupling piece (120); a grab ring (220) is installed within the
coupling piece (120) to grasp the connecting pipe (32/) so that the connecting pipe (32/) does not separate from thpéeceuplir
(120); a comprssion ring (240) is provided to rotate simultaneously with the connecting pipe (320) so as to be able to move
and backward along the connecting pipe (3t) when the compression ring (240) expands the grab ringt(@26dnnecting pipe
(320) carbe separated from the coupling piece (120); a fastening nut (260) covers the compression ring (240) and is couple
screwed to the coupling piece (120) so that the compression ring (240) is not segradtdterlcompression ring (240) and the
fasening nut (260) are formed to selectively engage with each other; in a state in which the compression ring (240) amihiine
nut (260) are engagday rotating the connecting pipe (328 fastening nut (260) can be separated from the coupling (ii2@g
and when the engagement of the compression ring (240) and the fastening nut (260) isbgledagdg the connecting pipe
(320)the angle of the faucet can be adjusted.

\
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201817003082 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ARRANGEMENTS HAVING A RESTING UNIT OR RESTING UNITS FOR AT LEAST ONE
PERSONHAVING AN ADJUSTABLE LYING AND SITTING SURFACE AND METHOD FOR CONTROLLING THE
RESTING UNITS IN SUCH AN ARRANGEMENT

(51) International
classification

(71)Name of Applicant :

A4TC31/12,A47C31/00,A47C1/ 1)RUMMEL MATRATZEN GMBH And CO. KG

(31) Priority Document No :10 2015 110 819.4 Address of Applicant :Zum Klausberg 6 91413 Neustadt ¢
(32) Priority Date :03/07/2015 Aisch Germany
(33) Name of priority countr:Germany (72)Name of Inventor :

(86) International 1)NEUDECKER Klaus

Application No :PCT/DE2016/100297
pplica :02/07/2016
Filing Date
ﬁ()?) International Publ|cat|c:WO 2017/005248
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The invention relates to an arrangement having one or more resting units (B; Hyx) for padorssting unit having a lying and
sitting surface (Bl) and an actuator (A; Al...Al@ich can act on the lying and sittisgrface in order to adjust a height curve an
hardness curve (V¥2 V3). Input means (EE) allow an input value (KG) to be specifibith input value corresponds to the size
an article of clothing of a specific person in a clothing size system. that@evice (S) derives a control signal (SL) from the inpt
value and outputs said control signal to the actuator such that the actuator autonomously presets a height curve asd/or har
curvewhich is adapted to physical body parameters of the peegpwagented by the sizethe lying and sitting surface. By means
a data network (DNidhe control device can also output the control signal (SLyx) to the actuator (A) of a resting unit (Hyx) se
for the person in an arrangement. The invention makssible an automatiedividualized preadjustment of resting units for
persongespecially of beds having mattresses and slatted frames and of box sprimgthedisthe person having to already have
occupied the resting unit. The invention is especiliitable for accommodation facilities having many preferably identical rest
unitssuch as hotels.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003097 A
(19) INDIA
(22) Date of filingof Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SURGICAL INSTRUMENT COMPRISING SYSTEMS FOR ASSURING THE PROPER
SEQUENTIAL OPERATION OF THE SURGICAL INSTRUMENT

(51) International classification :A61B17/072 (71)Name of Applicant :
(31) Priority Document No :14/813242 1)ETHICON LLC
(32) Priority Date :30/07/2015 Address of Applicant :#475 Street C LBsailes Industrial
(33) Name of priority country :U.S.A. Park Guaynabo PUERTO RICO 00969 U.S.A.
(86) International Application No :PCT/US2016/0427<|(72)Name of Inventor :
Filing Date :18/07/2016 1)NALAGATLA Anil K.
(87) International Publication No ‘WO 2017/019352 2)PATEL Sudhir B.
(61) Patent of Addition to Application ‘NA 3)SHELTON IV Frederick E.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A surgical instrument is disclosed which comprises a tissue clamping systaple firing systemand a tissue cutting system. The
systems of the surgical instrument can co operate with one another to prevent the systems from being operated antfdfrorde
prevent the systems from being operated in an undesirable order.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/01/2018

(21) Application N0.201817002857 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : DEVICES ANIKITS FOR ASSISTING IN OPEN SURGERIES

(51) International
classification

:A61B18/00,G06F3/0354,A61B90/

(31) Priority Document N0:15382341.4

(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to

:29/06/2015
:EPO

:PCT/EP2016/064960
:28/06/2016

‘WO 2017/001379

(71)Name of Applicant :

1)FUNDACI INSTITUT DINVESTIGACI EN CINCIES DE
LA SALUT GERMANS TRIAS | PUJOL

Address of Applicant :Carretera de Can Ruti Cam de les

Escoles s/n 08916 Badalona Spain
(72)Name of Inventor :

1)JULIAN IBAEZ Juan Francisco

2)NAVINS LPEZ Jordi

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Various examples of devices and kits for assisting in and illuminating medical procedures are disclosed. The devicetaotegd!
to handheld medical tools. Also disclosed are various examples of magdicatlures that may be carried out using the devices «
kits. Also discloses are various examples for mounting auxiliary medical tools to a device mounted on a primary medical to
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(12) PATENT APPLICATIONPUBLICATION (21) Application No.201817002858 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : PRESS FORMING METHOD AND METHOD OF MANUFACTURING PRESS FORMED
COMPONENT

(51) International classification :B21D22/26,B21D22/C|(71)Name of Applicant :
(31) Priority Document No 2015139779 1)JFE STEEL CORPORATION
(32) Priority Date :13/07/2015 Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoc
(33) Name of priority country :Japan ku Tokyo 1000011 Japan
(86) International Application No :PCT/IP2016/070495 |(72)Name of Inventor :
Filing Date :12/07/2016 1)FUTATSUKA Takayuki
(87) International Publication No ‘WO 2017/010470 2)SHINMIYA Toyohisa
(61) Patent of Addition to Application ‘NA 3)IIZUKA Eiji
Number :NA 4)SATO Kentaro
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

[Problem] To improve a press forming yiddgt suppressing the generation of cracks when drawing a complex shaped compor
from a high strength metal sheet. [Solution] This press forming method is characterized in that a prior step press fturhetigp:
is set from a mid development shape otgd during the development of the final component shape of a press formed compor
having a drawn shagnd in that the press formed product in the prior step is press formed to the prior step press formed prc
shape that has been set.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002859 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ELECTRICALLY CONDUCTIVIEEARRIAGEWAY MARKING AND ROAD WITH AN
ELECTRICALLY CONDUCTIVE CARRIAGEWAY MARKING

(51) International classification :E01F9/582 (71)Name of Applicant :
(31) Priority Document No :15178356.0 1)LUCOBIT AG
(32) Priority Date :24/07/2015 Address of Applicant :Basell Polyolefine GmbH Brhler Str
(33) Name of priority country :EPO 60 50389 Wesseling Germany
(86) International Application No :PCT/EP2016/0675¢|(72)Name of Inventor :

Filing Date :22/07/2016 1)RIEGLER Robert
(87) International Publication No ‘WO 2017/017040
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to aectrically conductive carriageway marking comprising a carrier strigt(ast two wires (20)
extending along the carrier sti@m electrically insulating cover layer (12) covering the wiresQ)and comprising at least one
current feed which iformed by an interface for feeding in current and/or data and connects the wifhg@% supply line. Known
carriageway markings have the disadvantage that they can only be used to illuminate the cover layer and other electréral ci
cannot be camected. The invention improves this in that the wiresQPare arranged adjacent to one another along the carrier :
(7) running on top of the carrier strip (7) and the cover layer (12) has sections for forming contacting regions whiathatsyde
connected to the carriageway markimigerein at least one of the wires1@) can be exposed at least partially for contacting via
partial removal of the cover layer (12) in the region of the contacting region.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/01/2018

(21) Application N0.201817002862 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : DEMETALLIZATION OF HYDROCARBONS

(51) International classification:C10J3/00,C10B51/00,C10K1/
(31) Priority Document No :PA 2015 70431

(32) Priority Date :02/07/2015

(33) Name of priority country :Denmark

(86) International Application -PCT/EP2016/065251

No .
Filing Date :30/06/2016

(87) International Publication MNWO 2017/001539
(61) Patent of Addition to

(71)Name of Applicant :
1)HALDOR TOPSE A/S

Address of Applicant :Haldor Topses All 1 2800 Kgs. Lynt

Denmark

(72)Name of Inventor :
1)EGEBERG Rasmus Gottschalck
2)HIDALGO VIVAS Angelica
3)ENEVOLDSEN Sren Selde

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present disclosure reféosa process and a process plant for extraction of metals from a hydrocarbon mixture obtained fr
gasification or pyrolysis processmprising the steps of combining said hydrocarbon mixture with an aqueous acid forming a
mixture mixing said mixtureseparating said mixture in a contaminated aqueous phase and a purified hydrocarbavitpltase
associated benefit of said aqueous acid being able to release metals bound in such gasification and pyrolysis processes.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817002863 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : RAM EXTRUDING THIN PANELS OF UHMW POLYMERS

(51) International classification :B29C47/54,B29C47/1|(71)Name of Applicant :
(31) Priority Document No :15/047935 1)RCHLING ENGINEERING PLASTICS LTD.
(32) Priority Date :19/02/2016 Address of Applicant :21 Tideman Drive Orangeville Onta
(33) Name of priority country US.A LO9W 3K3 Canada
(86) International Application No :PCT/CA2017/000031|(72)Name of Inventor :

Filing Date :17/02/2017 1)STRANGE Broderick Jason
(87) International Publication No ‘WO 2017/139869 2)BRANIFF Daniel Patrick
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A ram extrusion apparatus including a die hagageral thermal zoneshopper for introducing a granular polymer resin to the
dieand a ram for moving the granular polymer resin through the thermal zones of the die and out from an outlet end thereo
temperature above the crystalline melt tempeeatd the polymer resin. The hopper may be designed to deliver the polymer re
a resin inlet of the die in a plurality of specifically metered amounts which may vary across a width of the resin drfilétecdict.
The apparatus may further includee or more finishing tables positioned after the outlet end of the die for receiving and movi
extruded resin away from the outlet end of the die so that there is no backpressure on the extradetiwesgih provide
compression force and even ting to the extruded resin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003098 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SEWAGE PIT

(51) International classification:E03C1/122,E03F5/22,E03F5,|(71)Name of Applicant :

(31) Priority Document No :2015201 1)PHARMAFILTER B.V.
(32) Priority Date :21/07/2015 Address of Applicant :Gebouw IJDock 1JDok 31 1013MM
(33) Name of priority country :Netherlands Amsterdam Netherlands
(86) International Application N:PCT/NL2016/050547 (72)Name of Inventor :
Filing Date :21/07/2016 1)VAN DEN BERG Eduardo Alexander

(87) International Publication WO 2017/014636
(61) Patent of Addition to

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a sewage pi6Q) forreceiving and discharging waste matepaitticularly domestieedical and/or
industrial waste comprising liquid and solid constitug¢atdhe sewer (52he sewage pit comprising housing (3 4) with a
closable receiving space (@herein one or moref the walls of the housing is provided with at least one inlet (19) configured tc
the waste material into the receiving spadtishing liquid feed (10) which is embodied to feed flushing liquid to the receiving :
for bringing the waste matetimto suspensioand at least one outlet (29) which can be connected to the sewer and is configu
discharge the mixture of waste material and flushing liquid from the receiving space and to thatdeagrone pump (2Z5)
connectable or connecté¢o the one or more outlets which is configured to pump the mixture which has been brought into su
from the receiving space and to discharge the mixture via the one or more outlets.

~
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201817003101 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : EXCAVATOR HAVING ROTATABLE ARM

(51) International classification :E02F3/30,E02F3/38,E02F9:|(71)Name of Applicant :

(31) Priority Document No 1020150127630 1)KIM Young Gil
(32) Priority Date :09/09/2015 Address of Applicant :(Bunpyeong dong Hyundai Daewoc
(33) Name of priority country  :Republic of Korea Apt.)809 304 24 Wolpyeong ro Seowon gu Cheongju si
(86) International Application No:PCT/KR2016/009579 Chungcheongbuk do 28796 Republic of Korea
Filing Date :29/08/2016 (72)Name of Inventor :
(87) International Publication No:WO 2017/043794 1)KIM Young Gil

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

An excavator having eotatable arm is disclosed. The excavator comprises: an excavator body having a hydraulic pump; a b
connected to the excavator body; a boom cylinder receiving hydraulic pressure from the hydraulic pump so as to coetatldh:
of the boom; an armonnected to the end portion of the boom; an arm cylinder receiving the hydraulic pressure from the hyd
pump so as to control the operation of the arm; a bucket connected to the end portion of the arm; and a bucket cylingé¢heec
hydraulic pessure from the hydraulic pump so as to control the operation of the bueketin the arm includes: a first body
connected to the boom; a second body connected to the bucket; and a rotation module interposed between the first body a
second body sas to enable the second body to rotate by 360 degrees.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003102 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) PublicatiorDate : 04/05/2018

(54) Title of the invention : PROBE DEVICE ROTATING HEAD AND TEST APPARATUS

(51) International classification :GO1N27/87,G01N27/¢|(71)Name of Applicant :
(31) Priority Document No :10 2015 214 232.9 1)PRFTECHNIK DIETER BUSCH AG
(32) Priority Date :28/07/2015 Address of Applicant :Oskar Messter Str. 19 21 85737
(33) Name of priority country :Germany Ismaning Germany
(86) International Application No :PCT/DE2016/100312 |(72)Name of Inventor :

Filing Date :13/07/2016 1)PETERS Jrgen
(87) International Publication No ‘WO 2017/016540
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A probe device (19) for a rotating head (18) of a rotary system comprises at least one suppor2ajrthé20s mounted so asto b
rotatable about an axis of rotation (22)least one probe (23) that is connected to the support ar2i)28d at least one cable gui
for guiding a probe cable. The cable guide comprises a first end portion (25) that extends along the suppaztigfrar(2the prob
(23) to the axis of rotation (22nd a second end portion (26) that originates esserdialhe axis of rotation (22).

e
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003103 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ANTHRACENE 9 10 DIONE DIOXIME COMPOUNDS PRODRUGS AND THEIR USES

(51) International
classification

(71)Name of Applicant :

1CO7C15/28,AB1K31/18,C07C39/2 1)BETA CAT PHARMACEUTICALS INC.

(31) Priority Document N0:62/197973 Address of Applicant :22 Firstfield Road Suite 280
(32) Priority Date :28/07/2015 Gaithersburg MD 20878 U.S.A.
(33) Name of priority USA (72)Name of Inventor :
country e 1)VANKAYALAPATI Hariprasad M.
(86) International . 2)LIU Xiaohui
Application No :55'5/7?28021%16/044506 3)SHARMA Sunil
Filing Date ' 4)KASIBHATLA Srinivas

(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/019875 5)REDDY Seelam Venkata

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Chemical agentsuch as disulfonamide derivatives of fluoremthraceneanthenalibenzosuberone and acridiaedsimilar
heterocyclic ring structures; includirsglts thereof that act as anti cancer and anti tumor agjenig with methods for preparing st
agentsas well as pharmaceutical compositions containing such agents as active ingredients and methgdbeseisis therapeuti
agents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003104 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SINGLE USE DELIVERY DEVICE HAVING SAFETY FEATURES

(51) International classification :A61M5/28,A61M39/0:|(71)Name of Applicant :
(31) Priority Document No :62/188108 1)KOSKA Marc Andrew
(32) Priority Date :02/07/2015 Address of Applicant :Rock Cottage Sheffield Mill Lane
(33) Name of priority country US.A Furners Green East Sussex TN22 3RN U.K.
(86) International Application No :PCT/IB2016/001026 |(72)Name of Inventor :

Filing Date :01/07/2016 1)KOSKA Marc Andrew
(87) International Publication No ‘WO 2017/001918
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Theinvention is a single use delivery device capable of delivery of an agenidecgnedrugmedicamenetc.) in a controlled
manner and without requiring specialized skill in administering delivery of such agent. The delivery device is conflyrfiiddo
on site and in the field with a dose of an agenile remaining sterile and preventing the potential for contamination during the
process. The delivery device is further configured to be rendered incapable of reuse following receipd abefiuirom a source
and subsequently following its intended use of delivering the fluid agent to a phdestiy preventing reuse of the device and
reducing the risk of the spreading blood borne diseases through reuse.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002864 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : TREATMENT FOR VITILIGO

(C?als);irf‘itf;gg‘gona' :A61K31/00,A61K31/4439,A61K31/4;

(31) Priority Document |

(71)Name of Applicant :
1)GLAXO GROUP LIMITED
Address of Applicant :980 Great West Road Brentford

No 62/196349 Middlesex TW89GS U.K.
(32) Priority Date :24/07/2015 (72)Name of Inventor :
(33) Name of priority ‘USA 1)DICKSON Marion Catherine
country It 2)RUBENSTEIN David
fg”'g‘;g”na}\'%”a' \PCT/IB2016/054355

:21/07/2016

Filing Date

|(:§3u7 t),“l(r:;%:)nnaﬂl%nal ‘WO 2017/017571

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A method of treating vitiligoncluding prophylaxisn a subject in need thereodmprising administering to said subject a
pharmaceutically effective amount of a compound of Formula (I): (I) wherein: X is CR1 or N; Y& &H; R1 is hydroge@1
6alkoxy or C1 6alkyl; R2 is hydrogedl 6alkoxyhalo C(O)C16alkyl CN halo C1 6alkyl ofC(O)NR4R5; R3 is hydrogen or C1
6alkoxy; R4 is hydrogen or C1 6alkyl: R5 is hydrogen or C1 6alkyl; and m and n are integers each independently seléched
2 or a pharmaceutically acceptable salt thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817002865 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : WIRELESS COMMUNICATIONEVICE AND WIRELESS COMMUNICATION METHOD

(51) International classification :H04W74/08,H04W84/1|(71)Name of Applicant :
(31) Priority Document No 2016112042 1)SONY CORPORATION
(32) Priority Date :03/06/2016 Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080
(33) Name of priority country :Japan Japan
(86) International Application No :PCT/JP2017/011446 |[(72)Name of Inventor :
Filing Date :22/03/2017 1)MORIOKA Yuichi
(87) International Publication No ‘WO 2017/208578 2)ITAGAKI Takeshi
(61) Patent of Addition to Application
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

An electronic device that determines a first paraneeresponding to a length or duration of data to be transmitted by the elec
device; determines whether the first parameter exceeds a predetermined threshold value; controls a wireless intezfactafitt
device to transmit a request to sehd tlata when the parameter exceeds the predetermined threshold value; acquires a seca
parameter related to detection sensitivity or transmission power; and detewharethe first parameter does not exceed the
predetermined threshold valudnether to tansmit the request to send the data prior to transmitting the data based on the secc
parameter.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :24/01/2018

(21) Application N0.201817002866 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : APPARATUS AND METHODS FOR ELECTRICALLY GROUNDING AT LEAST ONE MAT IN A

LOAD SUPPORTING SURFACE

(51) International ‘HO1R13/648,E01C9/08,E01C11
classification

(31) Priority Document No :14/838064

(32) Priority Date :27/08/2015

(33) Name of priority countr:U.S.A.

(86) International Applicatio

No ‘PCT/US2016/036836
Filing Date :10/06/2016
E\l807) International Publlcatlo:WO 2017/034648

(61) Patent of Addition to

(71)Name of Applicant :
1)NEWPARK MATS And INTEGRATED SERVICES LLC
Address of Applicant :9320 Lakeside Boulevard Suite 10(
Woodlands TX 77381 U.S.A.
(72)Name of Inventor :
1)MCDOWELL James Kerwin
2)DURIO Kenneth Edward

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

System for electrically grounding a reusable lsafporting surface includes at least two mats and a plurality of substantially
planarremovableslectrically conductive covers. Each cover extends at least partially across the top face of one of the mats-
extending over any of the edges thereof srtexibly coupled to the mat sufficient to allow the mat to #spand and contract
relative to the cover due to environmental factors and the movement of penseminkds and/or equipment across the load
supporting surface during norntgtpical or expected use conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817002883 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title ofthe invention : A READY TO USE FORMULATION FOR VINCRISTINE SULFATE LIPOSOME INJECTION

(51) International
classification

(71)Name of Applicant :

ABLK31/475,A61K9/127,ABLP 35N 1)SPECTRUM PHARMACEUTICALS INC.

(31) Priority Document N0:62/195711 Address of Applicant :11500 South Eastern Avenue Suite
(32) Priority Date :22/07/2015 Henderson NV 89502 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)MONTE William T.
(86) International . 2)ABRA Robert Malcolm
L :PCT/US2016/043622 .
Appl|c'a!t|on No 22/07/2016 3)LUO Bing
Filing Date 4)ZHANG Yuanpeng

(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/015584

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Disclosed herein are various compositions comprising neoplastic formulations and their methods of use.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201817002905 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : PRINTING APPARATUS

(51) International classification:B41J11/50,B41J2/01,B41J11 |(71)Name of Applicant :

(31) Priority Document No 2015149343 1)SEIKO EPSON CORPORATION
(32) Priority Date :29/07/2015 Address of Applicant :1 6 Shinjuku 4 chome Shinjuku ku
(33) Name of priority country :Japan Tokyo 1608801 Japan
(86) International Application N:PCT/JP2016/003461 (72)Name of Inventor :
Filing Date :27/07/2016 1)TORIGOE Yasuhide
(87) International Publication WO 2017/017951 2)KATO Junya

(61) Patent of Addition to

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to a printing apparatus which is provided with a holditttatihitldsso as to be rotatabéeplurality of
roll bodies on which a medium (M) is wound in a cylindrical shap@nsport device (100) which has a transport unit (110) that
imparts a transport force by coming into contact with the medium (M) thatisund from the roll body which is held in the holdi
unit a pressing unit (120) which presses the medium (M) toward the transport uniaflan adjustment unit (140) which is able
adjust a pressing force on the medium (M) in each of a pluraliggidns in a width directioand is able to transport the plurality -
mediums (M) in the transport direction (F) in a state of being lined up in the width diragtiamting unit which performs printing
the medium (M) that is transported by the tr@ors device (100and a control unit which controls the adjustment unit (140) such
pressing force on the medium (M) in the non printing state is smaller than in the printing state.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201817002906 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : PRINTING DEVICE

(51) International
classification

(71)Name of Applicant :

:B65H23/185,B41J15/04,B41J15 1)SEIKO EPSON CORPORATION

(31) Priority Document No :2015166481 Address of Applicant :1 6 Shinjuku 4 chome Shinjuku ku
(32) Priority Date :26/08/2015 Tokyo 1608801 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
E\l8§>) International Appl|catlo:PCT 13P2016/003833 Bﬁi‘?(l)l\{l]?r/lua
. 23/08/2016 y

Filing Date
§\1807) International Publlcatlo:WO 2017/033460
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Provided is a printing device that can suppress the occurrence of medium conveyance fail@@awingng a medium fed from a
feeding unit that holds a roll body. The printing device performs printing on a medium fed from a roll body in which time imed
wound in a cylindrical shapend the printing device comprises: a feeding unit 40 that royatalds the roll body and feeds the ro
body by causing the roll body to rotate; a conveying unit that conveys the medium fed from the feeding unit 40; and arytrinti
that performs printing on the medium conveyed by the conveying unit. The feedid® umcludes: a first rotating body 441 that ¢
integrally rotate with the roll body as a result of being engaged with a first end of the roll body; a second rotatiBg ltiwatycén
integrally rotate with the roll body as a result of being engagtdavéecond end of the roll body; a first motor 442 that rotatione
drives the first rotating body 441; and a second motor 452 that rotationally drives the second rotating body 451.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201817002914 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD OF SIGNALLING DISTRESS IN THE EVENT OF A THREAT TO PERSONAL SAFE1
AND DEVICE FOR REALIZING SAID METHOD

(51) International classification :G08B25/10,A44C9/C|(71)Name of Applicant :
(31) Priority Document No 12015130753 1)BERESHCHANSKIY Leonid Mikhailovich
(32) Priority Date :24/07/2015 Address of Applicant :Kosmodamianskaya naberejnaya d
(33) Name of priority country :Russia 46/50 Moscow 115035 Russia
(86) International Application No :PCT/RU2016/00020| 2)LOBACHEYV Nikita Olegovich
Filing Date :07/04/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/018908 1)BERESHCHANSKIY Leonid Mikhailovich
(61) Patent of Addition to Application NA 2)LOBACHEV Nikita Olegovich
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to the art of personally alerting designated parties in the event of an emergency. The preseht method
signalling distress in the event of a threat to personal safety consists in usipgjiaation program of a users mobile computerizt
communication means in order to program a processor in a ring or signet ring which can be worn on a ussgsifipgdrwith a

unit for transmitting a signal when a button on said ring or signet ripgegsed. In the event of signs of a threat to personal shé
button is pressed to activate the processor in order to generate a distresmsigadd signal is transmitted to a mobile computer
communication means located in a remotely acceskiohtionfrom whichin a re translation mode distress signal is transmitte
to a party invested with the function of ensuring the safety of the user. To activate the processor and signal tramstinseiaieiu
that a distress signal is generatieel button on the ring or signet ring is pressed and is kept in a pressed state for a number of
secondsvhereupon the processor generates a signal and transmits same to the signal transmission unit for dispatch to saic

{ G
¢ )

2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002926 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : MULTI HEALTH MASK HAVING HUMIDITY ADJUSTING FUNCTION

(51) International classification :A62B18/02,A62B18/0|(71)Name of Applicant :
(31) Priority Document No :1020150167812 1)SOHN Tong Hoon
(32) Priority Date :27/11/2015 Address of Applicant :(Seohong maeul Hanil APT. Sinbor
(33) Name of priority country :Republic of Korea Dong) 103 604 29 Sinbong 1 ro 48beon gil Suji gu Yongin si
(86) International Application No :PCT/KR2016/013108 | Gyeonggi do 16816 Republic of Korea

Filing Date :14/11/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/090926 1)SOHN Tong Hoon
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a multi health mask having a humidity adjusting fuardibaving a sheet module provided on t
inner side surface of the mask worn to cover the nose and the mouth of thiaézean the sheet module is logdton the cheek pal
of the faceand water is supplied to the sheet module so as to supply humidity to the nose and the mouth of the face and to
humidity around the nose and the mouth while the mask is thereby: preventing a colttyness due tthe air during air
conditioningand inhalation of polluted ayrellow dustfine dustand the like caused by air pollution while increasing respiratory
health; and enabling people of all ages and genders to easily use the mask. The multi health maslscamask (10) having loc
(11) which are provided on both ends thereof and hung on th@efasale and male coupling members (128) provided on bott
ends thereof; a sheet module (20) located on the cheek parts of the inner side surface &f(tt@) s@ss to be provided on the ir
side surface of the mask (10); and a water supply member (30) for supplying water to the sheet module (20).

|
¢
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/01/2018

(21) ApplicationN0.201817003106 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD AND APPARATUS FOR EQUAL ENERGY CODEBOOKS FOR ANTENNA ARRAYS

WITH MUTUAL COUPLING

(51) International classification:H04B7/04,H01Q1/52,H01Q3/.
(31) Priority Document No :15/157754

(32) Priority Date :18/05/2016

(33) Name of priority country :U.S.A.

§\18§>) International Application -PCT/US2017/032052
:10/05/2017

(71)Name of Applicant :
1)MOTOROLA MOBILITY LLC
Address of Applicant :222 Merchandise Mart Plaza Suite
Chicago IL 60654 U.S.A.
(72)Name of Inventor :
1)FRANK Colin

Filing Date
(87) International Publication MWO 2017/200822
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A method (700) and apparatus (800) provide equal energy codebooks for antenna arnaysuaitcoupling. A plurality of
precoders can be received (720) from a codebook in a transmitter having an antenna array. Each precoder of the phowdigrs
can be transformed (730) using a transformation that maps each precoder to equalpaiEtéal generate transformed precode
A transformation matrix for the transformation can be a matrix with column vectors equal to the eigenvectors of a Hedmitiar
negative definite matrix multiplied by a diagonal matrix with the value of eagjon# element equal to the inverse of the positiv
square root of the eigenvalue of the corresponding eigenvector. A signal can be received (740) for transmission. Adransfor
precoder of the plurality of transformed precoders can be applied (750)digitlaéto generate a precoded signal for transmissio
over a physical channel. The precoded signal can be transmitted (770).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003111 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : MODIFICATION OF PROPERTIES OF POZZOLANIC MATERIALS THROUGH BLENDING

(51) International classification :C04B20/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)ROMAN CEMENT LLC
(32) Priority Date :NA Address of Applicant :1475 Princeton Avenue Salt Lakg C
(33) Name of priority country :NA Utah 84105 U.S.A.
(86) International Application No :PCT/US2015/0383%|(72)Name of Inventor :

Filing Date :29/06/2015 1)GUYNN John M.
(87) International Publication No ‘WO 2017/003432 2)HANSEN Andrew S.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methods for producing a blended pozzolan having one or more charactatisticas one or more chemical and/or physical
characteristién anestablished amount or range from two or more different pozzolans. Two or more pozzolans having differe
chemical and/or physical characteristics can be blended together and a chemical analyzer used to determine a cheptigsaical
characteristic ofhe blended pozzolan. Upon determining that the chemical and/or physical characteristic of the blended poz
outside the established amount or rangalifying a blending ratio of the two or more pozzolans to restore the chemical and/or
physical chaacteristic to the established amount or range.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003115 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date04/05/2018

(54) Title of the invention : PNEUMATICALLY ADJUSTABLE CONTINUOUSLY VARIABLE TRANSMISSION

(51) International classificatic:F16H9/18,F16H63/06,F16H55/|(71)Name of Applicant :

(31) Priority Document No  :102015214147.0 1)ROBERT BOSCH GMBH
(32) Priority Date :27/07/2015 Address of Applicant :Postfach 30 02 20 70442 Stuttgart
(33) Name of priority country :Germany Germany
(86) International Application -PCT/EP2016/063019 (72)Name of Inventor :
No N :08/06/2016 1)GERUNDT OI|.ver
Filing Date 2)KRASTEV lanislav
(87) International Publication 3)SCHWARTZ Daniel
No ‘WO 2017/016730 4)DREWE Ingo
(61) Patent of Addition to ‘NA 5)DIEKMANN Ralf
Application Number :NA 6)BREITINGER Carolin
Filing Date ' 7)EYDAM Rudolf
(62) Divisional to Application 8)KLYMENKO Mykhaylo
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to a continuously variable transmission (CVT) comprising: a V pulley (2) that incledssate axially
movable conical disk (21); an adjusting device (5) for adjusting a position of the axially movable conical disk (21rdurad andt
(6) designed to actuate the adjusting device (5) in order to change the position of the axiallg kmviahl disk (21). The control
unit (6) comprises a pneumatic pressure element (50) in order for the axially movable conical disk (21) to be adjustadrimstia
force.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201817003116 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : CEMENT ADDITIVE CEMENT COMPOSITION AND CEMENT ADDITIVE RAW MATERIAL

(51) International
classification

(71)Name of Applicant :

:C04B24/26,C04B24/12,C04B28) 1)NIPPON SHOKUBAI CO. LTD.

(31) Priority Document No :2015165773 Address of Applicant :4 1 1 Koraibashi Chuo ku Osaka st
(32) Priority Date :25/08/2015 Osaka 5410043 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Applicatio. 1)TAKAYAMA Takeshi
No :PCT/JP2016/070148 2)KAWAMURA Marie
o :07/07/2016

Filing Date
§\1807) International Publlcatlo:WO 2017/033590
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Provided is a cement additive which can suppress co productBlaobers salt and can exhibit excellent retentivity when forme
into a cement composition. Also provided is a cement composition which includes the cement additive. Further provideghis
additive raw material which is used for the cement additils §ement additive includes: a polycarboxylic acid copolymer (A)
having a structural unit (I) derived from a specific unsaturated polyalkylene glycol monomer (a) represented by genlerél Yorr
and a structural unit (1) derived from a specific unsatenl carboxylic acid monomer (b) represented by general formula (2); ar
alkanolamine compound (B). The content of the structural unit (Il) with respect to the total amount of the structuyanehihd
structural unit (1) being 60 mol% or less.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002927 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : WATERURIFIER

(51) International
classification

(71)Name of Applicant :

:F25D11/02,F25D19/00,F25B39; 1)LG ELECTRONICS INC.

(31) Priority Document No :1020150120682 Address of Applicant :128 Yeoui daero Yeongdeungpo gt
(32) Priority Date :27/08/2015 Seoul 07336 Republic of Korea
(33) Name of priority country;Republic of Korea (72)Name of Inventor :
(86) International Appllcatlor:PCT/KR2016/009056 1)PARK Jongwoo
No 18/08/2016 2)KIM Yongbum

Filing Date ' 3)CHO Suchang
5\1807) International Publ|cat|or:WO 2017/034209
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The present inventiorelates to a water purifier. A water purifigccording to an embodimecdmprises: a cooling water tank in
which cooling water is stored; a cold water pipe which is accommodated in the cooling water tank; an evaporator which is
accommodated in the coolingater tank; a stirring member which is disposed inside the cooling water tank and is for stirring !
cooling water; and a partition member which is accommodated inside the cooling water tank and partitions the space inside
cooling water tank into arst space and a second spaderein the evaporator is placed in the first space and the cold water pi|
placed in the second space.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002928 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHODS FOR LYMPHATIC DELIVERY OF ACTIVE AGENTS

(51) International classification :A61M37/00 (71)Name of Applicant :
(31) Priority Document No :62/196558 1)KIMBERLY CLARK WORLDWIDE INC.
(32) Priority Date :24/07/2015 Address of Applicant :2300 Winchester RoageXah
(33) Name of priority country :U.S.A. Wisconsin 54956 U.S.A.
(86) International Application No :PCT/US2016/0436%|(72)Name of Inventor :

Filing Date :22/07/2016 1)ROSS Russell Frederick
(87) International Publication No ‘WO 2017/019535
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention concerns delivery of agents to the skin. Methods for delivering agents such as bioactive agésspdaeec
by the preserihvention. Specificallymethods for delivering an agent to one or more areas of the epiderntieesiuyto the
lymphatic system are described.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817002929 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHODS FOR BETTER DELIVERY OF ACTIVE AGENTS TO TUMORS

(51) International classification :A61M37/00 (71)Name of Applicant :
(31) Priority Document No :62/196570 1)KIMBERLY CLARK WORLDWIDE INC.
(32) Priority Date :24/07/2015 Address of Applicant :2300 Winchester RoageXah
(33) Name of priority country :U.S.A. Wisconsin 54956 U.S.A.
(86) International Application No :PCT/US2016/04362|(72)Name of Inventor :

Filing Date :22/07/2016 1)ROSS Russell Frederick
(87) International Publication No ‘WO 2017/019526
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention concerns delivery of agents through the skin. Methods for delivering agents such as bioactiwe agent:
contemplated by the preséntention. Specificallymethods for the targeted delivery of agents to one or more areas of the epic
and therebyo one or more cancer tumors are described.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002930 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SINGLE USE DELIVERY DEVICE

(51) International classification :A61M5/28,A61M5/3:|(71)Name of Applicant :
(31) Priority Document No :62/188114 1)KOSKA Marc Andrew
(32) Priority Date :02/07/2015 Address of Applicant :Rock Cottage Sheffield Mill Lane
(33) Name of priority country :U.S.A. Furners Green East Sussex TN22 3RN U.K.
(86) International Application No :PCT/IB2016/001027|(72)Name of Inventor :

Filing Date :01/07/2016 1)KOSKA Marc Andrew
(87) International Publication No ‘WO 2017/001919
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention is a single use delivery device capable of delivery of an agemaEipedrugmedicamenetc.) in a controlled
manner and withoutquiring specialized skill in administering delivery of such agent. The delivery device is configured to be
on site and in the field with a dose of an agenile remaining sterile and preventing the potential for contamination during the
process. The delivery device is configured to be fitted with various types of administering compuriedisgbut not limited

to needlesozzles for producing spray or droplarsd the like. The delivery device is further configured to be rendered lrleagfa
reuse followings its intended use of delivering the fluid agent to a pé#temtby preventing reuse of the device and reducing the
of the spreading blood borne diseases through reuse.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002931 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : ADVANCED REAL TIME GRAPHIC SENSORLESS ENERGY SAVING PUBIBNTROL SYSTEN

(51) International classification :G05D7/06,G05D7/C|(71)Name of Applicant :
(31) Priority Document No :62/196355 1)FLUID HANDLING LLC
(32) Priority Date :24/07/2015 Address of Applicant :8200 N. Austin Avenue Morton Gro
(33) Name of priority country :U.S.A. Illinois 60053 U.S.A.
(86) International Application No :PCT/US2016/0435Z| (72)Name of Inventor :
Filing Date :22/07/2016 1)CHENG Andrew A.
(87) International Publication No ‘WO 2017/019492 2)GU James J.
(61) Patent of Addition to Application ‘NA 3)PATEL Pradipkumar B.
Number :NA 4)SCHOENHEIT Kyle D.
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Apparatudncludes a signal processor that receives signaling containing information about real time pump operating parame
related to pumps forming part of a pumping system in a plant/faailitlya user input selecting a pump for displaying the real tirr
pump @erating parameters on a control monitor to allow a plant/facility operator to implement a centralized pump control of
pumps at a given centralized location; and that determines corresponding signaling containing information to displaytoal the
monitor the real time pump operating parameters to allow the plant/facility operator to implement the centralized cbetpoinpi
at the given centralized locatidwased upon the signaling received.

ad
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002933 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : COMBINATION DEVICE FOR LOCKOUT AND PARTIAL STROKE TEST WALVE
ACTUATORS

(51) International
classification

(71)Name of Applicant :

:F16K31/163,F16K35/02,F16K35/ 1)BRAY INTERNATIONAL INC.

(31) Priority Document No :62/198778 Address of Applicant :13333 Westland E Blvd. Houston T
(32) Priority Date :30/07/2015 77041 U.S.A.

(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)SUJANANI Prem

(86) International PCT/US2016/045039 2)PARAMASIVAN Satheesh

o e
Sjt)n:g;%:;nnamnal ‘WO 2017/020044
(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A combination device (102) configured to effect lockout and partial stroke testing for an actuator having a piston pyd\itid#
linear motion and connected to a guide block (108) in an actwatrnein the combination device includes a device hgudif2a)
having a housing boneherein the device housing is adapted to mount on a receptacle on the actuator that aligns a device h
bore coaxially to the translatory motion axis of the piston rod; an extension rod (109) adapted to be attachauiettioek
connected to the piston rod; at least two slides or a profiled bore index sleeve (106) disposed in the device housngetigdyet
provide means of restraining the movement of the extension rod in a manner that prevents said extér@iomaedng andn
usea driver element of the actuator from rotating relative to an actuator housing; a housing cover mounted over the dagice
wherein the housing cover protects and retains the extensi@ndothe slides or the index sleevelia tevice housing and a sprin
biased safety pin mounted on the housing cover wherein the spring biased safety pin is configured to prevent unintéodeaf a
the actuator; and a tubular cover to protect the extension rod.

/
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002934 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SINGLE USE DELIVERY DEVICEREFILLED WITH A RECONSTITUTABLE AGENT

(51) International classificatior:A61M5/24,A61J1/20,A61M5/Z|(71)Name of Applicant :

(31) Priority Document No :62/188137 1)KOSKA Marc Andrew
(32) Priority Date :02/07/2015 Address of Applicant :Rock Cottage Sheffield Mill Lane
(33) Name of priority country :U.S.A. Furners Green East Sussex TN22 3RN U.K.
(86) International Application | (72)Name of Inventor :
:PCT/IB2016/001050
No :01/07/2016 1)KOSKA Marc Andrew

Filing Date
(87) International Publication NWO 2017/001925
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention is a single use delivatgvice configured to enable reconstitution of a lyophilized agent
(e.g.vaccinedrugmedicamenetc.) stored within for subsequent delivery of the reconstituted fluid agent to a patient in a cont
manner and without requiring specialized skill in mrestituting the agent or administering delivery of such agent. The delivery ¢
is prefilled with an individual dose of a lyophilized agent and configured to be filled on site and in the field witloadilosat for
reconstitution of the lyophilizedgentwhile remaining sterile and preventing the potential for contamination during the filling
process. The delivery device is further configured to be rendered incapable of reuse followings its intended use of tiheliffaith
agent to a patierthereby preventing reuse of the device and reducing the risk of the spreading blood borne diseases througt
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002935 A
(19) INDIA
(22) Date offiling of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : CUTTING INSERT AND CUTTING TOOL EQUIPPED THEREWITH

(51) International classification :B23C5/20 (71)Name of Applicant :
(31) Priority Document No :1020150121677 1)KORLOY INC.
(32) Priority Date :28/08/2015 Address of Applicant :1350 Nambusunhwan ro Geumche
(33) Name of priority country :Republic of Korea |Seoul08536 Republic of Korea
(86) International Application No :PCT/KR2016/00564|(72)Name of Inventor :
Filing Date :27/05/2016 1)LEE Nam seon
(87) International Publication No ‘WO 2017/039122 2)NAM Ki chan
(61) Patent of Addition to Application ‘NA 3)LEE Kane hee
Number :NA 4)KIM Hyo san
Filing Date ' 5)KIM Young Heum
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The technical objective of the present invention is to provide a cutting insert thatihgzreved fastening property with a cutting
tool thereby preventing reduction of the service life. To thisteedcutting insert according to the present invention has three cc
along the circumference thereof; an upper main cutting edhih is formel on the edge between the upper surface and the firsi
surfaceand an upper sub cutting edghich is formed on the edge between the upper surface and the second sideaseirface
continuously disposed between respective corners; the lower surfate lsasne shape as that of the upper surface; and the an
defined between the upper main cutting edge and the upper sub cuttinghéclyare placed on both sides with reference to eac
corneris larger than or equal to 85 and is smaller than 90.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/01/2018

(21) Application N0.201817002936 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : SAFETY AUTOMATIONSYSTEM

(51) International classification :G08B1/08 (71)Name of Applicant :
(31) Priority Document No :62/191800 1)CARRIER CORPORATION
(32) Priority Date :13/07/2015 Address of Applicant :One Carrier Place Farmington
(33) Name of priority country :U.S.A. Connecticut 06032 U.S.A.
(86) International Application No :PCT/US2016/0419¢|(72)Name of Inventor :
Filing Date :13/07/2016 1)ZRIBI Anis
(87) International Publication No ‘WO 2017/011501 2)SILVER Travis
(61) Patent of Addition to Application ‘NA 3)HUGHES Jonathon
Number :NA 4)ANDRES John
Filing Date ’ 5)ROVENSTINE Chris
(62) Divisional to Application Number :NA 6)CURLEY Sean
Filing Date ‘NA 7)RICHARDS Michael L.
(57) Abstract :

A safety automation system (20) for an occupiable structure includes a microphone (54) configured to receive an audiiele si
(50) and output an audible signature signal. A computing management system (40) of the automationysfigorésl to receive
the audible signature signal and output a command signal. The command signal may be sent to appliances (36) withirethe

that perform specific tasks in response to the command.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003117 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD OF INCREASING THE REPLICATION OF A CIRCULAR DNWAOLECULE

(51) International classification :C12N15/63 (71)Name of Applicant :
(31) Priority Document No :PCT/EP2015/0683¢| 1)CUREVAC AG
(32) Priority Date :10/08/2015 Address of Applicant :Paul Ehrlich Strasse 15 72076 Thin
(33) Name of priority country :EPO Germany
(86) International Application No :PCT/EP2016/0687(|(72)Name of Inventor :
Filing Date :04/08/2016 1)WILLIAMS Jim
(87) International Publication No ‘WO 2017/025447
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a covalently closed circular recombinant DNA molecule comprising an medicatibn and an
insert comprising a homopolymeric regisherein the homopolymeric region is located at a distance of least 500 bp from the
of replication in the direction of replication and/or wherein the insert comprising a homopolymericisemiented so that the
direction of transcription of the insert is the same as the direction of replication of the origin of replication. Tlhenifiweher
relates to the use of the covalently closed circular recombinant DNA molecule for incréasyigjd and/or shortening the
fermentation time during fermentation.

€
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003118 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR DETECTING A CLOSURE AND/OR OPENING OF A
NAVIGABLE ELEMENT

(51) International classification :G01C21/32,G08G1/(|(71)Name of Applicant :
(31) Priority Document No :1512490.2 1)TOMTOM TRAFFIC B.V.
(32) Priority Date :16/07/2015 Address of Applicant :De Ruijterkade 154 1011 AC
(33) Name of priority country UK. Amstadam Netherlands
(86) International Application No :PCT/EP2016/06694:|(72)Name of Inventor :
Filing Date :15/07/2016 1)KESTING Arne
(87) International Publication No ‘WO 2017/009464 2)WITTE Nikolaus
(61) Patent of Addition to Application ‘NA 3)LORENZ Christian
Number :NA 4)TENHAGEN Robin
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method of detecting the closure and/or opening of a navigable element forming part of a network of neleigegsies within a
geographic area. A passability parameter is associated with each segment of an electronic map representing the naikyaivid
indicates a likelihood of closure of the element represented by the segment. The value of the ppssaliéter decays over time
When a device is detected on the element represented by the sdwEadsability parameter is increased when a closure repc
is received relating to the segméme parameter is decreased. In one set of embodimbetsthe passability parameter decrease:
below a first threshold valube element represented by the segment is determined to be potentially closed. In another set of
embodimentsvhen the passability parameter increases above a second threshottievaloed element represented by the segn
is determined to be opened.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003119 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : DISC BRAKE

(51) International
classification

(71)Name of Applicant :

:F16D65/28,F16D65/02,B60T13/ 1)HITACHI AUTOMOTIVE SYSTEMS LTD.

(31) Priority Document No :2015171520 Address of Applicant :2520 Takaba Hitachinaka shi Ibaral
(32) Priority Date :31/08/2015 3128503 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Applicatio, 1)INOUE Hayuru
No Ejg/;/ggfé 6/070790 2)MATSUMURA Sadatomo
Filing Date ‘ 3)NOGUCHI Syoichi
5\1807) International Publ|cat|0|:WO 2017/038263
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

This disc brake is equipped with: a carrier (11) that slidably supports a pair of pads (12) disposed on both side@0j;aadiatipe
(13) that is supported by the carrier (14t causes a piston to slidably fitthre bore of an end capped tubular cylinder %) that
causes the pads (12) to make contact with the disc (20) by means of movement of the piston; a pressing mechanisrot{@8ilet
from a bottom (51) of the cylinder (35) so as to generate a pgefssice in the moving direction of the piston; and a cable (16) tt
for actuating the pressing mechanism and that is engaged with the caliper (13). The rotation center (O) of the caliberet®ot
to the carrier (11) is configured to be loahte the pointing direction of an elastic force (F) exerted on the caliper (13) by the ci
(16) returning backward in a linear fashion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003160 A
(19) INDIA
(22) Date of filing of Application :27/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : HETEROGENEOUS ZIEGLER NATTA CATALYSTS WITH FLUORIDED SILICA COATED
ALUMINA

(51) International classification :C08F210/16 (71)Name of Applicant :
(31) Priority Document No :14/863698 1)CHEVRON PHILLIPS CHEMICAL COMPANY LP
(32) Priority Date :24/09/2015 Address of Applicant :10001 Six PinBsive The Woodlands
(33) Name of priority country :U.S.A. 77380 U.S.A.
(86) International Application No :PCT/US2016/05307|(72)Name of Inventor :
Filing Date :22/09/2016 1)DING Errun
(87) International Publication No ‘WO 2017/053543 2)GRECO Jeffrey F
(61) Patent of Addition to Application ‘NA 3)YANG Qing
Number :NA 4)YU Youlu
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Catalyst systems containing a Ziegler Natta catalyst component are disclosed. Such catalyst systems @aoccoatalyst and a
supported catalyst containing a fluorided silica coated alummagnesium compourahd vanadium and/or tetravalent titanium.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817003161 A
(19) INDIA
(22) Date of filing of Application :27/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : HETEROGENEOUS ZIEGLER NATTA CATALYSTS WITH FLUORIDED SILICA COATED
ALUMINA

(51) International classification :C08F210/16 (71)Name of Applicant :
(31) Priority Document No :14/863575 1)CHEVRON PHILLIPS CHEMICAL COMPANY LP
(32) Priority Date :24/09/2015 Address of Applicant :10001 Six Pines Drive The Woodla
(33) Name of priority country :U.S.A. Texas 77380 U.S.A.
(86) International Application No :PCT/US2016/0530%|(72)Name of Inventor :
Filing Date :22/09/2016 1)DING Errun
(87) International Publication No ‘WO 2017/053534 2)YANG Qing
(61) Patent of Addition to Application ‘NA 3)GUATNEY Lloyd W
Number :NA 4)GRECO Jeffrey F
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Catalyst systems containing a Ziegler Nati#alyst component are disclosed. Such catalyst systems can contain a co catalyst
supported catalyst containing a fluorided silica coated alummagnesium compourahd vanadium and/or tetravalent titanium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002944 A
(19) INDIA
(22) Date of filing of Application :24/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : COMBINATION TREATMENT COMPRISING ADMINISTRATIORF 2 AMINO 3 5 5 TRIFLUORC(
3456 TETRAHYDROPYRIDINES

(51) International
classification

(71)Name of Applicant :

:A61K45/06,A61K31/13,A61K31/Z 1)H. LUNDBECK A/S

(31) Priority Document No :PA 2015 00456 Address of Applicant :Ottiliavej 9 2500 Valby Denmark
(32) Priority Datg _ :10/08/2015 (72)Name of Inventor :

counry " Denmark IMARIGO Mauro

(86) International . 3)TAGMOSE Lena

Application No :553550210616/068947 4)JENSEN Thomas

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/025532

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention is directed to the combined use of BACEL inhibitor of Formula (I) and a compound useful in acbieeol
Tau immunotheraps compound useful in active or passive A peptide immunothemrapMDA receptor antagonisés
acetylcholire esterase inhibit@n antiepilepti@n anti inflammatory drug Tau aggregation inhibitor or an SSRI for the treatmer
neurodegenerative or cognitive disorders.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/01/2018

(21) Application N0.201817002947 A

(43) Publication Date : 04/05/2018

(54) Title of the invention : PNEUMATICALLY ADJUSTABLE CONTINUOUSLY VARIABLE TRANSMISSION

(51) International classificatic:F16H9/18,F16H63/06,F16H55/
(31) Priority Document No  :102015214150.0

(32) Priority Date :27/07/2015

(33) Name of priority country :Germany

(86) International Application

(71)Name of Applicant :
1)ROBERT BOSCH GMBH
Address of Applicant :Postfach 30 02 20 70442 Stuttgart
Germany
(72)Name of Inventor :

:PCT/EP2016/063028 .
No N :08/06/2016 1)GERUNDT OI|.ver
Filing Date 2)KRASTEV lanislav
(87) International Publication 3)SCHWARTZ Daniel
No ‘WO 2017/016731 4)DREWE Ingo
(61) Patent of Addition to ‘NA 5)EYDAM Rudolf
Application Number :NA 6)DIEKMANN Ralf
Filing Date ' 7)BREITINGER Caroli n
(62) Divisional to Application ‘NA 8)KLYMENKO Mykhaylo
Number :
Filing Date NA
(57) Abstract :

The invention relates to a continuously variable transmission (CVT) comprising: a V pulley (2) that includes at leaglipne axi
movable cone pulley (21); an adjusting device (5) for adjusting a position akidiley movable cone pulley (21); and a control un
(6) designed to actuate the adjusting device (5) in order to change the position of the axially movable cone pulleya@@a}timbe
device (5) is a pneumatic adjusting device (5) that moves thidyaxiavable cone pulley (21) using pneumatic foarel the

adjusting device (5) has a double acting adjusting element (51) such that the double acting actuating element (51)ezhimtze r

first and second axial directions (X X).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002958 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : BRAKING COORDINATION DEVICE FORADDLED VEHICLES

(51) International classification :B62L.3/04,B62L3/0.|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HONDA MOTOR CO.LTD.
(32) Priority Date :NA Address of Applicant :1 1 Minami Aoyama 2 chome Minal
(33) Name of priority country :NA ku Tokyo 1078556 Japan
(86) International Application No :PCT/JP2015/0778¢|(72)Name of Inventor :

Filing Date :30/09/2015 1)YAMADA Tsunaki
(87) International Publication No ‘WO 2017/056281 | 2)SUZUKI Kajiro
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Provided is a braking coordination device for saddled vehibkebraking coordinatiodevice being configured so thahile the
vehicle width near a rear swing arm is maintained sansditisfactory capacity of a component arrangement space will be
ensuredhereby improving the degree of freedom of a component layout in the space. Arnex(68)) is divided into a first
equalizer (70) on the outside in the vehicle width direction and into a second equalizer (72) on the inside in the dihicle wi
direction. The piston rod (53) of a master cylinder (52) for braking coordination is conteettedupper end of the first equalizer
(70) and the lower end of the first equalizer (70) is connected to the outer end of an equalizer connection shaft (67).drteafg
the second equalizer (72) is connected to the inner end of the equalizesticomsleaft (67)and the front end of a brake rod (48)
having a rear end connected to a rear brake (46) is connected to the lower end of the second equalizer (72). Therewpgaticrer
shaft (67) is supported by a pedal force transmission arm (66)déx¢geupward from the pedal pivot section (64) of a brake ped:
(50). The first equalizer (70) is disposed outside the pedal force transmission aemd®6¢ second equalizer (72) is disposed ir
the pedal force transmission arm (66).

No. of Pages : 3No. of Claims : 1.

The Patent Office Jonal No. 18/2018 Dated 04/2®18 1685



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817002993 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : INTRAVASCULAR STENT

(51) International classification :A61F2/915 (71)Name of Applicant :
(31) Priority Document No :201510395101.8 1)LIFETECH SCIENTIFIC (SHENZHEN) CO. LTD
(32) Priority Date :07/07/2015 Address of Applicant :Floor 1 5 Cybio Electronic Building
(33) Name of priority country :China Langshan 2nd Street North Area of High tech Park Nanshan
(86) International Application No :PCT/CN2016/0872¢|District Shenzhen Guangdong 518057 China
Filing Date :27/06/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/005107 1)ZHUANG Shaochun
(61) Patent of Addition to Application NA 2)LIN Wenjiao
Number :NA 3)CHEN Ge
Filing Date ' 4)ZHANG Kai
(62) Divisional to Application Number :NA 5)WU Hao
Filing Date :NA
(57) Abstract :

An intravascular stent (1a®00300) comprises a matrix with a hollowed out aaed at least one development structure
(103201301). Each development structure (T8 301) comprises a fixed body andlevelopment material (1@08307) filled in
the fixed body. The fixed body is connected to the maitnidt is at least partially disposed in the hollowed out area. An envelopt
enclosed area of all the development materials 208307) in each developmestructure (10201301) is less than or equal to 2
mmz2and a sum of effective areas of all the development material2(08E)7) in each development structure (B0A 301) is
greater than or equal to 0.15 mmuBerein a ratio of the sum of the effectivaterials to the envelope enclosed area is greater th
equal to 1:5. The development structure (2023301) has a desirable development efted basically does not affect a pressed
holding diameter of the intravascular stent (200300).

No. of Pages : ZNo. of Claims : 2

The Patent Office Jonal No. 18/2018 Dated 04/2®18 16826



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003162 A
(19) INDIA
(22) Date of filing of Application :27/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : FEMININE PARVITH BARRIER CUFFS

(51) International classification :A61F13/475 (71)Name of Applicant :
(31) Priority Document No :62/208248 1)THE PROCTER And GAMBLE COMPANY
(32) Priority Date :21/08/2015 Address of Applicant :One Procter And Gamble Plaza
(33) Name of priority country :U.S.A. Cincinnati Ohio 45202 U.S.A.
(86) International Application No :PCT/US2016/04777|(72)Name of Inventor :
Filing Date :19/08/2016 1)HARDIE Stephen LeBeuf
(87) International Publication No ‘WO 2017/034963 2)CARLIN Edward Paul
(61) Patent of Addition to Application ‘NA 3)GLASSMEYER Ronda Lynn
Number :NA 4)TRENNEPOHL Michael Dale
Filing Date ’ 5)FERRER John
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A disposable absorbent article having barrier cuffs is disclosed herein. The disposable absorbent article has improlved pad
characteristics which can facilitate application of the disposable absorbent article.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817003164 A
(19) INDIA
(22) Date of filing of Application :27/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD ANEBYSTEM FOR ENHANCED VALIDATION OF CRYPTOGRAMS IN CLOUD
BASED SYSTEMS

(51) International classificaticH04L9/14,G06F21/31,G06Q20/|(71)Name of Applicant :

(31) Priority Document No :62/210659 1)MASTERCARD INTERNATIONAL INCORPORATED
(32) Priority Date :27/08/2015 Address of Applicant :2000 Purchase Street Purchase NY
(33) Name of priority country:U.S.A. 10577 U.S.A.
(86) International Appllcatlon:PCT/U82016/046993 (72)Name of Inventor':
No 15/08/2016 1)COLLINGE Mehdi

Filing Date ' 2)WARD Michael Christopher
5\1807) International Publ|cat|on:WO 2017/044254 3)JANSEN Sandra
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A method for enhanced validation of cryptograms for varying account number lengths includes: storing one or more primar
numbers and a plurality of formatting templagesh template being associated with an acaowmiber length; receiving a selectio
indicating a specific primary account number; identifying a specific formatting template where the associated accoutgngiimk
corresponds to a length of the specific primary account number; receiving an unptediataber from a point of sale device;
generating a cryptogram based on at least the unpredictable number and one or more algorithms; generating aviletaistiing
data string includes at least the generated cryptotirarspecific primary accounumberand the unpredictable numband wherein
the data string is formatted based on the identified specific formatting template; and electronically transmitting tieel giatera
string to the point of sale device.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003165 A
(19) INDIA
(22) Date of filing of Application :27/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR TRACKING DATYSING USER PROVIDED DATA TAGS

(51) International classification :G06Q30/02 (71)Name of Applicant :
(31) Priority Document No :62/197422 1)MASTERCARD INTERNATIONAL INCORPORATED
(32) Priority Date :27/07/2015 Address of Applicant :2000 Purchase Street Purchase NY
(33) Name of priority country :U.S.A. 10577 U.S.A.
(86) International Application No :PCT/US2016/0441¢|(72)Name of Inventor :
Filing Date :27/07/2016 1)MERZ Christopher John
(87) International Publication No ‘WO 2017/019732 2)BARON Joshua J.
(61) Patent of Addition to Application ‘NA 3)GROTHE Robert
Number :NA 4)VAN HORN Douglas W.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A method of tracking tagged transaction data corresponding to transactions between users and merchants is provided. The
includes receivindpy the tag tracking computing d plurality of transaction signals including a plurality of transaction dai@teds:
with the transactions. The method further includes receivjripe tag tracking computing devitagging data from a partpe
tagging data including a tag and an identification of transaction data associated with a transactioenfettiod furtér includes
appendinduy the tag tracking computing devittee tag to transaction data stored in a database based on the tagging data fror

party.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817003166 A
(19) INDIA
(22) Date of filing of Application :27/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD AND SYSTEM FOR CREDITS IN A SOCIAL NETWORK

(51) International classification :G06Q20/40 (71)Name of Applicant :
(31) Priority Document No :62/207511 1)MASTERCARD INTERNATIONAL INCORPORATED
(32) Priority Date :20/08/2015 Address of Applicant :2000 PurchaStreet Purchase NY
(33) Name of priority country :U.S.A. 10577 U.S.A.
(86) International Application No :PCT/US2016/0472¢|(72)Name of Inventor :
Filing Date :17/08/2016 1)BHAGAT Deepankar
(87) International Publication No ‘WO 2017/031142 2)REED Derek Ryan
(61) Patent of Addition to Application NA 3)BUGH Jill Boyd
Number :NA 4)SAVOYE Mark N.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A method for verification of user identity includes: storing account prodigeh profilencluding data related to a user account of
non financial institution (NFI) entity including an account identifier and an address; receiving a transactiortheqagsiest
including a specific account identifier and a transaction amount; identifpilmg@unt profile including the specific account
identifier; generating a controlled payment number associated with a transaction account of the NFI entity; transniiftoagiann
to a third party entity including the specific account identifier;gmaitting the controlled payment number to a user associated v
the user account related to the specific account profile; receiving a data message from the third party entity incipeicifiche
account identifier and identification data associateti thie user; and updating the specific account profile to include the contrc
payment numbethe identification datand a spending limit based on the transaction amount.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201817003167 A
(19) INDIA
(22) Date of filing of Application :28/01/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : METHOD FOR PRODUCING A MULTI LAYER ACTUATOR DESIGNED AS A STACK

(51) International classification :HO1L41/293 (71)Name of Applicant :
(31) Priority Document No :10 2015 217 334.8 | 1)CONTINENTAL AUTOMOTIVE GMBH
(32) Priority Date :10/09/2015 Address of Applicant :Vahrenwalder Strae 9 30165 Hannt
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2016/0660:|(72)Name of Inventor :

Filing Date :06/07/2016 1)SCHRZ Willibald
(87) International Publication No ‘WO 2017/041924
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for producing a multi layer actuator designed as a stdigh(i9 formedrom a plurality of
material layers (2)vhich react to the application of an electrical fiatttl from a plurality of electrode layers4B Each material lay
(2) is arranged between two of the electrode laye#y.(Bhe applying of a respective isatat layer (1IS11S2) to one (1db) of two
geometrically discontinuous circumference regionslfdethe producing of first and second contact holes (KL2) through one
first and one second isolation layer (IGR) of the isolation layers (1I952) to ewery second (3) of the electrode layergt{and the
substantially whole area covering of the respective isolation layersE3 by an electrically conductive material (EEL2) in
which the contact holes (KLKL2) are filled with the electrically condtive material (EL)occurs on a sintered multi layer bar (10
which consists of an alternating arrangement of the plurality of material layers (2) and the plurality of electrode4ayers (3
stacking direction (hs) of the multi layer bar(10). The maiter bar (10) is then divideggharallel to the depth (ts) and stacking
direction (hs) theredhto the plurality of multi layer actuators.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817004589 A
(19) INDIA
(22) Date of filing of Application :07/02/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : RODENT WORM AND INSECT RESISTANT IRRIGATION PIPE AND METHOD OF
MANUFACTURE

(51) International classification :A01G25/02,F16L11/C|(71)Name of Applicant :
(31) Priority Document No :62/202849 1)A.l. INNOVATIONS N.V.
(32) Priority Date :09/08/2015 Address of Applicant :506 Tamal Plaza Corte Madera CA
(33) Name of priority country :U.S.A. 94925 U.S.A.
(86) International Application No :PCT/US2016/045205|(72)Name of Inventor :
Filing Date :02/08/2016 1)RUSKIN Rodney
(87) International Publication No ‘WO 2017/027269
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An irrigation tube having outlets extending along the length of the tube in a spaced relationship and finelgiloadadiron oxide
particles dispersed in the tube thereby increasing a surface hardness of the tube to deteonmodeninsect damagée silica
particles further can include an odor repellant located within the particles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201817004592 A
(19) INDIA
(22) Date of filing of Application :07/02/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : LED PANEL LIGHTING SYSTEM

(51) International classification :HO1L33/50 (71)Name of Applicant :
(31) Priority Document No :62/190163 1)PERFORMANCE INDICATOR LLC
(32) Priority Date :08/07/2015 Address of Applicant :116 John Street Lowell MA 01852
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2016/0413:|(72)Name of Inventor :

Filing Date :07/07/2016 1)HORNER M. Glenn
(87) International Publication No ‘WO 2017/007933 2)LI'Ying
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A lighting device includes a frame having an access panel. At least one LED is coupled to an interiothedfyaroé and a light
guide panel is positioned in the frame such that an edge is in communication with the LED. At least one light injecison optic
coupled to the LED and the edge of the light guide panélis configured to direct light from the LEBward the edge of the light
guide panel. At least one reflector is coupled to the BB is configured to direct light from the LED toward the edge of the lig
guide panel. At least one reflective sheet is coupled to a rear surface of the light geldengaat least one color conversion shee
coupled to a front surface of the light guide panel. A cover is coupled to the rear of the frame.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201817004595 A
(19) INDIA
(22) Date of filing of Application :07/02/2018 (43) Publication Date : 04/05/2018

(54) Title of the invention : COMPOUND TORQUHEMITING WATER -MEDIUM HYDRAULIC COUPLER, AND STARTER

(51) International classification :F16H47/08 (71)Name of Applicant :
(31) Priority Document No :201510389861.8 1)WU Zhigiang
(32) Priority Date :07/07/2015 Address of Applicant :Room 502 Dongfeng WRsiad 3
(33) Name of priority country :China Liwan District Guangzhou Guangdong 510160 China
(86) International Application No :PCT/CN2016/0887<|(72)Name of Inventor :

Filing Date :06/07/2016 1)WU Zhigiang
(87) International Publication No ‘WO 2017/005184
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided are a compound torglimiting watermedium hydraulic coupler and a starter having said compound tbrojtieg water
mediumhydraulic coupler; an input shaft (1) is connected to a starting gear pair (13) and an overrunning clutch (14); thengv:
clutch (14) is connected to a first emay clutch (10) and a starter gear pair (12); the firstwag clutch (10) is connected a small
input gear (21); an output planet carrier (22) is connected to a connecting frame (7) and an output gear pair (9)ng sbaftd&)
is connected to a null shift mechanism (6), the output gear pair (9), and an electromagnetic clufoh élelgtromagnetic clutch (1
is connected to the starting gear pair (13); the null shift mechanism (7) is connected to an output shaft (5); the ¢d@mediigs
connected to an input ring gear (28); an output ring gear (27) is connected tatgplangt carrier (25); a small output ring gear (
is connected to a second eway clutch (4); the second omey clutch (4) and the first ongay clutch (10) are connected to a
torquelimiting watermedium hydraulic coupler (3); the torglimiting water-medium hydraulic coupler (3) is connected to a larg
input gear (23).
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